
LOX SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Monday, November 9, 1970lKartika 18, 1892 (Saka) 

(~l. Oath or Al1irmation 

The following Members made and subscribed the oath and took their 
'Oseats in the House:-

(1) Shri Chow Chandret Gohain (in EngUsh) 
" J (2) Shri A. C. George (in English) 

(3) Shri Prabodh Chandra (in Hindi) 

Z. Obituary References 

Obituary references were made to the passing away of Shri A. S. Saigal, 
sittin2 Member of Lok Sabha; Shri A. D. DOl'aiswami Gounder, who was 
a Member of th eSecond Lok Sabha; Shri C. P. Mathew, who was a Mem-
ber of the First Lok Sabha; Shri Bhawanji Arjan Khimji, who was a M£Dl-
ber of the Constituent Assembly, First and Second Lok Sabha; Shri George 
Thomas Kottukapally, who was a Member of First and Second Lok 
Sabha; Shrimati Kamala Chaudhuri, who was a Member of the Consti-
tuent Assembly, Provisional Parliament and Third Lok Babha: Shri m Naval Prabhakar, who was a Member of the First, Second and Third Lok 

• I Sabha; and President Nasser of U.A.R. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. . 

'lL) 3. Starred Questtons 

• 

Starred Que&tion No.1 was orally answered. Replies to remaining 
questions were laid on the Table. 

t. Uutarred Questiolll 

Replies to Unstarred Questions Nos. 1-96, 98, 100-160 and 162-200 
were laid on the Table. 
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5. Call_ AtteDtiOD 

Shri Kanwar La! Gupta called the attention of the Minister of Exter· 
'nal Affairs to the arms supply to .Pakistan by U.S.A. and U.S.S.R. and 
Pakistan's declaration to use the arms against India. 

The Minister of External AffairE.' mllde ;) statement in regard thereto. 

•. Papers Laid on the Table 
The following papers were laid on the ·rable:-

(1) A statement regarding certain recent Railway accidents; 
along with a review of . .the...trend of accidents on the Indian 
Go\lUJll1lellt Railways during the last five years, and a review 
ot'the action taken on 'the recommendations df'the Kunzru 
and Wanchoo Committees (Hindi and English versions). 

(2) A copy of the Foreign, Ex.change Regulation (Amendment) 
Ordinance, 1970 (Hindi and English veJ:$ions) promulgated by 
the President on the 20th September, 1970, 'undell' pr~visien& oJ 
article 123(2) (a) of the Constitution. 

(3) A copy of the Annual Report of the All India I~ute of 
Medical Sciences, New Delhi for the year 1969-70, under 'sec-
tion 19 of the,AlI ,India Institute of Medical Sciences Act, 1956. 

(4) A copy each of the following Notifications . (Hindi aDd English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, .1955:-

(i) The Kerosene (Fixation of Ceiling Prices) Order, 1970, pub-
lished in Notification No. G.S.R. 864 in "Gazette "of ,Gu:lia 
dated the 1st June. 1970. 

(ii}, ,'l'be. KSQieIle (Fixation of Ceiling Prices) Amendment 
'··.Order, J..97-O, published in Notification No. G.5.R 1794 in 

·Gautte of India dated the 16th October, 1970. 
, '(iii) "!he-iterosene {Pixation of Ceiling Prices) Seeond' Amend. 

'''ment'Grder, 1970,pubHshed in Notification No; G.S.R. ,1995' in 
, Gazette of"lBdia dated the 16th October1 1970. 

, . '~5") ,A,.tatement (Hindi. and· English versio~) .showJllg,IUIOIl&,for , 
delay in laying the Notification mentioaed at (4)(i)"a~ve. j 

• , '~'A'eOPYOf the proclamation (Hindi & Engliah ,V~iiODSl dated V' the 1st October, 1970 issued by the President under ..article 
356 of the Constitution in relation to the State of Uttar Pra-
desh published in Notification No. G.S.R. 1756 in Gau=tte· of ' 
India dated the 2nd October, 1970, under article '356(3) of "the 
. Constitution. 

('1) A copy of the Order (Hindi & English versions) dated 1st 'Odo-
ber, 1970, made by the President in pursuance of sub-elause 
(I) of clause (c) of the abo~ Proclamation, 'putmshediD"Ncti-

r.ficatioD No. G.S.R. 1757 in Gazette of India dated the 2nd 
October, 1970 . 

. (8) A copy of the Report of the Governor of Uttar Pradesh dated 
the 29th September, 1970 to the President. 
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(9) A·coDV of·the, Proclamation (Hindi: and English veAions) dated 
the.~l8th . October. 1970 fA8Ued·bythe. President.revoklng the 
Proclamation i<=slJPd bv him on the 1st October, 1970 In re--
lation· to . the State of Uttar Pradech, published in Notiftcation 
No. G.S.R. 1799 in GR7ette nf India dated the 18th' October. 
1970, under articloa 356 (3) of the Constitution. 

(10) A copy of Notification No. S.O. 3125· (Hindi and English 
versions) published in Gazette of .India dated the 23rd .Septem. 
ber, 1970 declartn.ll service connp.cted with' the supply of elec-
trical enerl'V bv the DAmodAl' Vallev Corporation, established 
under the Damodar Vallev Corporation Act., 1948 or with the 
veneration. storage or transmission of electrical· ener~ for 
the purpose of such Runplv. to be an essential se'i'vlce foto the 
purpose!! of Essential Service!'! Maintenance' Act, ·1_. unc:ler 
sub-section (2) of section 2 of the said' Act. 

(11) A Rupplementary statement on the fiood'situation in the 
country. 

(12) A statement renrding the desilttng operatiOll :0f Upper Ganga 
Canal near Hardwar. 

(18) A copy each· of the followillJl Notifications (Hindi and English 
versions) under section 296 of the Income.-tax Act.' 1961:-

(i) S.O. 2877 published in Gazette of India dated the 1st Septem. 
ber. 1970 makin", certain amendment to 'Notiftea1lton lNo. S.O. 
2063 dat~d the 4th June, 196ft; 

(it) S.O. 2879 published in Gazette of India dated the 1st Septem-
ber, 1970. 

(Hi) S.O. 2880 published, in Goette of India dated the 1st Septem-
ber, 1970. 

(iv) S.O. 2882 published in Gazette 'of India dated the lst Septem. 
ber, 19'70. 

(14). A copy each of the' .folltrwift~ .Not.iAcations ,(Hizldi and En,,-
Ush version.c;) under sub-sectioD~(")·&f sectiOll:4~tof the Wealth-
tax Act, 1957:-

(i) S.O. 2878 1'1lblished'in Gazette of India dated the 1st Septem-
ber. 1970 making certain amendment· to Notification No. S.O. 
2064: dated tbe 4th Junej 1968. 

\ll (ii) S.O. 2881 published in Gazette of India dated the 1st Septem-
ber, 1970. 

(15) A coPy of thp. Central Excise (Twelfth Amendment) Rules, 1970 
(Hindi and English versions) published in Notification No. 
G.S.R. 1791 in Gazette nf India dated the 17th October. 1970. 
under section 38 of the Central Excises and Salt Act, 1944. 

(16) A coyp each of the following Notifications (Hindi and English 
versions) under ~ect:on 159 of the Customs Act, 1962:-

• (i) S.O. 2771 publiShed in Gazette of India dated the 22nd 
August, 1970 together with an explanatory memorandum. 
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(ii) S.O. 2847 published in Gazette of India dated the 29th 
August, 1970 together with an explanatory memorandum. 

(iii) G.s,.R. 1244 published in Gazette of India dated the 29th 
August, 1970. 

(iv) G.S.R. 1245 published in Gazette of India dated the 29th 
August, 1970. 

(v) G.S.R. 1246 published in Gazette of India dated the ,29th 
August, 1970 together with an explanatory memorandum. 

(vi) G.S.B. 1247 published in Gazette of India dated the 29th 
August, 1970 together with an explanatory memorandum. 

'(vii) G.S.R. 1306 published in Gazette of India dated the 5th 
September, 1970. 

(viii) G.S.R. 1307 pubUshed in Gazette of India dated the 5th ~~~ 
September, 1970. 

(Ix) G.S.R. 1308 published in Gazette of India dated the 5th (. 
September, 1970 together with an explanatory memorandum. 

(x) G.S.R. 1309 published in Gazette of India dated the 5th 
September, 1970 together with an explanatory memorandum, 

(17) A copy each of the followinJ;t Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 and 
section 38 of the Central Excises and Salt Act, 1944:-

(j) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-fourth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1242 in Gazette of India dated the 
29th August, 1970. 

Cii) The Customs and Central Excise Duties Export Drawback 
. (General) Fifty4ifth Amendment- Rules, 1970. published 

in Notification No. G.S.R. 1243 in Gazette of India dated 
the 29th August, 1970." , , 

(iii) The Custom!S ,and Central Excise Duties Export Drawback 
(General Fifty-ninth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1298 in Gazette of India dated the 
5th September, 1970, together with an explanatory memoran-
dum. 

(iv) The Customs and Central Excise Duties Export Drawback 
(Genera]) &ixtieth Amendment Rules. 1970, published in Noti-
fication No. G.S.R. 1299 in Gazette of India dated the 5th 
September, 1970 tOlZether with an explanatory memorandum. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-first Amendment Rules. 1970,' published in 
Notification No. G.S.R.,1300 in Gazette of India dated the 5th 
September, 1970. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-second Amendment Rules, 1970, p1.1blished 
in Notification No. G.S.R. 1301 in Gazette of India dated the 
5th September, 1970. 
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(vii) The Customs. and Central Excise Duties Export Drawback 
. (General) Sixty-third Amendment Rules, 1970, published 
in Notification No. G.S.R. 1302 in Gazette of India dated the 
5th September, 1970. 

(viii> The Customs and Central Excise Duties Export Dra~back 
(General> Fifty-sixth Amendment Rules, 1970, pubbshed 
in Notification No. G.S.R. 1303 in Gazette of India dated the 
5th September, 1970. 

(ix) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-seventh Amendment Rules, 1970, published 
in Notification No. G.S.R. 1304 in Gazette of India dated the 
5th September, 1970. 

(x) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-eighth Amendment Rules, 1970, published in 
Notification No. G.S.R. 1305 in Gazette of India dated the 5th 
September, 1970. 

(18) A copy of Notification No. G.S.R. 1876 (Hindi and English 
versions) published in Gazette of India dated the 7th Novem-
ber. 1970 declarinll servicp in the Food Corporation of India, 
established undeT the Food Corporations Act, 1964, to be an 
essential service for the purposes of Essential Services Main-
tenance Act, 1968, under sub-seetlon (2) of section 2 of the said 
Act. 

1. Re~ of Select Committee 
~i . D. K. Kunte presented the Report of the Select Committee on the 

Constitution (Amendment) Bill, ]969, by Shri Tenneti Viswanatham. 
8. Evidence Before! Select Committee-Laid on the Table 

Shri D. K. Kunte laid on the Table a coPY of the Evidence ~ven be-
fore the Select Committee on the Constitution (Amendment) Bill, 1969, 
by Shri Tenneti Viswanatham, tOlZether with the proceedings of thefr 
sitting held on the 12th October, 1970. 

9.~t of Joint Committee 
. ri N. K.P. Salve_presented the Re';)ort of the Joint Commtttee on 

th Commissions of Inquiry (Amendment) Bill, J969. 

10. Evidence before Joint Committee-Laid on the Table. 

Shri N. K.. P. Salve laid on the Table a copy of the Evidence given 
before the Jomt Committee on the Commissions of· Inquiry (Amend-
ment) Bill, 1969. 

11. Re~ of Joint Committee-Laid on the Table 

~mati .Tara Sapre laid .on the Table a coPY of the Report of the 
Jomt Committee on the Medical Termination of Pregnancy Bill, 1969. 
12. Evidence before Joint Committee-Laid on the Table 

Shrimati ~ara Sapre. laid on the Table a copy of the Evidence given 
~fore the Jomt Committee on the Medical Termination of Pregnancy BIll, 1969. 
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1J;~""" .• ...-'i ... ' ....... of. SeIeet:Co..tu.a· 

Shri·R. It. Amin moved the following motion:-

"That this House do extend the time appointed for the presentation 
of the Report of the Select Committee on the Bill further to t-
amend the Central Sales Tax Act, 1956. upto the 3rd May, 
197r' 

The motion was adopted. 
(Lok. SaOho'adjoumed at 1-30 P.M. and re-assembled a:t2-35 P.M.) 

14. ·GOWnmreIlt BillS-Passed 
(i) The Central Labour Laws (Extension to Jammu and Kashmir) BiU, 

1969 
The Jmotion for consideration of the Bill was moved by Shri Bhagwat ,~:, 

Jha Azad. 
TheifollowinR members took part' in the debate:"'-

(1) Shri J. M. Lobo Prabhu 
(2) Sbri.Inder. J. Malhotra 
(3},Shrj- Hukam Chand Kachwai 
(4)Shri' Dewn' Sen 
(5) Shri Shashi Bhushan 
(6) Shri K. Rajaram 
.(7) Shri S. M . ..Banerjee 
(8). ShriTenneti Viswanatha ... 
(9) Shri Prabhu Dayal Himatsingka 

(10) Shri Tulshidas Jadhav 
(11)~ 8Mi Kamalnayan Bajaj 

Shit, Bbqwat. Jha. 'Azad Teplted!1o the '1iebatel~ . 
The motion for consideration was adotlted and clause-by-c1ause consi-

defation of the Bill was taken up . 
. C ... ,a·tot.l:,wue :-adopUd •.. 
'J.'he Schedule was -adoPted. as amended. 
An amendment to Clause 1 was adopted.' 
On amendJl1ent No. 4 to Clause 1 movf'd by Shri ShivaChandra Jha, 

the"Ho\lse divided, Ayes 14; Noes 104. The amendment was accordingly 
ne"atived. 

\) 

Clause 1 was adopted,· as amended. 
The Enadin" :Formula was also aq.opted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Bhagwat, Jha Azad. 
The following members took part in the debate:-

-- (1) Shri Ramavata:r' Shastri 
1929 
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(2) Shri Bal Raj Madhok 
(3) 8hri Lakhan Lal· Kapoor 
(4) Shri Shiva Chandra Jha 
(5) Shri Bhagwat Jha Azad. 

The motion was adopted and the Bill, as amended, was iJaased. 
(ll) The Coal Mines (ConservatiOn and Safety) Amendment Bm, 1970 

The motion for consideration of the Bill was moved by 8hri Nitiraj 
Singh Chaudhary. 

The following members took part in the debate:-
(1) Shri Om Prakash Tyagi 
(2) Shri P. G. Sen 
(3) Shri Bedabrata Barua 
(4) Shri J. M. Lobo Prabhu 
(5) 8hri Tulshidas Jadhav 
(6) Shri Ramavatar Shastri 
(7) Shri Mohammed Ismail 
(8) SIlri Shiva Chandra Jha 

Shri Nitiraj Singh Chaudhary replied to the debate. 
The motion for consideration was adopted and clause-by-clause colll1 .. 

deration of the Bill was taken up. 
Clauses 2 to 10 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri NitiI ej 8ingh 

Chaudhary. 
The following members took part in the debate:-

(1) Shri Beni Shanker Sharma 
(2) Shri Indrajit Gupta 
(3) Shri Nitiraj Singh Chaudhary 

The motion was adopted ~d the Bill was passed. 
15. GoVel'DlDeDt BiD-UDder CoDSideratioD 

The Iron Ore Mines Labou.r Welfare Cess (Amendment) Bm, 1967 
-The motion for consideration of the Bill was moved by Shri Bhapat 
Jha Azad. His speech was not concluded. 

The discussion on the Bill was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 10th November. 1970) 

1930 
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LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, November 10, 1970lKartika 19, 1892 (Saka) 

No. 443 
1. Starred Questions 

Starred Questions Nos. 31, 32 and 34 were orally answered. Replies to 
remaining questions were laid on the Table. 
Z. Uastarred Queltions 

Replies to Unstarred Questions Nos. 201, 203-257, 259-305, 307, 309-
323 and 325-400 were laid on the Table. 
3. Callhag Attention 

Shri S. M. Banerjee called the attention of the Minister of External 
Affairs to the reported difficulties experienced by the Indians in Ceylon 
and steps taken by the Government of India with regard thereto. 

The Minister of External Affairs made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Thirty-fourth Report of the Law Commisstoa Qn 

the Indian Registration Act, 1908. 
(2) A statement (Hindi and English versions) indicating the ~,. 

suIt of Central Government Market Borrowings during 19'0-
71. 

(3) A copy of the Interim Report (Hindi and Engli.9h versions) of 
the Third Pay Commission on Interim Relief to Central Gov-
ernment EmployeeS'. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959:-

(i) The Post Office Savings Certificates (Second Amenc:lment) 
Rules, 1970, published in Notification No. G.S.R. 1340 in 
Gazette of India dated the 7th September, 1970. 

(ii) The Post Office Savings Certificates (Third Amendment) 
Rules, 1970, published in Notification No. G.S.B. 1863 in 
Gazette of India dated the 21st October, 1970. 

(5) A copy of Notification No. G.S.R. 1713 (Hindi and Engllsb 
verstons) 'Published in Gazette of India dated the asth Sep-

1931 
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tember 1970 under sub-section (4) of section 19 of the Medi .. 
cinal a~d Toilet Preparations (Excise Duties) Act, 1955. 

(6) A copy of the Central Excise (Eleventh Amendment) Rules, 
1970 (Hindi and English versions) published in, Notification 
No. G.S.R. 1250 in Gazette of India dated the 29th August, 
1970, under section 38 of the Central Excises and Salt Act, 
1944. 

(7) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 1248 published in Gazette of India dated the 29th 
August, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 1249 published in Gazette of India dated the 29th 
August, 1970 together with an explanatory memorandum. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the Trade Marks Registry for the year ending the 31st March, 
1970. under section 126 of the Trade and Merchandise Marks 
Act, 1958. 

S. Minutes of Rules Committee-Laid on the Table 
Minutes of the sittings of the Rules Committee held on the 31st July, 

13th August and 8th September, 1970, were laid on the Table. 
6. Message From Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 9th November, 1970, Rajya Sabhs adopted a motion extend-
ing the time for presentation of the Report of the Joint Committee of 
the Houses on the Prevention of Water Pollution Bill, 1969, upto the last 
day of the first week of the Seuenty-fifth Session of the Rajya Sabha. 
1. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table the Drugs and Cosmetics (Amendment) 
Bill, 1970, as passed by Rajyn Sabha on the 2nd September, 1970. 
8. Assent to Bills 

(i) Secretary laid on the Table the following three Bills passed by 
the Houses of Parliament during the last session and assented to:-

(1) The Delhi University (Amendment) Bill, 1970 
(2) The Appropriation (No.3) Bill, 1970 
(3) The Appropriation (~iiways) No. 3 Bill, 1970. 

(ii) Secretary also laid on the Table copies, duly Ruthenticated by 
the Secretary of Rajya Sabha, of the following seven Bills passed by the 
Houses of Parliament during the last session and assented to:-

(1) The Special Marriage (Amendment) Bill, 1970 
(2) The Army, Air Force and Naval Law (Amendment) Bill, 1970 
(3) The Dock Workers (Regulation of Employment) Amendment 

Bill, 1970 
·(4) The Delhi Shops and Establishments (Amendment) B111, 1970 
(5) The Indian Post Office (Amendment) B111, 1970 
(8) The Contract Labour (Regulation and Abolition) BUl, 1970 
(7) The Patents Bill, 1970. 
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9. Report of Committee on Private Memben' Bills and Resolutionl 
Shri P. G. Sen presented the Sixty-seventh Report of the Committee 

on Private Members' Bills and Resolutions. 

10. Government Bills-Passed 
(i) The Iron Ore Mines Labour Welfare Cess (Amendment) Bill, 1967 

Shri Bhagwat Jha Azad concluded his speech on the motion for consi-
deration of the Bill moved by him on the 9th November, 1970. 

The motion for consideration was adopted and clause-by-c1ause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Consideration of Clause 4 was taken up but not concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
On amendment No. 3 to Clause 4 moved by Shri Shiva Chandra Jha, 

the House divided, Ayes 19; Noes 87. The amendment was accordingly 
nega.tived. 

Clauses 4 and 5 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Bhagwat Jha Azad. 
The following members took part in the debate:-

(1) Shri Shiva Chandra Jha 
(2) Shri Bhagwat Jha Azad. 

The motion was adopted and the Bill, as amended, was passed. 
(ii) The Agricuihl1'al Produce Cess (Amendment) Bill, 1970 

The motion for consideration of the Bill was moved by Shri Anna-
sahib P. Shinde. 

The following members took part in the debate:-
(1) Shri Sarjoo Pandey 
(2) Shri Satya Narain Singh 
(3) Shri Shiva Chandra Jha 
(4) Chaudhuri Randhir Singh 
(5) Shri Abdul Ghani Dar 
(6) Shri Nathu Ram Ahirwar 
(7) Shri J. M. Lobo Prabhu 
(8) Major Ranjeet Singh. 

Shri Annasahib P. Shinde replied to the debate. 
The motion for consideration was adopted and clause-by-elause consi-

deration of the Bill was taken up. 

[P.T.O. 
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Clauses 2 to 7 were adopted. 
Clause 1, the Enactin~ Fonnula and the Long Tltle were also ad~ted. 
The motion that the Bill be passed was moved by Shri Annasahib P. ,.. 

Shinde. 
Shri Sheo Narain took part in the debate. 
The motion was adopted and the Bill waf. paliK. 

11. Government Bill-Under Consideration 
The Taxation Laws (Amendment) Bill, 1969, as reported by 

Select Committee 
The motion for consideration of the Bill, as reported by the Select 

Committee, was moved by Shri Vidya Charan Shukla. 
Shri N. 'Oandeker took part in the debate. 
The discussion on the Bill was not concluded. 

12. Statement by Prime Minister 
The Prime Minister made a statement regarding Statehood to 

Meghalaya. 
13. Report of Business Advisory Committee 

Shri K. Raghuramaiah presented the Fifty-third Repo .. ·t of the Busi-
ness Advisory Committee. -
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th November, 

1970) 

1~34 
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S. L. SHAKDHER, 
Seoretary. 
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LOK SABRA 

BULLETIN--PART I 
(BrIef Record of Proceedings) 

Wednesday, November 11, 1970lKartika 20, 1892 (Saka) 

No. 444 
1. Obituary Reference 

~) Shrimati Indira Gandhi and the Speaker made references to the pas-
sing away of General De Gaulle, former President of France. 

) Thereafter. Members stood in silence for a short while 811 a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 61-64 were orally answered. Replies to 

remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 401-405, 407,409-417, 420-.480, 

482-484, 486-511, 513-516, 518-520, 522'-542, 544--549, 551-575, 577, 
578, 580-596 and 598-600 were laid on the Table. 

t. CaUiB, Attention 
Shri Surendranath Dwivedy called the attention of the Minister of 

Steel and Heavy Engineerin~ to the reported demand of the Govern-
meJlt. and the jJeople of Orissa for a new Steel Plant in the State during 
'the Fourth Five Year Plan. 

The Minister of Steel and Heavy Engineering made a statement in 
regard thereto. 

Ii. Papers Laid on the Table 
) The following papers were laid on the TabIe:-

0) A copy of the Ministers' (Allowances. Medical Treatment and 
Other privileges) Amendment RIlles, 1970 (Hindi and English 
versioDtI) published in Notification No. G.S.R. 1266 in Gazette 
of IncUa dated the 29th August, 1970, under sub-section (2) 
of section 11 of the Salaries and Allowances of Ministers Act. 
1952. 

(2) A copy of the Arms (Second Amendment) Rules, 1970 (Hindi 
an:i English versions) published in Notification No. G.S.R. 
1689 in Gazette of India dated the 26th September, 1970, under 
sub-section (8) of section 44 of the Anns Act, 1959. 

[P.T.O.: 
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(3) A copy of the Supreme Court Judges (Travelling Allowance) 
(Amendment) Rules, 1970 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1690 in Gazette of India 
dated the 26th September, 1970, under sub-section (3) of sec-
tion 24 of the Supreme Court Judges (Conditions of Service) 
Act, 1958. 

(4) A ropy each of the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) The Tenth Amendment of 1970 to the Indian Police Service 
(Pay) Rules, 1954 (Hindi and English versions) published in 
Notification No. G.S.R. 1207 in Gazette of India dated the 
22nd August, 1970. 

(ii) The Indian Police Service (Fixation of Cadre Strength) ) 
Sixth Amendment Regulations, 1970 (Hindi and English ver-
siom') published in Notification No. G.S.R. 1208 in Gazette 
of India dated the 22nd August, 1970. 6l 

(iii) The Indian Civil Service Provident Fund (Amendment) 
Rules, 1970 (Hindi and English versions) published in NotI-
fication No. G.S.R. 1231 in Gazette of India dated the 29tha 
August, 1970. "'" 

(jv) The Indian Civil Service (Non-European Members) Provi-
dent Fund (Amendment) Rules, 1970 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1232 in Gazette 
of India dated the 29th August, 1970. 

(v) The Secretary of State's Sex:vices (General Provident Fund) 
Amendment Rules, 1970 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1233 in Gazette of India 
dated the 29th August, 1970. 

(vi) The Secretary of State's Services (Medical Attendance) 
Amendment Rules, 1970 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1234 in Gazette of India 
dated the 29th August, 1970. 

(vii) The Indian Civil Service Family Pension Fund (Untrans-
f.erred Section) (Amendment) Rules, 1970 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 1235 intj\ 
Gazette of India dated the 29th August, 1970. '1 

(viii) The Tenth Amendment of 1970 to the Indian Administra-
tive Service (Pay) Rules, 1954 (Hindi and English versions) 

• ;,ublished in Notification No. G.S.R. 1237 in Gazette of Indi~ ... 
dated the 29th August, 1970. ~l 

(lX) The Indian Administrative Service (Fixation of Cadre 
Strength) Fifth Amendment Regulatioas, 1970 (Hindi and 
English versions) published in Notification No. G.S.R. 1238 
in Gazette of India dated tl:le 29th August, 1970. 

(x) The Indian Police Service (Fixation of Cadre Strength) 
Fifth Amendment Regulations, 1970 (Hindi and English ver-
sions) published in Notification No. a.s.R. 1262 in Gazette of 
India dated the 29th August, 1970. 

(xi) The All India Services (Provident Fund) 'Third Amendment 
Rules, 1970 (Hindi and English versions) published in Noti-
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ftcation No. G.S.n. 1268 in Gazette of India dated the 5th 
September, 1970. 

(xii) The Indian Civil Service Provident Fund Third Amend-
ment Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 1269 in Gazette of India dated the 
5th September, 1970. 

(xiii) The Indian Civil Service (Non-European Members) ProvI-
dent Fund Third Amendment Rules, 1970 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 1270 in 
Gazette of India dated the 5th September. 1970. 

(xlv) The Secretary of State's Services (General Provident 
Fund) Third Amendment Rules, 1970 (Hindi and English 
versions) published in Notification No. G.S.R. 1271 in Gazette 
of India dated the 5th September, 1970. 

(xv) The Indian Police Service (Probationers' Final ExamJna-
tion) Amendment RegUlations, 1970 (Hindi and English ver-
sions) published in Notification No. G.S.n. 1275 in Gazette 
of India dated the 5th September, 1970. 

(xvi) 'the Thirteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1316 in Gazette 
of India dated the 12th September, 1970. 

(xvii) The Indian Admini:;tr.ative Service (Recruitment) Amend-
ment Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 1317 in Gazette of India dated the 
12th September, 1970. 

(xviii) The Indian Administrative Service (Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regulations, 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 1318 in Gazette of India dated the 12th September, 
1970. 

(xix) The Indian Police Service (Recruitment) Amendment 
Rules, 1970 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1332 in Gazette of tndia dated the 12th 
September, 1970. 

(xx) The Indian Police Service (Emergency Commissioned and 
Short Service Commissioned Officers) (Appointment by 
Competitive Examination) Amendment Regulation, 1970 
(Hindi and English versions) published in Notification No. 
G.S.R. 1333 in Gazette of India dated the 12th September, 
1970. 

(xxi) The Indian Forest Service (Recruitment Amendment Rules, 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 1680 in Gazette of India d'!ted the 19th Septem-
ber,1970. 

(xxii) The Seventh Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 (Hindi and English 
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versions) published in Notification No. G.S.R. 1699 in 
Gazette of India dated the 26th September, 1970. 

(xxiii) G.S.R. 1700 published in Gazette of India dated the 26th 
September, 1970 containing corrigendum to Notification No. 
G.S.R. 1081 dated the 25th July, 1970. 

(xxiv) The Fourteenth Amendment of 1970 to the Indian Ad-
ministrative Service (Pay) Rules, 1954 (Hindi and English 
versions) published in NotiI1cation No. G.S.R. 1732 in Gazette 
of India dated the 3rd October, 1970. 

(xxv) The Indian Administrative (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1970 (Hindi and English 
versions) published in Notification No. G.S.R. 1733 in 
Gazette of India dated the 3rd October, 1970. 

(xxvi) The Indian Administrative Service (Fixation of Cadre 
Stt.ength) Sixth Amendment Regulations, 1970 (Hindi and 
English versions) published in Notification No. G.S.R. 1734 
in Gazette of India dated the 3rd October, 1970. 

(xxvii) The Fifteenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 (Hindi and English ver-
sIOns) published in Notification No. G.S.R. 1735 in Gazette 
of India dated the 3rd October, 1970. 

(xxviii) The Indian Forest Service (Pay) Fourth Amendment 
Rules, 1970 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1758 in Gazette of India dated the 10th 
October, 1970. 

(5) A copy of the Citizenship (Amendment) Rules, 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 1342 
in Gazette of India dated the HJth September, 1970, under sub-
section (4) of section 18 of 'he Citizenship Act, 1955. 

(6) A copy of the Finance Accounts of the Oentral Government 
for the year 1968-69. 

(7) A copy of the Annual Report of the Central Silk. Board for 
the year 1969-70 under section 12A of the Central Silk Board 
Act, 1948. 

(8) A copy each of the following Notification (Hindi and English 
version) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i> The Export of Minerals and Ores-Group II <Inspection) Am· 
endment Rules, 1970, published in Notification No. S.O. 3271 
in Gazette of India dated the 1st October, 1970. 

(ii) The Export of Footwear (Inspection) (Ameadment) Rules, 
1970, published in Notification No. S.O. 3274 in Gazette of 
India dated the 5th October. 1970. 

(iii) The Export of P.esticides and their Formulations (Inspec-
tion) Rules, 1970 published in Notification No. S.O. 3311 in 
Gazette of India dated the 7th October, 1970. 

(iv) The Export Rubber Hoses (Inspection) Amendment Rules, 
1970, published in Notification No. S.O. 3.'U9 in Gazette 

of India dated the 12th October, 1970. 
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(v) The Export of Jute Products (Quality Control and Inspec-
tion) Rules, 1970, published in Notification No. S.O. 3396 in 
Gazette of India dated the 14th October, 1970. 

8. Statement by Minister 
The Deputy Minister of Home Affairs made a statement correcting 

the answer given on the 25th July, 1969 to a supplementary by Shri D. N. 
Patodia on Starred Question No. 122 regarding pension to Shrimati 
Shahjahan Begum. 
7. Motions fo~ Election to Committees 

(1) Chowdhary Ram Sewak moved the following motion:-
"That in pursuance of sub-section 3(e) of Section 4 of the Rubber 

Act, 1947, the members of this House do proceed to elect, in 
such 'manner as the Speaker may direct, two members from 
among themS'elves to serve as members of the Rubber Board 
for the next term cOD)mencing from the date of election, sub-
ject to the other provisions of the said Act." 

The motion was adopted. 
(ii) Chowdhary Ram Sewak moved the following motion:-

"That in pursuance of sub-section (3) (c) of Section 4 of the Carda-
mom Act, 1965, the members of this House do proceed to elect, 
in such manner as the SpEtaker may direct, two members from 
among themselves to serve as members of the Cardamom Board 
for the next term commencing from ·the date of election, sub-
ject to the other provisions of the said Act." 

The motion was adopted. 
8, Motion He: Fifty-third Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the following motion:-
"That this House do agree with the Fifty-third Report of the 

Business Advisory Committee presented to the House on the 
10th November, 1970. 

The motion was adopted. 
(Lok Sabha ad;oumed at 1-30 P.M. and re-assembled at 2-35 P.M.) 

•. Government Bill-Under Couideratioa 
The Taxation Laws (Amendment) Bin, 1969, as reported by Se1.ect 

Committee 
Discussion on the motion for consideration of the Bill, as reported by 

the Select Committee, moved on the 10th November, 1970, continued. 
The following members took part in the debate:-

(1) Shri Prabhu Dayal Himatsingka 
(2) Shri N. K. Sanghi 
(3),Shri Beni Shanker Sharma 
(~) Shri Vikram Chand Mahajan 
(5) Shri Tenneti Viswanatham 
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(6), Shri N. ~. P. ~lve . 
(7) ,Shri JanardanJagan1l8th Shlnlae-~ 
(8) Shri Yogendra Sharma 
(9) Shri Shiva Chandra Jha (Speech unfinisbecl). 

The discussion on the Bill was not concluded. 
10. Metion 

Shri P. Ram-aInurti moved t~ following motion:-
"That this House deplores t~.f~., 91 .th~ G9~~ea~ ~Q.:prp

vide 'protection to Mrs. Pa'l'urnciSe who was stabbed in Calcutta 
on the.4th November, llft,while wor1dng.IR·W'i8lIo~ des-
pite priqr intimation ~ViP.SI qeeDf gil{~.- tq the CqQamissioner ~ 
of Police three· days' befofetl* iJlclde.it;' 

-Two a.mendments were moved by Sarvashri Samal"'Qaha and Tridib 
Chaudhuri. 

The' followinr members took part ~. -the ~tCt-
(1) Shri Prabhu Dayal Himatsingka 
(2) Shx:i D. N.Patodia 
(3) Shrimati Ila Palchoudhuri 
(4) Shri S. S. Kothari 
(5) Shri R. D. Bh8.ndare 
(6,). Shri S. KaDdappan 
(7) Dr. Ranen sen 
(8) Shri Vikram; Chand Mahalan 
(9) Shri Rabi Ray 

(lO) Shri Tulshida. Jadhav 
(11) Shri SIp1lat Guha 
(12) Shri 'fridib Chaudhuri 
(13) Dr. (Mrs.) Maitreyee aoae 
(14) Shri Raghuvir Singh Shastri 
(15) Shri Abdul Ghani Dar 
(16). Shri Krishna Chandra Pant. 

Shri P. Ramamurti replied to the deb..,te. 

,1 

The amendment moved by Shri Samar GlHla was withdrawn by leave 
of the House. 
~e amendment ~oyed by Sbri Tridib Chaudhuri was ~iA~ved. 
all ~e motion the House diVided; Ayes ~; Noes 191. The motion'was 

accordingly negatived. 
(Lok Sa.bha a.d;ourned till 11 Aol!4i. _ T4"._1I • ... 12"'" NoiNtnber, 

1970) 

1Ho 
·.GIPND-LS 1-2497 (D) LS-l11\.-7P-I:HO. , ,~ 

s~ L. SHAXoHER, 
~cretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 12, 1970/Kartika 21, 1892 (Saka) 

No. 445 

1. St8l'...,d Questions 
Starred Questions Nos. 91, 93, 100. 112 and 119 were orally anlwered. 

Replies to remaining questions were laid on the Tab1e. 

2. Uastaned QUestions 
Replies to Unstarred Questions Nos. 601-617, 619-6~1, '~51, 853-

673, 675-682, 684-709, 711-723, 725-752, 754-766, 768, 78t aDd 771-
800 were laid on the Table. 

A statement by the Minister of Food and Agriculture correamg the 
reply given on the 20th August, 1970, to Starred Question No. 521 regard. 
ing Failure of Community Development due to Administrative !nefti· 
ciency was laid on the Table. 
3. Calling Attention 

Shri E. K. Nayanar called the attention of the Minister dt. I'orelgn 
Trade to the reported uncertainty prevailinJ,! over the next round of 
Indo-Nepal talks on trade and transit. 

The Minister 'of Foreign Trade made a &tatement in regard tbenno. 
4. Question of~vi1ele 

The Speaker gave his consent to the raising of a que&tion of privilege 
given notice of bv Shri Madhu Limaye and others against SbriMohinder 
Singh, City Magistrate, Banaras, for illegal custody of Shri Madhu 
Limaye from the 9th to 26th August, 1970. 

Shri Madhu Limaye then asked for leave of the House to raise the 
question of privilege. The leave was granted. 

Shri Madhu Limaye thereafter moved the following motion:-
"That the que&tion of privilege regardin« the illegal custo4J 'ot 

Shri Madhu LimaYe from the 9th to 26th AUlfUSt, IG'1f), by 
Shri Mohinder Singh, City Magi&trate, Varanaai,be .. ma 
to the Committee of Privileaes for investigation and report by 
the end of the first week of the next Session." 

The motion. was adopted. 

[p.T.O 
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5. Papen Laid on the Table 

".' .' 
~' 

.... 

The following papers were laid on the Table:-
(1) A copy of the Fifth statement showin~ decisions taken on one 

more recommendation of the Committee on Broadcasting and 
Information Media on Documentarv Films and Newsreels. 

(2) A copy of the Displaced Persons (Compensation and Rehabili-
tation) Rules, 1970 (Hindi and En.~lish versions) published in 
Notification No. G.S.R. 1805 in Gazette of India dated the 24th 
October, 1970, under sub-section (3) of section 40 of the Dis-
placed Persons (Compensation and Rehabilitation) Act, 1954. 

(3) A copy of the Annual Re-:1ort (Hindi and English versions) of 
the Development Council for Sugar Industry for the y.!ar 1969-
70, under sub-section (4) of section 7 of the Industries (Deve-
lopment and Regulation) Act, 1951. 

(4) A copy of the Report (Hindi version) of the Coordinating Com-
mittee for intensifying researches for finding a colour for 
Vanaspati. 

(5) A copy of the Central Warohousing Corporation (Second Am-
endment) Rule&'. 1970 (Hindi and En~lish versions) published 
in Notification No. G.S.R. 1252 in Gazette of India dated the 
29th Au~ust, 1970, under sub-seetion (3) of 9I!ction 41 of the 
Warehousing Corporations Act. 1962. 

(6) A copy of the Annual Accounts of the Animal Welfare Board . 
Madras for the year 1968-69 along with the Audit Report 
thereon. 

(7) A copy of the Audit Report (Commercial) 1970-Parts III, IV 
and V. under artkle 151(1) of the Constitution. 

(8) A copy of the Audit Report (Commercial), 1969 (Hindi ver-
sion) under article 151 (1) of the Constitution reafl with sub-
section 3(ii) of section 3 of tbt~ Official Languages Act, 1963. 

(9) A copv of the Apprentkeshio (Amendmf'nt) Rules. 1970 (Hindi 
and Enrz1ish ver~ions) published in Notification No. G.S.R. 
1294 in Gazette of India dated the 5th September. 1970 under 
sub-section (3) of section 37 of the Ap-;>rentices Act. J 961. 

(10) A copv of the Mines (Amendment.) Rules. 1970 (l-Iind; and 
En~lish versions) publi!'1hpd in Notification No, G.S.R 1786 ;n 
Gazette of India dated the 17th October, ] 970 under sub-
section (7) of section 59 of thp Mines Act. 1952 . 

.. Report of Estimates Committee 
Shri S. Supakar 'Presented the Hundn~rt and thirtieth Report of tire 

I:sttmates Committee rella'rdinll action taken bv Government on the 
··reenmmendations conta;ned in th@ir Ninetieth Renort on the MinistTy 
of TOUrlsnl and Civil Aviation-Department of Tourism. 
7. Statement Re: Government masiness 

The Mfni,ter of Parliamentarv Affairs made a statement re~ardinl! 
Government business for the week commencing the 16th November, 19'70. 

(Lok Sabha adjourned at 1-25 P:M. and re-assembled at 2-35 P.M.) 
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'8. GovenUlumt Bill-Under Consideration 
The Taxation Laws (AmendmentQ Bill, 1969, as reported by 

Select Commilttee 

Discussion on the motion for consideration of the Bill, as reported by 
..the Select Committee, moved on the 10th November, 1970, continu~. 

The following members took part in the debate:-
(1) Shri Shiva Chandra Jha 
(2) Shri Kanwar Lal Gupta 
(3) Shri Chintamani Panigrahi 
(4) Shri N. K. Somani 
(5) Shri Bedabrata Barua 
(6) Shri s. S. Kothad (Speech unfinished). 

The discussion on the Bill was not concluded. 

~'. 

" i 

'r! 

9. Motion Re: Sixty-seventh Report of Committee on Private M ....... ' 
Bills and Resolutions . 

Shri P. G. Sen moved the following motion:-
"That this House do agree with the Sixty-seventh Report of the 

Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 10th November, 1970." 

An amendment for referrin~ the question of re-classification of the 
Bihar Legislative Council (Abolition) Bill. 1970, by Shri Bhogendra Jh., 
back to the Committee. moved by Shri Madhu Limaye, was adopted. 

The motion was adopted in the following amended fonn:-

"That this House do agree with the Sixty-!eventh Report of the 
Committee on Private Members~ Bills and Resolutions present-
ed to the House on the 10th November, 1970, subject to the 
modification that t.he question of re-classification of the Bihar 
Legislative Council (Abolition) Bill, 1970, by Shri Bhogendra 
Jha be referred back to the Committee." 

10. Private Members' Bills-Introduced 
(1) The Constitution (Amendment) Bill, lI'I70 (Amendmen.t 01 

article 16) by Shri Prakash Vir Shastri. 
(2) The Constitution (Amendment) Bill, 1970 (Amendmlmt of the 

Seventh Schedule) by Shri Om Prakash Tyagi. 
(3) The Constitution (Amendment) Bill, 1970 (A'IMfld.ment of 

article 74) by Shri Prakash Vir Shastri. 
(4) The Indian Penal Code (Amendment) Bill, 1970 (Ammd"""t 

of section 53) by Shri Anand Narain Mulla. . . 
(5) The Constitution (Amendment) Bill. 1970 [Amend"..nt tY/ 

article 335 (Bill No. 101 of 1970)] by Shri Benoy Krt.hna t>u-
chowdhury. 
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(6) The Constitution (Amendment) Bill, 1970 [A~t 01 
arttcle3U (Bill No. ·100 of 1970)] by Shri S. M. Siddayya. 

(7) The Appropriation of the Appropriators Bill, 1970 by Shri 
Sltlva Chamfra Jha. 

~e motion for leave to introduce the Bill was moved by Stni BMw 
Chandra Jha. On the motion the House divided, Ayes ~; Noes 11. The 
motion was accordingly adopted and the Bill was introduced. 

(8) The Constitution ( Amendment) Bill, 1970 (Amendment of 
aTticle 338) by Shri S. M. Siddayya. 

(9) The Constitution (Amendment) Bill, 1970 (~e-rtion 'of new 
articles 330A and amendment of articles 332 and 334) by 
Shri S. M. Siddayya. 

(10) The Pension and other Amenities for the ex-Members of IJ 
Parliament Bill, 1970 by Shri Yamuna Prasad MandaI. 

'!be motion for leave to ihtroduce the Bi11 was moved by Shi1 Ytmuna 
b~~ ~~dal. ~ the motion the House diyided, Ayes .. 04; Noes 32. " 
lJ'he motion was accordingly adopted and the Bl11 waS' int1"c)duC!ed. ' 

(11) The Restoration of Religious Places Bill, 1970 by Shri J8gm-
nath Rao JOshi. 

(12) The Con~titution (Amendment) Bill, 1910 (Sub.ttitution of 
cirflCle Ib5 and amendment of article 156 etc.) by Shri S. S. 

Kothrm. 
(13) 'the Code of Criminal Procedure (Am'endftlent) Bill, 1970 

(SUbstitutiOn of Chtrpter Xl tl'nd section 144) by ShTi Madhu 
Lrma~. 

(14) The Constitution (Amendment) Bill, 1970 (Amendment of 
article 124) by Shri P. K. Deo. 

(1'5) 'I1re Employment Guarantee Bill, 1970 by Dr. Ram Subhag 
SlDgh. 

(1~ The Constitution (Amendment) Bill, 1970 
article 155) by Dr. Ram Subhag Singh. 

11. Private Member's Bill-Negatived 

(Substitution Of 
~ 

'~ 

, ""' C()1I.8'tftutil»l. (Amendment) BiU, 1970 AAmendment of article 330 
a,.a 332) by Shri Suraj Bhan .. .."1) 

Dfit:UDlon 01\ the !notion for consideration of the Bill moved by Shri 
Suraj Bhan on the 31st July, 1970, continued. 

... 

~~ following members took part in the debate:-
(1) Shri Ramavatar Shastri 

, .... 

(2) 'Shri Kanwar Lal Gupta 
(3) Shri M. G. Uikey 
(~ 8hri C. K. Chakrapani 
(5) Shri Kartik Oraon 
(6) Shri Jaganath Rao 
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Shri Suraj Bhan replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

91; Noes Nil. 
The motion was declared as not carried in acco:rdance with Rule 157 

of the Rules of Procedure and in accordance with the Constitution. 
12. Private Member. Bill-Under ConsideratiOD 

The Ctmferment CJf Dec07'C£tionos on Persons (Abolition) Bill, 1969, b11 
Shri J. B. KripaZani 

The motion for consideraltion of the Bill was moved by Shrl J. B. 
Kripalani. 

Shri Bedab:rata Barua took part in the debate. His speech was not 
concluded. 

The discussion on the Bill was not concluded. 
(Lok Sabha adjou.rned till 11 A.M. on Monday, the 16th November, 1970) 

1_ 
GMGIPND-LSI-B9 (D) L.S.-13-U-'l()....i10. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday. November 16, 1970lKartika 25. 1892 (Saka) 

No. '" 
1. Staned. Questions 
" Starred Questions Nos. 121, 123 and 127 were orally answered. Re-
plies to remaining questions were laid on the Table. 
2; , Uastarred 'Qttestloll8 

, Replies to, Unstarred Questions Nos. 801, 803-820, 823-825, 827-863 
and 865-1000 were laid on the Table. 
3. Reference Re: Cyclone in East Pakistaa 

Shrimati In"'ira Gandhi, Dr. Ram Subhag Singh, Shri H. N. Mukerjee 
and the Speaker made references to the tragic natural calamity caused 
by a cyclone in East Pakistan. 
t. CalIiDa' Attention 

Shri Atal Bihari Vajpayee called the attention of the Minister of 
Hqme Affairs to the reported encircling of the town of MekhllgunJ in 
Cooch-Behar, West Bengal by the Pakistani Armed Forces. 

'!be Minister of State for Home Affairs made a statement in regard 
thereto. 
5.' ,Papers Laid on the Table 

The tollowing papers were laid on the Table:-, , 
(1) A copy of the Naval Ceremonial, Conditions of Service and 

MiSCellaneous (9th Amendment) Regulations, 1969 (Hindi and 
English versions) published in Notification 'No. S.B.O. 436 in 
Gazette of India dated the 24tb October. 1970 under section 
185 of the Navy Act, 1957. ' , 

(~) A copy of the passports (Second Amendment) Rules, 1970 
- <'ijjndi and English versions) published in N.tiftcation No. 

G.S.R. 1267 in Gazette of India dated the 29th August, 1970, 
under sub-section (3) of section 24 of the Passports Act, 1967. 

(3) A copy of the Oil and Natural Gas Commission (Amendment) 
Rules, 1970 (Hindi and English versions) published in Not1fica-
tion No. G.S.R. 1776 in Gazette of India dated the 17th Octo-
ber, 1970 under sub-section (3) of section 31 of the Oil and 
Natural Gas Commission Act, 1959. ' 

, I [P.T.O.) 
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.(4) A copy each of the following Notifications (Hindi and Ena-
lish versions) under sub-section (1) of section 28 of the Mines 
and Minerals (Regulation and Development) Act, 1957:-

(1) The Mineral Concession (Amendment) Rules, 1970, pub~h
ed in Notification No. G.S.R. 1116 in Gazette of India dated 
the 1st August, 1970. 

(ii) The Mineral Concesrtion (Second Amendment) Rules, 1970, 
published in Notification No. G.S.R. 1117 in Gazette of India 
dated the 1st August, 1970. 

(5) (1) A copy each of the following paiJers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

«a) Review by the Government on the working of.·the HiDd1lS' 
tan Copper Limited for the period November, 1967 to March, 
1968 and for the year 1968-69. 

(b) Annual Report of the Hindustan Copper lJmited for ~he 
period November, 1967 to March, 1968 along with the Audit-
ed Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(c) Annual Report of the Hindustan Copper Limited' tor the 
year 1968-69 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above documents. . 

•• (6) A copy of the Report (Hindi and EngUsh versions) on the 
working of the Deposit Insurance Corporation, Bombay,' tor 
the year ended the 31st December, 1969 along with the Audited 
Accounts, under sub-section (2) of section 32 of the Deposit 
Insurance Corporation Act, 1961. 

. ' 

(7) A copy of the Audit Report (Civil) 1969 (Hindi version) 
under article 151 (1) of the Constitution, read with 6ub-aec-
tion 3 (ii) of section 3 of the Ofticial Languages Act, 1963. 

(8) A copy of the Appropriation Accounts (Civil) 198'1-68 (Hindi 
.' version) . 

•. ~rt of ",omt Committee 

V Shri S. S. Kothari presented the Report of the Joint Committee on 
the Comptroller and Auditor-General's (Duties, Powers and Conditions 
of Service) Bill. 1969. 

·The notifications were previously laid on the Table on the 31st 
AuglJlt, 1970 and were re-laid under Rule 234(2) of the Rules of Pro-
cedure. ··Tbe Report was previously laid on the Table on the 10th August, 
1970. ' 

1~7 



7. Evidence before Joint Committee-Laid on the Table 
Shri S. S. Kothari laid on the Table a copy of the Evidence given be-

fore the Joint Committee on the Comptroller and Auditor-General'. 
(,Duties, Powers and Conditions of Service) Bill, 1969 .. 
8. Presentation of Petition 

Shri Tenneti Viswanatham presented a petition signed by Shri Nollu 
Appala Raju and others for inclusion of certain castes in the list of Sche-
duled Castes of Andhra Pradesh. 
•. Government Bill-Under Consideration 
The 1I'a.mtipn. LawS', (Amendment) Bfl" 1969, as reported by Setect 

Committee 

Discussion on the motion for consideration of the Bill, as reported by 
the Select Committee, moved on the 10th November, 1970, continued. 

The following members took part in the debate:-
(1) Shri S. S. Kothari 
(2) Shri K. Ananda Nambiar 

(Lok Sabha adjourned at 1 P.M. and re-asBembled at 2-05 P.M.) 

Shri Vidya Charan Shukla replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 15 were adopted. 
On amendment No. 48 to Clause 16 moved by Shri Kanwar Lal Gupta, 

the House divided, Ayes 19; Noes 78. The amendment was accordingly 
negatived. -On amendment No. 124 to Clause 16 moved by Shri Tenneti Viswa-
natham. the House divided, Ayes 17; Noes 76. The amendment was 
accordingly negatived. 

Clause 16 was adopted. 
The discussion on the Bill was not concluded. 

10. H.U.An.H~ur Diseusion on Matters Arising out of Answer to Question 
Shri Kanwar Lal Gupta raised a half-an-hour discussion on points 

arising out of the answer given on the 9th November, 1970 to Starred 
Question No. 14 regarding impact of Drugs (Prices Control) Order on 
prices of drugs. 

Before Shri Kanwar Lal Gupta's speech was finished, the House was 
adjourned for want of quorum. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th November, 1970) 

1948 
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· LOK SABDA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Tuesday, November 17, 1970!Kartika 26, 1892 (Saka) 

No. 447 

t. Starred Questions' 
Starred Questions Nos. 151, 153, 154, 161 and 163 were orally answered. 

Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1001-1014, 1016-1107, 1109-

1139, 1141--1143, 1145··-1167, 1169 and 1171-1200 were laid on the Table. 

3. Calling Attention 
Shri Dhireswar Kalita called the attention of the Minister of Home 

Affairs to the serious situation in Imphal following several reported 
clashes between the police and the students and the decision of the Mani-
pur Government to requisition the Eervices of the Army. 

The Minister of State for Home Affairs made a statement in ,regard 
thereto. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Nationalised Banks (Management and Miscel-
laneous Provisions) Scheme, 1970 (Hindi and English versions) 
under sub-section (5) of section 9 of the Banking Companies 
(AcquiSition and Transfer of Undertakings) Act, 1970. 

(2) A copy of Notification No. G.S.R. 1897 (Hindi and English ver-
sions) pubIis'hed in Gazette of India dated the 11th November, 
1970 declaring service connected with the supply of electrical 
energy to the public in the State of Tamil Nadu or with the 
generation, storage or tranl;mission of electrical energy for 
the purpose of such supply, to be essential service for the pur-
poses of Es&ential Service Maintenance Act, 1968, under sub-
section (2) of section 2 of the said Act. 

[P.T.O.] 
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5. Gq/emment Bill-Passed 
I The Taxation Laws (Amendment) Bill, 1969, as reported by V Select Committee 
Clause-by-clause consideration of the Bill, as reported by the Select 

Committee, continued. 

Clauses 17 to 21 were adopted. 
Clause 22 was adopted, as amended. 
Clauses 23 and 24 were adopted. 
Consideration of Clause 25 was taken up but not concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2·05 P.M.) 
Clause 25 was ado-pted, as amended. 
Clauses 26 to 29 were adopted. 

On amendment No. 125 to Clause 30 moved by Shri N.K.P. Salve, the 
House divided, Ayes 89; Noes 23. The amendment was accordingly 
adopted. 

Clause 30 was adopted, as amended. 
Clauses 31 to 74 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended. be passed and four consequen-
tial amendments were moved by Shri Vidya Charan Shukla. 

The following members took part in the debate:-
(1) Shri Tenneti Viswanatham 
(2) Shri N. K. Somani 
(3) Shri S. R. Damani 
(4) Shri Kanwar Lal Gupta 
(5) Shri N. K. P. Salve 
(6) Shri Shiva Chandra Jha 
(7) Shri Vidya Charan Shukla. 

Four consequential amendments under Rule 93(3), two to Clause 44 
and two to Clause 52 of the Bill, moved by Shri Vid·',~ CharaD'Shukla, 
were adopted. 

The motion was adopted and the Bill, as amended, was passed. 

6. Government Bill-UDder CODsideration 
The Scheduled Castes and Scheduled Tribes OTdeTs (Amendment) Bill, 

1967, as reported by Joint Committee 

The motion for consideration of the Bill, aI)' reported by the Joint Com-
mittee, was moved by Shri K. Hanumanthaiya. 
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The following members took part in the debate:-
(1) Shri R. S. Arumugam 
(2) Shri P. K. Deo 
(3) Shri D. Basumatari 
(4) Shri Ram Singh Ayarwal. 

The discussion on the Bill was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th November, 
1970) 

1951 

S. L. SHAKDHER, 
Secretary. 



BULLE'I1N-PART I 

(Brief :Record of Prodeeditlfl) 

Wednesday, November 18, 1970lKartillll 27, UC (CIIIIa) 

No.4U 
t. StHred quest,,,.. 

Starred Questions Nos. 1&1, 183, 185, 187 'and Ita were orally answered. 
Replies to remaini!lR queations were laid on the Table. 

2. t7IIIMrred 'to.-
Replies to UnstalTed Questions NQs. 1201-123~, 123~.l2'" 1250--

1811, 1-314-1357, 13~9-1369 and 1371-1400 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 1 addresaed to the .:Mtmner of irrigation 

and Power regarding Water Level in Bbakra Reservoir was oraHy 
an~red and supplementaries were also answered therE!cDa. 

4. "aUlae Att-*ion 
bi ltanwar La! Gupta called tae attention ot the ~Dj.ter of Educ.-

lion and Youth Services to the reportec:l deIQaDd b.v net&ltahoo! teachers 
for revision of pay scales. 

The Minister of State for Education and Youth SePYicel aade a .t.ate-
ment in re~ard thereto. 

I. Que.tion of Privilege 

The Speaker gave hie; consent to the raieiftg of a questieft of privilege 
given notice of by Shri K. M. Koushik regarding alleged ManhandUng 
and removal of the Member by Police at Nagpul' Railway Station on the 
27th May, 1970. 

Shri K. M. Koushik t.hen asked for leave of the HoUle to raile ~ 
question of privilege. The leave was granted. 

A motion that the question of privilege arising out of the. l11ele4 
manhandling and removal of Shri K. M. Koumttt, M.P., by pulee at the 
~r Railway Station on the 27th May, uno, be referred to the a,.. 

[p.T.b.] 



mittee of Privi1e~es, moved by Shri Atal Bihari Vajpayee, was withdrawn 
by leave of the House. 

The following motion moved by Shri Nath Pai was adopted:-

"That this House resolves that Shri Padmanabhan, Deputy Com-
missioner of Police. and Shri Choube, Sub-Inspector of Police, 
of the State of Maharashtra, be summoned to awear at the 
bar of this House on Thursday, the 3rd December, 1970, at 
12.00 hours to answer the charge of breach of privilege and 
contempt of this House for allegedly assaulting and abusing 
Shri K. M. Koushik, a Member of this House, at the Nagpul' 
Railway Station on the 27th May, 1970." 

~ 

•. rapers Laid on the Table ) 
The following papers were laid on the TabIe:-

(1) (i) A copy of the Delhi Land Reform!! (Amendment) Rules, 19'70 
'Published in Notification No. llILRO(R)11970 in Delhi Gazette 
dated the 6th July, 1970, under sub-section (3) of section 191 
of the Delhi Land Reforms Act, 1954. 

(ii) A statement (Hindi and English versions) explaining l'eal!tons 
for delay in laying the Notification and for not laying the Hindf 
version thereof. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act, 1951:-

(i) S.O. 2969 published in Gazette of India dated the 2nd Sep-
tember, 1970, regarding management of the Pratap Stlinning, 
Weavin/l and Manufacturing Company Limited, Amalner 
(Maharashtra) . 

(ii) S.O. 3116 published in Gazette of India dated the 15th Sep-
tember, 1970, regarding management of the Rai Saheb Rekh· 
chand Gopaldas Mohta Spinning and Weaving Mills Private 
Limited, Akola (MaharaS'htra). " 

(iii) S.O. 3495 published in Gazette of India dated the 24th Octo· 
ber. 1970 regardin~ management of the Muir Mills Limited, 
Kanpur. 

(3) A copy of the Annual Report on the activities of the Coir 
Board and the working of the Coir Industry Act, 1953 for the 
year 1969-70, under sub-section (1) of section 19 of the said 
Act. 

y. l&eport of Committee on Private Members' Bills and Resolutions 
. Sh:i D. K. Kunte presented the Sixty-eighth Report of the Committee 
on Private Members' Bills and Resolutions. 

8. Statement by Minister 
.. The Minister of Railways made a statement regarding demonstration 
·and laW-charge In front of the Headquarters' Oftlce of the North-eut 
1'rontier Railway at Ma1igaon (Assam) . . . . 

\ 



t. Govenune!lt Bill-lntrodueed 
The Foreign Exchange RegulatiOn (Amendment) Bill, 1970 

The motion for leave to introduce the Bill moved by Shri Y. B. Chavan 
was opposed. The motion was adopted and the Bm was introduced. 

10. Statement Regarding Ordinance-Laid on the Table 
A copy of the explanatory statement (Hindi and En~lish versionl) 

J!iving reasons for immediate legislAtion by the Foreign Exchange Regu-
lation (Amendment) Ordinance, 1970, was laid on the Table under rille 
71(1) of the Rules of Procedure and Conduct of Busine~s in Lok Sabha. 

(Lok Sabha adjourned at 2 P.M. and relUsembled at 3.05 P.M.) 

11. Government Bill-Under Con.ideration 

The Scheduled ClUtes and Scheduled Tribes Orders (Amendment) Bill, 
1967, as reported by Joint Committee 

Discussion on the motion for consideration of the Bill. as repOrted by 
the Joint Committee, moved on the 17th November, 1970, continued. 

The followinll members took part in the debate:-
(1) Shri M. G. Uikey 
(2) Shri K. M. Koushik (Speech unfinished). 

The discussion on the Bill wac; not concluded. 

12. Motion -.- - ~...,-. 

Discussion on the following motion moved by Shri Prakash Vir Shas-
tri on the 16th May, 1969, continued:--

"That the E:ituation arisinlt out of the f"nCOUfageml'!nt beinll given 
to the f;ubversive and violent activities in the countrY bv cer-
tain political parties and by some foreign '!lowen', be taken 
into consideration." 

The following members took T'art In thr. iebAte:-
(1) Shri J. M. Imam 
(2) Shri H. N. Mukerjee 
(3) Shri Bal Raj Madhok 
(4) Shri Shashi Bhushan 
(5) Shri Jyotirmoy Boau 
(8) Shri S. R. Damani 
(7) Shri B. P. MandaI 
(8) Shri Sheo N arain 
(0) Shri J. B. Kripalani 

(10) Shri Krishna Chandra Pant. 

!lui Praka~h Vir Shastri replied to the debate . 

[P.T.O.] 



13. Half-an-Bour Discussion on Matters Ariam. out of Answer to Quei-
tion 

Shri S. R. Damani raised a half-an-hour discussion on points arising 
out of the answer given on the 11th August, 1970, to starred Question 
No. 360 regardinR industrial production in Fourth Plan. 

Shri M. R. Krishna replied to the discussion. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 19th November, 
197~) . 
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i..OK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedin~) 

Thursday, November 19. 197QlKartika 28. 1892 (Saka) 

No. 441 
L Starred Questions 

Starred Questions Nos. 211 and 213-215 wen! orally answered. Re-
plies to remaining questions were laid on the Table. 
Z. UDStarred Questions 

Replies to Unstarred Questions Nos. 1401-1535, 1537-1670 and 1572-
1600 were laid on the Table. 
3. Calling Attention 

Shri Shri Chand Goyal called the attention of the Minister of External 
Affairs to the reported move by the Governments of the U.S.S.R., Britain 
and U.S.A. to secure bases in the Indian Ocean. 

The Mini&ter of External Affairs made a statement in regard thereto. 
'- Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Main ConclUSions (Hindi and English versions, 

of the Thirteenth Session of the Industrial Committee on Plan .. 
tations held at New Delhi on the 10.th July. 1970. 

(2) A cotly of the Main ConclusioIU\ (Hindl and English versions) 
of the Twenty-ninth Session of the Standing Labour Com-
mittee held at New Delhi on the 23rd-24th July, 1970. 

(3) A copy of the Annual Report of "the Madhya Pradesh State 
Agro-Industries Development Corporation Limited, Bhopal for 
the year ended the 31&t March, 1970 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(4) A copy of Notification No. G.S.R. 852 (Hindi version) publish .. 
ed in Gazette of India dated the 19th September, 1970 contain-
ing conigendum to Notification No. G.S.R. 553 dated the 20th 
June, 1970, under sub-section (4) of section 22 of the Rice Mill-
ing Industry (Regulation) Act, 1958. 

(5) A copy of the Audit Report (Commercial) 1970-Part VI, under 
article l51 (1) of the Constitution. 

(6) A copy of the Audit Report, Posts and Telegraphs, 1970 (Hindi 
verlion) under article 151 (1) of the Constitution, read with 

[P.T.O.] 
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sub-section 3(ii) of section 3 of the Official Languages Act, 
1963. 

(7) A copy of the Appropriation Accounts, Posts and Telegraphs 
for 1968-69 (Hindi version). 

t 

~
. M age from Rajya Sabha 

retary reported a mess-aile from Rajya Sabha that at its sitting 
h d on the 17th November, 1970, Rajya Sabha concurred in the recom-

endation of Lok Sabha to leave being granted by Lok Sabha to with-
draw the Advocates (Second Amendment) Bill, 1968. passed bv Raiya 
Sabha on the 16th December, 1968 and laid on the Table of Lok Sabha 
on the 18th February, 1969. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
6. Modon 

Shri Prakash Vir Shastri moved the following motion:-

(') 

"That this House records itds ~~sapprhovadl of thhe conduct of the . ') 
Governor of Uttar Pra e:;u in an ling t e recent constitu-
tional crisis in that State and recommends that the Governor 
be recalled forthwith." 

The followinl! members took part in the debate:-
(1) Dr. Ram Subhall Singh 
(2) Shri A. K. Sen 
(3) Shri J. B. Kripalani 

• (4) Shri P. K. Deo 
(5) Shri R. K. Sinha 
(6) Shri Atal Bihari Vajpayee 
(7) Shri Sant Bux Singh 
.(8) Shri Murasoli Maran 
(9) Shri R. D. Bhandare 

(10) Shri Sarjoo Pandey 
(11) Shri Satya Narain Singh 
(12) Shrimatt SusbUa Robatgl 
(13) Sbri Ram Sewak Yadav 
(14) Shri Nath Pai 
(15) Shri Tenneti Viswanatham 
(16) Shri Abdul Ghani Dar 
(17) Shri Krishna Chandra Pant. 

Shri Prakash Vir Shastri replied to the debate. 
On the motion the House divided, Ayes' 98; Noes 208. The motion 

was accordinllly nellatiwd. 
7. Statement by Prime Minister 

The Prime Minister m~de a statement regarding India's assistance for 
East Pakistan cyclone victims. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 20th November, 1970) . 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

c,) 
Friday, November 20, 1970lKartika 29, 1892 (Saka:) 

I 

No. 450 I'. Starred Question. 
Starred Questions' 241, 242 and 244-246 were orally atlSweted. Re-

plies to remaining questions were laid on the Table. 
, Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 1601-1611, 1613-1619, 1821-
1625, 1627--1644, 1646--1648, 1650--1675, 1677--1694, 1696--1720, 1722--
1751, 1753--1775, 1777--1779, 1781-1788, 1790, 1791 and 1793-1800 were 
laid on the Table. 
3. Callinc Attention 

Shri Nath Pai called the attention of the Minister of Parliamentary 
Affairs and Shipping and Transport to the reported disappearance of 
S. S. Mahajagamitra, a cargo vessel, in the Pakistani Waters and steps 

~ .' taken to recover the same. . 

/It 

The Deputy Minister of Parliamentary Affairs and Shipping and 
Transport made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
,_) (1) The following statements showing the a~tion taken by the qov-

ernment on various assurances, promIses and undertakings 
given by the Ministers' during the various sessions of Lok 
Sabha:- . 

THIRD LOK SABRA 
(i) Supplementary Statement No. XVI--Thirteenth Session, 

1965. 
FOURm LOK SABRA 

(ii) Supplementary Statement No. XVII-First SeSSion, 1967. 
(iii) Supplementary Statement No. XXIX~Second Session, 1967. 
(iv) Supplementary Statement No. XXII--Third Session, 1967. 

[P.T.C.] 
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'(v) Supplementary Statement No. XXVIII-Fouth Session, 
1968. 

(vi) Supplementary Statement No. XXII-Fifth Session, 1968. 

(vii) Supplementary Statatent No. XV-Sixth Session, 1968. 

(viii) Suplementary Statement: No. XX-Seventh Session, 1969. 

(ix) Supplementary Statement No. X-Eighth Session, 1969. 

(x) Supplementary Statement No. VIII-Ninth Session, 1969. 

(xi) Supplementary Statement Nos. VIl, Vll'l ad DC-Tenth 
S6aio!1. 19'70; 

'" (xii) Statement No. I-Eleventh Session, 1970. 

(2) (i) A copy of the Life-boatmen's (Qualifications and CenmcatGlt) ( 
Amendment Rules. 1970 (Hindi and English versions) published 
in Notification No. G.S.R. 611 in Gazette of India dated tile 
nth' April, 19'70, under sub--section (3) of aectioD f08 0If tile 
Merchant Shipping Act, 1958. 

(ii) A satement showing reamns for delay in laying the abcwe 
M'6tlfteation. 

(3, Ja copy of the Aircraft (Second Amehdment) Bule., 1"0 
(Hindi and English versions) published in Notification No. 
G.S.R. 1009 in Gazette of India dated the 1l*h July, 11'18, 
under section 14A of the Aircraft Act, 1934 together with an 
dpbinatory Note. 

(f) A copy of the Annual Report of the Life Insuranee Cm'pOl"B-
tion of India for the year ended the 31st March, lfiO alorJS 
with the Audited Accounts, under section 29 of the Liie IDIIU-
~ COrporation Act, 1956. 

(5) A copy of the Central Sales Tax (Registration and 'l'umovef) 
(Amendment) Rules, 1970 (Hindi and English verst.s) 
published in Notificatioh No. G.S.R. 1'72o-A in 'Gazette of 
lacIia dated the 29th September, 1970, UDder Sub-lSiCtioD. (2), 
of eection 13 of the Central Sales Tax Act, 1956. t , 

(8) A copy of the Central Excise (Thirteenth Amendment) Rules, 
1970 (Hindi and English versions) published in ,Notification 
No. G.S.R. 1860 in Gazet:e of India dated the 3tilt Oetober, 
1970, under section 38 of the Central Excise aDd Salt Act, 
1144. 

(7) A copy of Notification No. G.S.R, 1312 published. in G'BIIJIIa 
of India dated the 5th September, 1970 containing corrigendum 
~ Notifteation Ne. G.S.R. 492 dated the 21'8t MllHh, 1970, 
under sub--sectiQll (4) of section 280ZE of the Income-tax 
Act, 1961. 

(8) A copy each of the following Notifications (mndl and English 
versions) issued under the Central Excise Rules, 1944:-1_ 



(1) G.s.R. 1310 published in a_He ()f l'nctta detect the lfth· 
September, 1970 together with an explanatol'y. memor .. dwIl~ 

(.til G.s.R. 1686' published in Gazette of India dated the 19th 
September, 1970 together with an explanatory . memorandum. 

(9) A copy each of the followinll Notifications under section 158 
of the Customs Act, I962:-

(i'Y G.S.R. 1~8'7 (Hindi and English versions). published in 
~~tte of India dated the 19th September, 19'70 together 
with an explanatory memorandum. 

(ii) G.S.R. 1715 (Hindi and English versions) published in 
Gaette of Jlftdia dated the 26th September, 1970 together 
with an explanatory memorandum . 

.-> G .s~a 1116 (Hindi and English versions) published jn 
GaetIte of India d'ated the 26th September, 1970 tOiether 
with an explanaWy memorandum. 

(iv) G.S.R. 1717 (Hindi and English venHODB) published in 
Gazette of India dated the 21st September, 1979 together 
with an explanatory memorandum. 

(v) G.S.R. 1754 (Hindi and English versions) published in 
Gazette of India dated the 1st October, 1970 tOjether 
with an explanatory memorandum. 

(vi) The Baggage (Second Amendment) Rules, lQ7.o (Hindi and 
English versions) published in Notifteation No. G.S.R. 1875 
in Gagette of India dated the 4th November, li70 togettier 
with an explanatory memorandum. 

(vii) G.S.R. 1792 (Hindi and English versioaB) pablishe4 in 
Gazette of India dated the 17th October, 1970 togetber 
with 811 explanatory memorandum. 

(viii) G.s.JL 3362 (Hindi version) published in Gazette of India 
deted the 5th September, uno together with an explanatory 
memcmmdum. 

(10) A copy of the Merchant Shipping (G:erittcate of Service) 
Rules, 1970 (Hindi and English versions) pubU~ed in Noti-
fication No. G.S.R. 1682 in Gazette of India dated the 19th 
Srt~ber, 1910, UDder aub-section (3) of section 49 of the 
:M:erclaant Shipping Act, 1958. 

(11) A copy of the Punjab Motor Vehicles (Chandfgarh Amend-
ment) Rules, 1970 (Hindi and ~sh versiOlHl) published in 
Notification No. 5061-ffiI(2)-70/7887 in ChaDdjgarh Gazette 
dated the 1st May, 1970, under sub-section (3) t>f section 133 
of the Motor Vehicles' Act, 1939. 

(1'2) A atateJllleftt showinll reasons for delay U1 laying t'he Notifica-
tion mentioned at (11) above. 

5. PreseDtatiOIl of PetttlOD 
Shri K. P. Singh Deo presented a petition signed by Shri Daitary Sahu 

President, Banika Sangha, Dhenkanal (Orissa). !'egardfng the Pre'Ventio~ 
of Food Adulteration Act, 1954. 

[p.T.O.] 



.. Statement Ite: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 23rd November, 1970. 

7. Statement by Minister 
The Minister of Education and Youth Services laid on the Table a 

statement on the dismissal of a lecturer in the Salwan College, Delhi. 
(Lok Sabha adjourned at 1-10 P.M. and lI'e-assembled at 2-20 P.M.) 

8. Government BiU-Under Consideration 
The Scheduled Castes and Scheduled Tribes Orders (A:inendment) BilI 

1967, as reported by Joint Committee : 
Discussfon on th~ motion for consideration of the Bill, as reported 

by the JOInt Commlttr':', moved or. the 17th November, 1970, continued. 
The following members took part in the debate: 

(1) Shri K. M. Koushik 
(2) Shri Deorao S. Patil 
(3) Shri G. Kuchelar 
(4) Shri P. C. Adichan 
(5) Shrimati Sangam Laxmi Bai 
(6) Shri Niral Enem Horo 
(7) Shri Molabu Prasad (Speech unfinished). 

The discussion on the Bill was not concluded. 
9. Motion Re: Sixty-Eighth Report of Committee on Private Memben' 

Bills and Resolutions 
Chaudhuri Randhir Singh moved the following motion:-

uThat this House do agree with the Sixty-eighth Report of the 
Committee on Private Members' Bills and Resolutions present-
ed to the House on the 18th November, 1970." 

The motion was adO';)ted. 
10. Private Member's Resolution-Negatived 

Discussion on the following Resoluiion moved by Shri Nath Pai on 
the 7th August, 1970 and the amendments thereto moved on the 21st 
A~t, 1970, continued:-

"This House regrets that there has been no improvement in the 
law and order situation in West Bengal even after promulga-
tion of President's rule and expresses grave concern at the 
wide-spread unchecked violent activities throughout the State 
thus endangering life, property, security and de~ocracy in 
the country." 

The following members took part in the debate:-.. 

(1) Shri Jagannath Rao Joshi 
(2) Shri K. N. Tewari 
(3) Shri R. Muthu Gounder 
(4) Shri A. C. George 



(5) Shrt Indrajit Gupta 
(6) Shri Krishna Kumar Chatterjl 
(7) Shri Jyotirmoy Bosu 
(8) Shri Bibhuti Mishra 
(9) Shri J. H. Patel 

(10) Shri Kommareddi Suryanarayana 
(11) Shri Sardar Amjad Ali 
(12) Shri Kamalnayan Bajaj 
(13) Shri Raghuvtr Singh Shastri 
(14) Shri K. P. Singh Deo 
(15) Shri Krishna Chandra Pant. 

Shri N ath Pai replied to the debate. 
The amendment moved by Shri Bibhuti Mishra was withdrawn by ( 

leave of the House. 
The amendments moved by Sarvashri J. M. Lobo Prabhu, Tridfb 

Chaudhuri and B. P. MandaI were negatived. 
The Resolution was also negatived. 

11. Statement by Minister 
The Minister of State for Home Affairs made a statement correcting 

certain information given by him and the Prime Minister in the House 
on the 19th November, 1970 during discussion on the motion moved 
by Shri Prakash Vir Shastri regarding U.P. 
t%. Private Member's Resolution-Under Consideration 

Shri Indrajit Gupta moved the following Resolution:-
"This House views with grave concern the ~llopi.g :t>rices of all 

essential articles of populal consumption, and demands that 
effectiVe measures be taken to hold the price-line." 

His speech was not concluded. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd November, 1970) 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of Proceeding5J 

Monday, November 23, 1970lAgrahayana 2, 1892 (Saka) 

No. 451 
l. Obituary Reference 

Shrimati Indira Gandhi, Dr. Ram Subhag Singh and the Speaker 
made references to the passinR away of Dr. C. V. Raman, an eminent 
Scientist of India. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. Starred Questions 

Starred Questions Nos. 271, 274, 275 and 277 were orally answered. 
Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1801-1818, 1820-1828, 183B-
1877, 1879-1898, 1900--1907, 1909-1933, 1935---1942, 1944--1951, 1953-
1959, J.961-1977, 1979, 1986, 1988-1993 and 1995-2000 were laid on the 
Table. 

A statement by the Minister of Defence correcting the reply given on 
the 4th March, 1970, to Unstarred Question No. 1476 regarding collection 
and preservation of Military Material of Azad Hind Fauj was laid on 
the Table. 
4. Calling Attention 

Shri Ramavatar Shastri called the attention of the Minister of Fin-
\ ance to the reported closure of clearing houses of banks' in Bihar result-
, InR in industries and trade there coming to a standstill. 

The Minister of Finance made a statement in regard thereto. 
5. PaperS laW on the Table 

't'he following papers were laid on the Table:-
(1) A statement (Hindi and English version) regarding fire at 

Barauni Railway Station on North-Eastern Railway on the 
11th November, 1970. 

(2) A copy of the West Bengal (Prevention of Violent Activities) 
Act, 1970 (President's Act No. 19 of 1970) published in Gazette 
of India dated the 22nd November, 19?0, under sub-section 
(3) of section 3 of the West Bengal State Legislature (Dele-
gation of Pawers) Act, 1970. 

[P.T.O. 
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6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 17th November, 1970, Rajya Sabha passed the Air Corpora-
tions (Amendment) Bill, 1970. 
7. Bill passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the Air Corporations (Amend-
ment) Bill, 1970, as passed by Rajya Sabha. 

~. / vernment Bill-Withdrawn 
The Advocates (Second Amendment) Bill, 1968, as passed by Rajya 

abha. 
(Lok Sab'ha ad;ourned at 1 P.M. and re-assembled at 2-05, P.M.) 

9. Govemment Bill-under ConsWeration 
The Scheduled Castes and Scheduled Tribes Orders (Amendment) Bill 

1967, as reported by Joint Committee 
Discussion on the motion for consideration of the Bill, as repol'ted. 

by the Joint Committee, moved on the 17th November, 1970, continued. 
The' following members took part in the debete:-

(1) Shri R. D. Bhandare 
(2) Shri C. K. Chakrapani 
(3) Shri Tayappa Hari Sonavalle 
(4) Shri G. P. Mangalathumadam 
(5) Shrimati Minimata Agam Das's Guru 
(6) Shri Janardan Jagannatb Shinlcre 
(7) Sbri S. C. ·Jamir 
,(8) Shri R. S. Vidyarthi 
(9)_ Shri G. S. Reddi 

(16-) Dr. Ranen Sen 
(11) Shri Benoy Krishna Daschowdhury 
(12) Shri Prasanabhai Mehta 
(13) Shri S. M. Siddayya 
(14) Shri Bhaljibhai Ravjibhai Parmar 
(15) Shri Dahybhai Parmar 
(16) Shri Abdul Ghani Dar 
(17) Shri Chandrika Prasad 
(18) Shri Shiva Chandra Jha 
(19) Shrri Mrityunjay Prasad 

The discussion on the Bill was not concluded. 
*10. Statement by Miaister 
The Minister of State for Home Affairs made a. statement regarding 

murder of eight persons in the 24-parganas District of West Bengal on 
the 20th November, 1970. 

The Speaker withheld his consent to the moving of adjournment 
motions, on the subject. 

"'Made at 5-05 P.M. 



11. HALF-AN-HOUR Discussion on Matters Arising out of Answer to 
Question . 

Shri K. P. Singh Deo raised a halfMan-hour discussion on points aris-
ing out of the ,answer given on the 19th November, 1970 to Starred 
Question No. 211 regarding role of Zoos in Educational, Conservational 
and Preservative aspects of wild life. 

Shri S. C. J amir replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 24th November, 1970). 

1965 
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.. LOR: SMIIIA 

tBULLETIN~ART I 

[Brief Record of Procee~] 

Tuesday, November 24. 1970lAgrahayana 3, 1892 (Saka) 

l:'8taned Quetltions 

Starred Questions Nos., 301--.303 were or.aUy answel'ed. lWPlies ~ to !re .. 
mainiDJt questions werelafd on the Table. 

I. Unstarred Questions 
Replies to Unstarred Questions Nos. aOOl-2008, 201l~77,. 3019-.,21" 

and 2125-2186 were laid on the Table. .".. , 

S. Short Notice Questioa 

Short Notice Question No.2 addressed to the",W.'.r'.o'IIMMJurt.And 
.Rehab1l1tation ~gardiJ;lp; Strike -by Madras.:Harbour W~k~' ,pg~ by 
':fIo~'COt'pm'adtfothern' of 'kid1a was orally answered arid, ~llPI~~es ,~ere 
"imu 'aDSWere - eQn. 

4. Cam ... AtteDtloa 
Shri Yajna Datt Sharma callecl;-~e-.~,.ot,.\i&~~te~~,l' .. J'9 

Trade to the delay in the release of the Tariff Commission's Report re-
r_diDr the 'Price ofJ8rt-Rilk ·y.am·and lettillg·up'of a.bodyto control })rice 
'!aDchiJatr.ibution thereot nsulting ·in the ,reported crisis in art .. lilkinc:llAtry. 

The Minister of Foreign Tirade made a· statement in ragaNUlI.reto. 

5. Papers laid on the Table 

The followin,r:'papersware Iaid,oa the Table:-
.: (I)' ·Acopy elchol- the followin~tNottflcations'(Hmdi and English 

'"versions)'Under.sub-section--(3) 'of section 80Ethe-'Hindu Mar-
raige Act; ,1955:-

, ' (i)-The Delhi; Hindu .Marriage'.R~ratioD;,RuleB, 1956 publb .. hed 
in Notification No. F. 21(5-)~56-LSG in ,Delhi Gazette dated the 
27th September, 1956. 

,;(11) The; Dflhi'~lld"Marriag&.,BegietrMiOD {Aqa.dnJent) Rule6', 

[P.T.C. 



1970 published in Notification No. F. 14(14)168-Judl. in ])elhi 
Gazette dated the 7th May, 1970 (English version) and 21st 
May, 1970 (Hindi version). 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notifications. 

(3) (i) A copy of the Certified Accounts of the Khadi and Village 
Industries Commission for the year 1966-67 together with 
the Audit Report thereon, under sub-section (4) of sec-
tion 23 of the Khadi and Village Industries Commission 
Act, 1956. 

(ii) A statement showing reasons for delay in laying the 
above document. 

6. Messa. from Rajya Sabha 
Se.:etary reported a message from Rajya Sabha that at its sitting held 

on the 17th November, 1970, Rajya Sabha passed the Code of Civil Pro-
ce~re (Amendment) Bill, 1970. 

J (BiII Passed by Rajya Sabha-Laid OD the Table 
Secretary laid on the Table a copy of the Code of Civil Procedure 

(Amendment) Bill, 1970, as passed .by Rajya Sabha . . ~ 
8. Report of Committee of PrivUeges 

Shri R. D. Bhandare presented the Twelfth Report of the Committee 
of Privileges. ' 

9. Statement by MiDister 
The Deputy Minister of Steel and Heavy Engineering laid on the 

Table a statement correcting the answer given on the 1st September, 1970 
to supplementaries on Starred Question No. 728 regarding compensation 
to the families of employees of H.E.C., Ranchi. 

10. Penow es:pbmatiOD under Rule 357 
Shri J. M. Lobo Prabhu made a personal explanation regarding certain 

remarks about him made by Shri Chintamani Panigrahi and the :Minister 
of State for Information and Broadcasting on the 19th November, 1970 
during supplementaries on Starred Question No. 215. 

11. Motion for appointment of Committee 

--

Shri K. Hanumanthaiya moved the following motion:-
"That the question of amendments to election law in tl\e contat 

of the debates in the Lok Sabha in the course of supplemen-
taries to Starred Question No. 580 answered on the 25th 
August, 1970, be referred to a Joint Committee of the Houses 
for examination and report with instructiol)s to report by the 
last day of the first week of the next session; 

that the Committee shall consist of 21 Members, 14 from this 
House to be nominated by the Speaker and 7 from the Rajya 
Babha to be nominated by the Chairman, Rajya Sabha; 

1867 
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that the Speaker, U he agrees to be a member Qf. the Committee, 
shall be the chairman of the Committee; otherwise, the 
Speaker may nominate one of the members of the ·Committee 
to be its Chairman; 

that in order to constitute a sitting of the Joint Committee, the 
quorum shall be one-third of the total number of membe1'll 
of the Joint Committee; ,. ... .'.. 

. . . 
that in ~ther respects the Rules of Procedure 'of this H~use relathlg 

to Parliamentary Committees shall apply with such variatiobl 
and modifications as the Speaker may make; and . 

that the House recommends to Rajya Sabha that Rajya SaDha do 
join the said Joint Committee and communicate to this Hou.e 
the names of 7 members nominated to the Joint Committee 
by the Chairman of the Rajya Sabha." 

The motion was adopted. 

12. Matter under Rule 377 
Shri Madhu Limaye raised a matter regarding dismilsal of a 1ecturet 

in the Salwan College, Delhi. 

(Lok Sabha ad;oumed at 1-10 P.M. and r ... aemblecl cd 2-20 P.ll.) , 

I 13. Goverament Bill-Under consideratiOll .-
\' The Scheduled Castes and Scheduled Tribes Orders (Amendment) B11l. 

1967, as reported by Joint Committee 

~ Di&cussion on the motion for consideration of the Bill, as reported b7 
\~J' the Joint Committee, moved on the 17th November, 1970, eontinued. 
,~ 

~. 
'", 
~ 

The following members took part in the debate:-

(1) Shri Om Prakash Tyagi 
(2) Shri B. Shankaranand 
.(3) Shri C. M. Kedaria 
(4) Shri Kartik Oraon 
(5) Shri Raghuvir Singh Shastri 
(6) Shri Amiya Kumar Kisku 
(7) Shri Jatindra Nath Pramanik 
(8) Shri G. Y. Krishnan 
(9) Shri Prabhu Dayal Himatsingka 

(10) Shri Samarendra Kundu 
(11) Shri Shash! Bhushan 

r., [p.T.O. 



(12) Shri Bakar Ali Mirza 
1H) '1;hrl' P.-R. ''l1IIBr 
.(t.)~'SIm' Suraj''Bhan 
(15) Shri Sbivajirao S. Deshmukh 
.(18) Shri~. :p., Manelal 

'1(l'> flhri'1!MHu1 Rim lA1il~r 
(18) Shri KamaIna~ana JajaJ (Speech ~~ilhecI'-. ) 

'¢d~ra"tdJoUrh~ 'till·11A:t~{. ·On!\veanesday. ·the·:2&th',November~ • 
. , 

1_ 
OMGIPND LS 1-2807 LS-24-l1-\IfO-81O. 

:6. L,tSH'ItKDHER, 
: Secretary. , '. 'tJ, 
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LOKSABHA 

BULLETIN~PART 1 
(Brief Record of Proceedjngs) 

Wednesday, November 25, 1970lAgrahayana 4, 1892 (~) 

No. ~3 
1. Starred· Questions 

Starred questiOJl,s Nos. 331, 332, 334, 337 and 338 w~re orally $Pswered. 
Replies to Starred Questions Nos. 335, 336 and 339-360 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2187-2191, 2193-2206, 2208-2219, 
2221, ·2222, 2224-2231, 2233-2239, 2241-2254, 2257-2272, 2274-2283, 2285-
2289, 2291-2300, 2302-2331, 2333-235fJ, 2360-2378 and 2380-2386. were laid on 
the Table. 
3. Calling Attention 

Shri S. M. Banerjee. called the a~tention of the Minister of Petroleum 
aDd Chemicals apd Mines and Metals to the repOrted d~i~~n of the Gov-
ernment to have majority participation in the foreign oil c.oll')panies. 

The Minister of Petroleum and Chemicals and Mines and Metals made 
a statement in regard thereto. 
4. p ..... Jaid GIl the ;TMie 

The following papers were laid on the Table:-
·(1) A copy of the Union Public Service Commission (E¥,mption 

from Consultation) Supplementary Re.gulations, 1970 (Hindi 
and English versions) under clause (5) of article 320 of the Con-
stitution together with an explanatory note and a note 'shoWing 
reasons for re-Iaying the Notification . 

•• (2) A copy of the Indian Administrative Services (Pay) Eleventh 
Amendment Rules, 19'10 (Hindi· and English versions) published 
in Notijication No. G.S.R. 1164 in Gazette of India dattKl the 15th 
August, 1970, under sub-section (2) of section 3 of the All India 
Services Act, 1951. 

.The notification was previously laid on the Table on tpe 28th August, 
1970 and was re-Iaid. under Rule 234 (2) of the Rules pf Procedure. 

I ,. t' . ~ .. _1'1, \ • '" ..... ... r , 

"The notification was previously laid on the Table on the 3rd Septem-
ber, 1970 and was re-laid under Rule 234 (2) of the Rules of; Proced1lfe. 

[P.T.O. 
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(3) A copy of the Indian Forest Service (Fixation of Cadre &tren-
gth) Fourth Amend~ent ~gu~ations, 1970 (Hindi. and English 
versions) published In NotIficatIon No. G.S.R. 1802 In Gazette of 
India dated the. 24th October, 1970, under sub-section (2) of 
section 3 of the All India Services Act, 1951. 

(4) A copy of the Textiles Committee (First Amendment) Rules, 
1970 (Hindi and English versions) published in Notification No. 
G.S.R. 297 in Gazette of India dated the 13th February, 1970 
under sub-section (3) of section 22 of the Textiles Committee 
Act, 1963. 

(5) A copy of Notification No. S.O. 3118 (Hindi and English ver-
sions) published in Gazette of India dated the 16th September, 
1970, regardin~ management of the Swadeshi Cotton and Flour 
Mills Limited, Indore, under sub-section (2) of section 18A of 
the Industries (Development and Regulation) Act, 1951. 

(6) A statement regarding the termination of services of a lecturer 
in Salwan College., Delhi. 

5. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Iron Ore Mines Labour Welfare Cess 
(Amendment) Bill, 1970, passed by Lok Sabha on the 10th 
November, 1970. 

<U) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Agricultural Produce Cess (Amend-
ment) Bill, 1970, passed by Lok Babha on the 10th November. 
1970. 

8. Report of Committee on petitions 
Shri S. Supakar presented the Ninth Report of the Committee on Peti-

tions. 
7. Statement Re. Supplementary Demands for Grants (General) for 1970-

71 
Shri Vidya Charan Shukla presented a statement showing Supplemen-

-tary Demands for Grants in respect of the Budget (General) for 1970-71. 

8. Personal Explanation under Rule 357 
The Deputy Minister of Education and Youth Services made a persona] 

explanation regarding certain remarks about him made by Shri Kartik 
Oraon in the House on the 24th November, 1970. 

9. Governme" Bill-Debate Adjourned 
The Scheduted Castes andSchedu.led Tribes Orders (Amendment) Bill, 

1987, GB reported btl JoI:n,t Commate. , . 
Shtr"K. Hanumanthaiya moved the following motion:-

"That the debate on the motion 'That the Scheduled Castes and 
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Sched.uled Tri~s Orders (Amendment) Bill, 1967, 8S reported 
by JOInt Committee, be taken into consideration' be adjourned." 

The motion was adopted and the debate on the Bill was adjourned. 
:.J,. (Lok Sabka adjourned at 1-10 P.M. cmd ,....,cfm,blecl at 2-20 P.M.) 

@10. Statutory Resolution-Negatived 

, (J Shri Shri Chand Goyal moved the followinji{ Resolution:-
"This House disapproves of the Foreign Exchange Regulation (Am-

endment) Ordinance, 1970 (Ordinance No.5 of 1970) promulgat-
ed by the President on the 20th September, 1970," 

The Resolution was negatived after discussion as indicated under para 
11 below. 
@11. Government Bill-Passed 

The Foreign Ezchange Regulation (Amendment) Bill. 1970 
.-~ The motion for consideration of the Bill was moved by Shri Y. B. 

Chavan. 
l An amendment for circulation of the Bill for the purpose of eliciting :1 opinion thereon, wall moved by Shri Shiva Chandra Jha. 

r"" The following members took part in the combined debate on the Re-
solution (vide para 10 above) and the motion for consideration of the 
Bill:-

: (1) Shri Kamalnayan Bajaj 
, (2) Shri N. K. P. Salve 
1 (3) Shri R. K. Amin f (4) Shri S. M. Banerjee 
\ 

(5) Shri Kanwar Lal Gupta 
(6) Shri Jyotirmoy Bosu 

," (7) Shri Shiva Chandra Jha 
(8) Shri Samarendra Kundu 

1) Shri Y. B. Chavan replied to the debate. 
i Shri Shri Chand Goyal spoke (by way of reply to the Statutol'Y Resa-
'- lution). I The amendment for circulation of the Bill for the purpo.e of eliciting J opinion thereon, was negatived. 
f"."j The motion for consideration of the Bill was adopted and clause-by-

Clause consideration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were alfOO adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The following members took part in the debate:-

(1) Shri Madhu Limaye 
(2) Shri Y. B. Chavan 

• The motion was adopted and the Bill was passed. 

@Discussed together. 
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12.Gov~ram~t 'BiB-1IJl4iR CO .... deration 
The Architects Bill, 1970, as passed by Ra;ya Sabka 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
wa~ ~ov~9. qy Pr .. V .. ~, B.·.y·j:Qao. ~ ".A 

Shri Piloo Mody took part in the debate. His speeoh was not eon-
eluded. 

The discussion on the Bill was not concluded. J 
13. ,Jlalf-4\n .. Saur Discussion on Matters Arising out of Answer to 

Question 
ihn Rag:buvir ,Singh Shastri raised a half-an-hour disc:ussion on· POint' 

arising out of the answer given to Starred Question No. 94 on the 12th 
November, 1970 regarding views of State Governme~ts for fixing minilJlum 
price of sugarcane. 

Shri AnnasahibP. Shinde fet)lied to the discusaion. 
(Lok'Sabha adjourned till 11 A.M. on Thursday, the 26th November, 197~~ 

1973 
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LOK SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

ThtmKiay, November 26, 1970lAgrabayana 5, 1892 (Saka) 

No. 414 
(""'\ 1. Starred Qu_tlOM I ,~, 

:: t , , 
starred Questions Nos. 361, 364-368, 370 and 371 were orally answered. 

RepJies to remaiDing Questions were laid on "the Table. 

2. UMtarred. Questions 
Replies to Unstarred Questions Nos. 2387-2412, 2414-2432, 2434, 2435, 

2437-2505, 2508-2518, 2520, .2521, 2523-2528, 2~ 'and '2M8-2564 
, W'l!re laid on the Table. 

3, 'Short Noti~e Question 
Short Notice Question No.3 addressed to the Mblister .of Labour and 

Rehabilitation regarding Strike in Calcutta Port was orally .answered and 
'.Iui1JPlementaries were also an!Wered thereon. 

'\ 4. Calling Attention 
i',. ) Shri Atal Bihari Vajpayee called the attention of the Prime Minister 
• Lo the reported unearthing of foreign exchange raeket at Bombay involv-:l ing Rs. 54 lakhs wherein some staff of Air India are also allegedly 

'" implicated. 
l~ The Minister of State for Home Affairs made a statement in regard 
] _. thereto. r \~ ; 5. Alllaeu.neemeat by Speaker 
, The Speaker made an announcement regarding the enClWry conducted 
I by the Rules Committee about double voting on the Constttution 

(Twenty-fourth Amendment) Bm, 1970. 

6. Papers·laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Haryana Agro-Industries 
Corporation Limited, Chandigarh for the year ended tile 30th 
JUDe 1969 alon~ with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

[P.T.a. 
1974 



(2) A copy of the Annual Accounts of the Animal Welfare Board 
Madras for the year 1968-69 along with the Audit Report 
thereon (Hindi version). 

(3) A copy each of the following Notifications under sub-section A j 
(6) of section 3 of the Essential Commodities Act, 1955:- I 

(i) G.S.R. 586 (Hindi version) published in Gazette of India 
dated the 5th September, 1970 rescinding the Inter-Zonal 
Wheat and Wheat Products (Movement Control) Order, ~ 
1969, published in Notification No. G.S.R. 997 dated the 16th ; 
April, 1969. 

(ii) The Rajasthan Foodgrains (Restrictions on Border Movement) 
Amendment Order, 1970 (Hindi version) published in Noti-
fication No. G.S.R. 587 in Gazette of India dated the 5th 
September, 1970. 

(iii) The Southern States (Regulati<m of Export of Rice) Amend-
ment Order, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 1228 in Gazette of India dated the 
25th August, 1970. 

(iv) The Manipur Foodgrains' (Movement) Control (Amend-
ment) Order, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 1263 in Gazette of India dated the 
28th August, 1970. 

(v) The Madhya Pradesh Rice (Movement Control) Amendment 
Order, 1970 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1290 in Gazette of India dated the 5th 
September, 1970. 

(vi) G.S.R. 1291 (Hindi and English versions) published in Gazette 
of India dated the 5th September,1970 rescindin~ the Madhya 
Pradesh Foodgrains (Restrictions on Border Movement) 
Order, 1959, published in Notification No. G.S.R. 450 dated 
the 14th April, 1959. 

(vii) The Roller Mills Wheat Products (Ex-mill) Price Control 
(Second Amendment) Order, 1970 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1753 in Gazette 
of India dated the 1st October, 1970. 

~I 

I' 

(viii) The Uttar Pradesh Foodgrains (Restrictions on Border f~" 
Movement) Amendment Order, 1970 (Hindi and English V 
versions) published in Notification No. G.S.R. 1861 in Gazette 
of India dated the 26th October, 1970. 

(ix) The Solvent-Extracted Oil, De-oiled Meal and Edible Flour 
(Control) Amendment Order, 1970 (Hindi and English ver-
sions) published in Notification No. G.S.R. 1774 in Gazette of 
India dated the 7th October, 1970. 

(4) A copy of the Indian Wireless Telegraphy (Possession) Amend-
ment Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 1823 in Gazette of India dated, the 31st ,. 
October, 1970, under SUb-section (4) of section 10 of the Indian 
Wireless Telegraphy Act, ,1933. 
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7. Minutes of Rules Committee-Laid on the Tahle 
Minutes of the sittings of the Rules Committee held on the 11th and 

18th November, 1970, were laid on the Table. 

8. Intimation Be. Health of Deputy Speaker 
The Speaker informed the House of a teleprinter message dated the 

25th November, 1970 from the Medical Adviser. Indian High Commission, 
L?ndon, regarding the health o! the Deputy Speaker of Lok Sabha. . 

t. Motion for Election to Committee 
Shri S. C. J amir moved the following motion:=-

"That in pursuance of Section 5(1) (i) of the Prevention of Cruelty 
to Animals Act, 1960, the members of this House do proceed 
to elect, in such manner as the Speaker may direct, four mem-
bers from among themselves to serve as members of the Ani-
mal Welfare Board for the next term commencing from the 
date of election, subject to the other provisions of the said Act." 

The motion was adopted. 
(Lok Sabha adjourned at 1-30 P.M. and re-assembled at 2-55 P.M.) 

10. Government Bill-under Consideradon 
The Architects Bill, 1970, as passed by Rajya Sabha 

Discussion on the motion for consideration of the Bill, as passed by 
Rajya Sabha, moved on the 25th November, 1970, continued. 

The following members took part in the debate:-
(1) Shri Piloo Mody 
(2) Shri Hem Raj 
(3) Shrimati Tara Sapre 
(4) Shri C. K. Bhattacharyya 
(5) Shri Shri Chand Goyal 
(6) Shri Mamla Misra 'Madhukar' 
(7) Shri Deven Sen 
(8) Shri Shashi Bhushan 
(9) Shri Samarendra Kundu 

(10) Chaudhuri Randhir Singh (Speech unfinished). 

The discussion on the Bill war. not concluded. 
11. Discussions under Rule 193 

(i) Shri Jyotirmoy Bosu concluded his speech on the discussion on 
the acute shortage of fish supply in West Bengal and Assam causing 
serious deficiency in the usual diet, arising out of failure on the part of 
Government and Central Fisheries Corporation, raised by him on the 
4th September, 1970. 

The following members took part in the debate:-
(1) Shri P. K. Deo 
(2) Shri Bedabrata Barua 
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(3) Shri S. Kandappan 
(4) Shri Dhireswar K.lita 
(5) Shri Shri Chand Goyal 
(6) Shri Maharaj Singh .Bharti 
(7) Shri Samarendra Kundu 
(8) Shri Serdar Amjad Ali 
,'9) Shri JanardanJa1(annath Shinkre 

(10) Shri Samar Guha 
(11) Shri Shiva Chandra Jha 

Shri Annasahib P. Shinde replied to the discussion. 
(ii) Sari Kaawar La! Gupta raised a diSCUSBion on the unanimous de-

mand of all political parties for Statehood for Delhi. 
The following members took part in the debate:-

(1) Sbri Fr.ank Anthony 
(2) Shri Shashi Bhushan 
(3) Shri S. Kandappan 
(4) Shri Ramavatar Shastri 
(5) Chaudhuri Randhir· Singh 
(6) Shri Janeshwar Misra 
(7) ShriK. M. Abraham 

Shri Krilhna Chandra Pant· replied to the discussion. 
(Lok Sabha adjourD1!d till 11 A.M. on Friday, the nth November, 1970). 

1977 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 27, 1970lAgrahayana 6, 1892 (Saka) 

No. 455 
1. Starred Questions 

Starred Questions Nos. 391, 393, 394, 398 and 409 were orally answered. 
Replres to Starred Question NQs. 395-397 and 399-420 were laid on tile 
Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2565-21582, 2584 2896, 2697--

2704 and 2706-2764 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 4 addressed to the Miniater of Tourilm and 

Civil Aviation regarding Shift in attitude of Forelp TQurlsts vlIiUng 
India was orally answered and supplementaries were also answered 
thereon. 

4. Callina Attention 
Shri Nath Pai called the attention of the Minister of External Affairs 

to the reported refusal by Pakistan to accept aid and assistance directed 
towards the victims of cyclone in East Pakistan and the reaction of the 
Government thereto . 

. The Minister of External Affairs made a statement in regard thereto. 

5. Papers laid on the Table 
The followi~ papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of 
the Agricultural Refinance Corporation, Bombay for the year 
ended the 30th June, 1970 along with the Audited Accounts, 
under sub-section (2) of section 32 of the Agricultural Re-
finance Corporation Act, 1963. 

(2) A copy of Notification No. G.S.R. 1798 (Hindi and English 
versions) published in Gazette of India dated the 17th October, 
1970, issued under section 90 of the Income-tax Act, 1961 
and section 24A of the Companies (Profits) Surtax Act, 1964 
regarciing giving effect to the Protocol modifying and supple-
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menting the Agreement between the Government of India and 
the Government of Japan for the avoidance of double taxation 
in respect to· taxes on income. 

(3) A copy of the Tax Credit Certificate (Equity Shares) Amend-
ment Scheme, 19'79 (Hindi 'and English versions) published A 
in Notification No. G.s'R. 1822 in Gazette of India dated the 
23rd October, 1970, under sub-section (4) of section 280ZE 
of the Income-tax Act, 1961. 

(4) A copy of 'the Income-tax (Third Amendment) Rules, 1970 
(Hindi and English ver&ions) published in Notification No. S.D . 

.. ,~8 in ,Gazette of India dated the 15th October, 1970, under 
..... ··'Wctitln'" 296 Of the lneome-tax Act, 1ge1. 

(5) A copy each of the fonowina Notifications (Hindi and English 
versions) under sul>~tioIl (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in force in the Union terri-
tory of Delhi:-

• ,',,:.l, fi~··Th8'.'pel1lti Sales Tax (Fourth Amendment) Rules, 1970 pub-
. . i !,."". : '1JIbeti in Notification Nfl, F. 4i l.8Q169-Pin (G) in Delhi 

Gazette dated the 3rd August, 1970. 
(ii) The Delhi Sales Tax (Fifth Amencimeat.).Ruaes, 1970 pub-

'. lished In Notification No. F. 4(33)!67-Fln(G) in Delhi 
. t'\:~ >:, ":Geette;«ated the 6th Au~~9t, 197D. 

(6) A copy each of the following Notifications (Hindi and English 
versi<>ns) under section 159 of the CUJtQms AA:t, 19&2.:-

:~: .. ,lf.~~"J-:.~t)'8.';'B ... :~15Q· published Wi G8'ZeUe of 1udia dated tJie 3rd 
,iJ •• l. ,.,.i~.mo. . 
~>. ";' ;:-';1,. \." :\~ . : . ':. . 

(ii) G.S.R. 1751 published in Gazette of India dated the 3rd 
October, 1970 . 

., i. (Pi)G.S.R. 1790 published in Ga~tte of India dated the 17th 
',~ :. ',::'. ' October, l"970. 

~'" 'n~)' G.S'.R. 1896 published in Gazette of India dated: the-' 18th 
November, 1970 together withan explritery metl'terandvrn. ill 

.. :O~.,,:, t7FA.:'copyeQCh 'of the fol'to~gNotiftcattons (Hindi ad English 
versions) under section 159 of the Customs "Act, 1962 and 
section 38 of the Central Excises arrdSalt Act, It+t:- "/ 

'1 
• 1', 

. -. . , 

(i) The Cu~toms and Central Excise Duties Export Drawback 
. . '(General) Sixty-fourth Amelldnrent BuIes, IIJ7O:. published 

(ii) 

in Notification No. G.S.R. I'73t in GlIDtW-of India dated the 3rd October, IMO; 

The Customs ,and CeRtral Excise Dati_.Ixport Drawback 
(General) Sixty..fifth Amendment Rules, 1970, published 
.in Notification No. G.s.a 1741) in Gazette of India dated 
the 3rd October, 1970. 

(ill) The Customs and Central Excise Dutfea ExpOrt Drawback 
(General) Sixty-Sixth Amendment aales, -1m, published 
in Notification No. G.S.R. 1741 in Gazette of India dated 
the 3rd October, 1970. 
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(iv) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-seventh Amendment Rules, 1970, publish 
in Notification No. G.S.R. 1'74t in Gilzette of India dated 
the 3rd October. 1970. 

(V) The Customs and Central Excise Dut''!s Expert Drawback 
(Get'leral) Sixty-eighth Amendment Rales, 1978. published 

in Notification No. G.S.R. 1743 in Gazette of India dated 
the 3rd October, 1970. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Sixty-ninth Amendm~nt Rules, 1970, published 
in Notification No. G.S.R. 1744 in Gazette of India dated 
the 3rd October, 1970. 

(vii) The Customs and Central Excise Duties Export Drawbak 
(General) Seventieth .AmeDcimeftt RWes, 1970, pubtilhed 
in Notification No. G.S.R. 1745 in Gazette of India dated 
the 3rd October, 1970. 

(viii) The Customs and Central Excise Duties Export Orawback 
(General) Seventy-first Amemfment Rules. 19'10 published 
in Notification No. G.S.R. 1746 in Gazette of India dated 
the 3rdOctober, 1970, together with an ex;>lanatory memo-
randum. 

(ix) The Customs and Centl1.al Excise Duties Export Drawback 
(General) Seventy-second Amendment Rules, 1970, publish-
ed in Notification No. G.S.R. 1747 in Gazette of India dated 
the 3rd October, 19'10. 

(x) The Customs and Central Ex.ci8e- Duties Export Dra.wback 
(Genera}) Seventy-third Amendment Rules 1970, published 

in Notification No. G.S.Ft. 1748 in ~ of India dated 
the 3rd Oetober. 1~'1O. 

(xi) The Customs and Central Excise Duties Export Drawback 
(General) Seveaty-fou:rtb Amencimeat Rules, 1974, pub-
lished in Notification No. G.S.R. 1749 in Gazette of India 
dated the 3rd October, 1970, tog.!'ther with an explanatory 
memorandum. 

(xii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-fifth Amendment Rules, 1~70, 
published in Notification No. G.S.R. 1787 in Gazette of India 
dated the 17th October. 1970. 

(xiii) The Customs and Central Excise Duties Export Dwawback 
(General) Seventy-si.xth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1788 in Gazette 01 India dated the 
17th October, 1970. 

(xiv) The Customs and Central Excise Duties Ex;>ort Drawback 
(General) Snenty-seventh Amendment Rules, 1970, pubi-
Jished in Notification No. G.S.R. 1789 in Gawtteo of India 
elated. the 17th October, 1970. 
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(xv) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-eighth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1819 in Gazette of India dated the 
24th October, 1970. 

(xvi) The Customs and Central Excise Duties Export Drawback 
(General) One hundred and teM!nty·ninth Amendment 
Rules, 1970, published in Notification No. G.S.H. 1859 in 
Gazette of India dated the 31st October, 1970. 

(8) A copy of the Report of Commission of Inquiry regarding the 
facts and circumstances relating to the death of Shri Deen 
Dayal Upadhyaya. 

(9) A copy of the Annual Report on SCience and Technology. 
1969-70. 

6. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 30th November, 1970. 

7. Government Bill-Introduced 
The Coal BeaTif19 Areas (AcquisitiOn and Development) (Amendment· 

and Validation) Bm, 1970 

The motion for leave to introduce the Bill moved by Shri Nitiraj· 
Singh Chaudhary was opposed. The motion was adopted and the Bill 
was introduced. 

(Lok Sabha adjourned at 1-20 P.M. and Te-asseinbled at 2-35 P.M.) 
8. Government Bill-Under Conaitleration 

The Architects Bill, 1970, as passed by Ra;ya Sabha 
Discussion 'on the motion for consideration of the Bill. as passed 'by 

Rajya Sabha, moved on the 25th November, 1970, continued. 
The following members took part in the debate:-

(1) Shri Bhagaban .Das 
(2) Shri Janardan J agannath Shinkre 
(3) Shri Deorao S. Patil 
(4) Shri Kariik Oraon 
(5) Shri Madhu Limaye 

The discussion on the Bill was not concluded. 
9. Private Members' BUls-lntrOdueed 

(1) The EmployeE'S Legal Aid Bill. 1970, by Shri 
Ali. 

Sardar Amjad 

(2) The Prevention of Lotteries. Bill, 1970, by Shri Kamalnayan 
Bajaj. 

(3) 'l'he Constitution (Amendment) Bill. 1970 (Amendment Of 
articles 58 a.nd 157) by Shri Shiva Chandra Jha. 
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l4) The Code of Criminal Procedure (Amendment) Bill, 1870 
(Amendment of section 4 and addition of new ,ection 566) by 
Shri George Fernandes. 

(5) The Constitution (Amendment) Bill, 1970 (Ammdmeflt of 
article 145) by Shri Nath Pail. 

(6) The Constitution (Amendment) Bill, 1970 (Amendment of 
article 356) by 8hri Nath Pai. 

(7) The Presidential and Vice-Presidential Elections (Amendment) 
Bill, 1970 (Amendment of section 5) by 8hri Nath Pai. 

10. Private Member's Bill-under consideration 
The Conferment Of DecOTations on Persons (Abolition) Bill, 1'989, by 

Shri J. B. Kripalani 
Discussion on the motion for consideration of the Bill moved by Shri 

J. B. Kripalani on the 12th November, 1970, continued. 
The following members took part in the debate:-

(1) 8hri Bedabrata Barua 
(2) Shri Madhu Limaye 
(3) Shri N. K. P. Salve 
(4) Shri Atal Bihari Vajpayee 
(5) Shri S. M. Banel\iee 
(6) Shrimati Sharda Mukerjee 
(7) Shri R. D. Bhandare 
(8) 8hri Tulshidas J adhav 
(9) Shri Hem Barua 

[On a motion moved by Shri Onkar Lal Bohra, that the time for the 
debate on this Bill be extended by two hours from now; the House divid-
ed, Ayes 71; Noes 62. The motion was accordingly adopted]. 

(10) Shri B. P. Mandai 
(11) Shri Onkar Lal Bohra 
(12) Shri Yamuna Prasad MandaI (Speech unfinished). 

The discussion on the Bill was not concluded. 
11. Half-an-hour discussion on matten arising out of answer to QuettioD 

Shri Samar Guba raised a half-an-hour discussion on points arising 
out of the answer given on thE' 10th November, 1970 to Starred Question 
No. 45 regarding shifting of industries from West Bengal to U.P. 

Shri M. R. Krishna replied to the diSCUSSion. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 30th November, 1970). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, November, 30, 1970lAgrahayana 9, 1892 (Saka) 

No. 456 
Obituary Reference 

The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh, Sar-
vashri M. R. Masani, Bal Raj Badhok, Era Sezhiyan, R. Umanath, Rabi 
Ray, Ishaq Sambhali, Surendranath Dwivedy, D. K. Kunte, M. Muham-
mad Ismail and Krishna Kumar Chatterji made references to the pass-
ing away of Shri M. Thirumala Rao, Who was a sitting Member of 
Lok Sabhs and Chairman of Estimates Committee. 

As a mark of respect to the memory of Shri M. Thirumala Rao, 
Memben stood in silence for a short While and thereafter the HOUle 
was adjourned for the day. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd 
December, 1970). 
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LOK SOU 

BULLETIN-PAB'L' 1 
(Bl'ief Record of Proceedings) 

Wednesday, December 2, 1970/Agrahayana 11, 1892 (Saita~ 

1. Starred Questions 
Starred QLut&tions Nos. 4~3 and 45& were- M'8\l)" answered. 

Replies to remaining Questions were laid on the Table. 
lIeplies to Starred QuelJtions Nos. 4.21-460 f61' the- 39~h November, 

1970 were al60 laici Oil' UIle Table to.day, the Lek- SBbha having adjourned 
without taking up questiom. on the 30th November, 1970. 
2. Uilltarred QuesUIm& 

Replies to Unstarred' Questions Nos. 294~2949, 2951-2973, 2975-
2982, 2984-3040, 3042-3068. 3070-3072. 3074-3l06 a.ucl 3108-3144 were 
laid on the Table. 

Replies to Unsflarred. ~uestions Nos~ 2 __ 2808, 280"'-2907, and 2909--
2944 for the 30th November. 1970 were also laid on the Table. 
3. Calling Attention 

Shri R. It. Birla caUed t.be atteation of the Md.nistet' of· Fo".ign Trade 
to the repol'ted decision of the textile intiustry for block cioauftof 
textile mills due to acute shortage of cotton. 

The Minister of Foreign Trade made a statement in regard thereto. 
•. Papers Laid on the Table 

The followiftg. ~6 were laid on the T~ble:-
(1) A copy each- of the- following papers under lub",ection (1) of 

sectioo t1i9A _of the Companies Act, 1'951$~-

(i) Review by the Government on the working of the Indian 
Rare Earths Limited, Bombay. fer the yeaI"' 1969-70. 

(ii) AnJlWll Report 01 the Illdiao &a~ Bar1Iba Limfted, BomlDay, 
for the year 1969·70. along with the Audit.ed Al:counts and 
tat eomments of the Comptl'OUer and Audit,or General 
~.reoe. - . 

00 A statement in reply to Hajf· ...... Roll.l', DiSClUlSion raised by 
Sbrt Kanwar Lal GloIPta on .ae16th NovemlDer, 1970 regard-
ini 1xo.pact of Dl'ugs (Pricu Coatraat). ()rder on prices of 
dru.&s. Wlder Directiml 1Q of the DWectiDns by' the Speaker. 
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(3) A copy of the Certified Accounts of the Coal Board for the 
year 1968-69 together with the Audit Report thereon, under 
sub-section (2) of section 12 of the Coal Mines (Conservation 
and Safety) Act, 1952. 

(4) A copy of Notification No. S.D. 3665 (Hindi and English ver-
sions) published in Gazette of India dated the 14th November, 
1970, under sub-section (1) of section 28 of the Mines and 
Minerals (Regulation .and Development) Act, 1957. 

5. Statement Re: Supplementary Demnds for Grants (Railways) for 
197G-U: :. 

Shri Mohammad Yunus Saleem presented a statement showing 
Supplementary Demands for Grants in respect of the Budget (Railways) 
for 1970-71. 

6. Bepods of Commi~_ o~ the Welfare of SeheduledCaste& and' Sehe-
auled Tribe. . 

Shri D. Basumatari presented the following Reports of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes:-

(i) Ninth Report (Hindi and Engli&'h versions) on the Ministry of 
Tourism and Civil Aviation-Reservations for Scheduled 
Castes and Scheduled Tribes in Air India . 

. -
(ii) Tenth Report (Hindi and English versions) on the Ministry of 

Tourism and Civil Aviation-Reservations" for Sdieduled 
<;;astes and Scheduled Tribes in Indian Airlines. 

7. P ...... Explanation Under Rule 357 
Shei J. M. Lobo Prabhu made a personal explanation regarding ce;· 

tain. remarks about his participation in the sittings of the Rules Com-
mittee ·made .by Shri Nath Pai in the House on the 26th November, 1970. 

(Lok Sabha adjourned ~t 1 P.M. and re-assembled at 2-05 P.M.) 

8. Motions 
(i) Shri Madhu Limaye moved the follQWing mQ.tion:-

"'rhat this House do consider the Twelfth Report of the Committee 
of' Privileges presented to the House on the 24th November, 
1970." . 

The motion was adopted. 

(ii) Shri Madhu Limaye moved the following motion:-
"That this House having considered the Twelfth Report of the 

Committee of Privileges presented to the House ·on the 24th 
November, 1970, in which Shrt S. C. Mukherjee, the then Deputy 
Iron and Steel Controller, has been held to haVe deliberately 
misrepresented facts and given false evidence before the Com-
mittee on Public Accounts and committed CcOntempt of this' 
House. do resolve that he be committed to jail custody for a 
week." . 
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.Three amendments were moved by Dr. Ram Subhag Singh, Sarvashri 
Shlva Chandra Jha and Dhireswar Kalita. -The following members took part in th~ debate:-

(1) Dr. Ram Subhag Singh 
(2) Shri N. G. Ranga 
(3) Shri Atal Bihari Vajpayee 
(4) Shri Era Sezhiyan 
(5)Shri S. M. Banerjee 
(6) Shri K. N. Tewari 

(7) Shri R. Umanath 
(8) Shri Srinibas Mishra 
(9) Shri D. K. Kunte 

(10) Chaudhuri Randhir Singh 
(11) Shri Tenneti Viswanatham 
(12) Shri N. K. P. Salve 
(l3), Shri R.· D. Bhandare 
(14) Shri Shiva Chandra Jha 
(15) Shri K. Raghuramaiah. 

Shri Madhu Limaye replied to the debate. 
On an amendment to Dr. Ram Subhag Singh's amendment moved by 

Shri Madhu Limaye, the House divided, Ayes 29; Noes 98. The amend-
ment was accordingly negatived. 

The amendment moved by Dr. Ram Subhag Singh was adopted. 
The amendments moved by Sarvashri Shiva Chandra Jha and Dhires-

war Kalita, were ruled out of order. 
The motion was adopted in the following amended form:-

"That this House having considered the Twelfth Report of the 
Committee of Privileges presented to the House on the 24th 
November, 1970, in which Shri S. C. Mukherjee, the then 
Deputy Iron and Steel Controller, has been held to have 
deliberately misrepresented facts and given false evidence 
before the Committee on Public Accounts and committed con-
tempt of this House, do resolve that he be summoned before 
the bar of the House and be reprimanded and the House do 
further recommend that the Government in the light of gravity 
of the offence administer to Shri S. C. Mukherjee maximum 
punishment under the law and report the same to this House." 

9. Discussion Under Rule 193 
Discussion on the statement laid on the Table by the Minister of 

Foreign Trade on the 31st July. 1970 regarding establishment of Cotton 
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Corporation of India, rai&ed by Shri Shri Chand Goyal on the 27th 
August, 19'70. continued. 

The followin~ members took part in the debate:-
(1) Shri Kamalnayan 'Bajaj 
(2) Shri S. A. Dange 
(3) Shri S. R. Damani. 

The discussion was not concluded. 

10. Report of Committee on Private Membems' Bills ud BaoIIatJ8ns 
S.hri P. G. Sen presented the Sixty-ninth Re.pa1lt of tGe Committee on 

Private Members' Bills and Resolutions. 

11. Half-an-Hour Discussion on Matters Arising out of Answer to Question 
Shri Shiva Chandra Jha raised a half-an-hour discussion on points 

arising out of the answer given on the 20th November, 19!TO- t(J Starred 
QUe&tion No. 253 regarding ceiling on income. 

Shri Y. B. Chavan replied to the discussion, 
(Lok Sabha adjourned till 11 A.M. on Thursd~, the 3rd December, 1970) 

1.87 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, December 3, 1970/Agrahayana 12, 1892 (Saka) 

No. 458 

1. Starred Questions 
~ Starred Questions Nos. 48i-483 and 485 were orally answered. 

Replies to remaining questions were laid on the Table. 

Z. Unstarred Questions 
Replies to Un starred Questions Nos. 3145-3166, 3168-3189, 3191-

3220, 3222, 3225-3259, 3261-3282 and 3284-3288 were laid on the Table. 

3. Question of Privilege 

Shri K. Padmanabhan, Deputy Commissioner of Police and Shri M. P. 
Choubey, Sub-Inspector of Police. of the State of Maharashtra appeared 
at the Bar of the House to answer the charge of breach of privilege and 
contempt of the House for allegedly assaulting and abusinl.! Shri K. M. 
Kaushik, M. P., at the Nagpur Railway Station on the 27th May, 1970. 

Both of them tendered apologies. The House decided tQ treat the 
matter as closed. 

4. Papers Laid on the Table 

~) 
The following papers were laid on the Table:-

(1) A copy of the West Bengal Maintenance of Public Order Act. 
1970 (President's Act No. 20 of 1970) published in Gazette of 
India dated the 30th November, ]970. under sub-section (3) of 
section 3 of the West Bengal State Legislature (Delegation of 
Powers) Act. 1970. 

(2) A copy of the Punjab State Facultv of Ayurvedic and Unani 
Systems of Medicine (Reconstitution and Reorganisation) 
Order, 1970 (Hindi and English versions) published in Noti-
fication No. S.O. 3711 in Gazette of India dated the 10th Novem-
ber, 1970, under sub-section (5) of section 4 of the Inter-State 
Corporations Act, 1967. 

[P.T.O.' 
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5. Gove"",ent Bills-Passed 
Ai) The Architects Bm, 1970, as passed by Rajua Sabha 

'V 
Dr. V. K. R. V. RAO replied to the. debate on the motion for conside-

ration of the Bill, as passed by Rajya Sabha, moved on the 25th Novem-
ber, 1970. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clause 2 to 5- were adopted. 
Clause 6 was adopted, as amended. 
Clauses 7 to 13 were adopted. 
Clause 14 was adopted, as amended. 
Clauses l~ to 23 we're adopted. 

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.) 
Clauses 24 to 28 were adopted. 
Clause 29 was adopted, as amended. 
Clauses 30 to 33 were adopted. 
Clause 34 was adopted, as amended. 
Clause 3·5 was adopted. 
Clause 36 was adopted, as amended. 
Clauses 37 to 42 were adopted. 
Clause 43 was adopted, as amended. 
Clause 44 was adopted. 
On amendment No. 22 to the Schedule moved by 8hri Shri Chand 

Goyal, the House divided, Ayes 37; Noes 71. The amendment was accor-
dingly negatived. 

On amendment No. 26 to the Schedule moved by Shri Ramavatar 
Shastri, the House divided, Ayes 19; Noes 83. The amendment was 
accordingly negatived. 

Two amendments to the Schedule were adopted. 
The Schedule was adopted, as amended. 
Clause 1 and the Enacting Formula were adopted. 
On amendment No. 13 to the Long Title moved by Shri Deven Sen, 

the House divided, Ayes 17; Noes 74. The amendment was accordingly 
negatived. 

The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Dr. 

V. K. R. V. Rao. 
The motion was adopted and the Bill, as amended, was passed. 

(ii) The Salaries and Allowances of Officers of Parliament (Amendment) 
Bill, 1970 

The motion for consideration of the Bill was moved by Shri K. Raghu-
ramaiah. . 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon, was moved by Shri Shiva Chandra Jha. 
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The following members took part in the debate:-
(1) Shri P. G. Sen 
(2) Shri N. G. Ranga 
(3) Shri Bal Raj Madhok 
(4) Shri J. M. Lobo Prabhu 
(5) Shri Madhu Limaye 
(6) Shri s. M. Banerjee 
(7) Chaudhuri Randhir Singh 
(8) Shri K. M. Abraham 
(9) Shri Shiva Chandra Jha 

(10) Shri Sheo Narain 
Shri K. Raghuramaiah replied to the debate. 
The amendment moved by Shri Shiva Chandra Jha was negatived. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved mr Shri K. Raghu-

ramaiah. 
The following members took part in the debate~

(1) Shri Abdul Ghani nar 
(2) Shri K. Raghuramaiah 

The motion was adopted and the Bill was pasaed. 
(iii) The Tea Districts Emigrant Labour (Repeal) Bill, 19.7 

The motion for consideration of the Bill was moved by Shri Bhagwat 
Jha Azad. 

Shri P. G. Sen took part in the debate. 
Shri Bhagwat Jha Azad re12lied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill. as amended, be passed was moved by Shri 

Bhagwat Jha Azad. 
The motion was adopted and the Bill, as amended, was passed. 

6. Discussion Under Rule 193 
Shri Rajdeo Singh raised a discussion on th'! economically backward 

regions in the country in general and especially the fourteen Eastern 
Districts of U. P. 

The following members took part in the debate:-
(1) Shri Sheo N arain 
(2) Shri Shambhu Nath 
(3) Major Ranjeet Singh 
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(4) Shri Janeshwar Misra 
(5) Shri K. N. Tewari 
(6) Shri G. Kuchelar 
(7) Shri Jharkhande Rai 
(8) Shri Nageshwar Dwivedi 
(9) Shri R. Umanath 

(10) Shri K. Lakkappa 
(11) Shri Shiva Chandika Prasad 
(12) Mahant Avedya Nath 
(13) Shri Arangil Sreedharan 
(14) Shri R. S. Arumugam 
(15) Shri Tulshidas J adhav 
(16) Chaudhuri Randhir Singh 

Shrimati Nandini Satpathy replied to the discussion. , 
(Lok Sabha adjourned till 11 A.M. on Friday, the.4th December, 1970). 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, December 4, 1970lAgrahayana 13, 1892 (Saka) 

No. U9 

1. Starred Questions 
Starred Questions Nos. 513, 516, 518, 519 and 525 were orally answered. 

Replies to remaining questions' were laid on the Table. 

2. Unstarred QuestioDS 
Replies to Unstarred Questions Nos. 3289-3313, 3315-3318, 3320-

3327, 3329-3361, 3363-3379, 3381-3431, 3433, 3435.-3437, 3439-
3461, 3463-3465 and 3467-3488 were laid on the Table. 

3. Callinl Attention 
Shri Nath Pai called the attention of the Minister of External Aftairs 

to Soviet Union's reported resistance to correct the Indian maps in the 
second volume of the Great Encyclopaedia and its having continued to 
show therein NEFA as part of Communist China. 

The Minister of External Affairs made a statement in regard thereto. 

6. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Report and Certified Accounts (Hindi and Eng-
lish versions) of the shipping Development Fund Committee 
for the year 1968-69, together with the Audit Report thereon, 
under sub-section (6) of section 16 of the Merchant Shipping 
Act, 1958. 

(2) A copy of the Report of the Committee on Public Relations 
and Publicity in Public Undertakings (Hindi and English ver-
sions). 

5. Messale from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Taxation 
Laws (Amendment) Bill, 1970, passed by Lok Sabha on the 17th Novem-
ber, 1970. 

[p.T.O.1 
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6. Statement Re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 7th December, 197Q. 

7. Personal Explanation Under Rule 357 

Shri Sant Bux Singh made a personal explanation regarding infor-
mation about his arrears of 'l'ent given to the House by the Minister of 
State in the Ministry of Health and. ~amily Planning and Works, Housing 
and Urban Developmel'rt 'on the 28rd November, 1970 in reply to Un-
starred Question No. 1865. 

The Minister of State for Health and Family Planning and Works, 
Housing and Urban Development made a statement on tae subject. 

(I;dk Sabha adjourned at 1-40 P.M. and re-asembled at 2-50 P.M.) 

8. Government Bill-Introduced 
The Newspaper Finance CorpOTation ,:am, 1000 

The motion for leave to introduce the BiU moved by Shri I. K. Gujral 
was o.sed. The ;rm;tion was adopted and the . Bill was introduced. 

9. Government Bill-Under Consideration 
The Indian Medicine Centr.at C-oonci.l Bm, J.970, -as ,passed by feajya Sabha. 

TiIe'mOtiOJl for .eonsideratiO'l1af the 'Bill, as passed by R"jya Sabha, 
was moved by :Skl'ri lB. S. Murthy. Hisspeedh was not concluded. 

The discussion on the Bill was not concluded. 

( 

10. Motion Re: smtrNiIIIih .~ ,of Oom.mi\tee -8n Pl'tV1lte lMembers' 
1JfDs ana lteseluUeas . 

:Sbri P. (G. Sen tI10ved the following motion:-
"That this House do agree with the Si'Xty .. ninth Repert of the 

Com1tritteedn Private Members' Bills and Resolutions present-
ed to the House on the 2nd December, 1970." 

The motion was adopted. 

11. Private Member's Resolution-Undei' ·CoDSide.aSioD 
.stIri Jndrajit Gupta conoludecihis speeCh on 'the following Resolution 

·moved ,by 'him .on the 20th November, 1970:- , 
'''This House views with grave concern the'lgQUeptng prices of all' 

essential articles of popular consumptior., and demands that 
ietfective 'mealnttes be taken to hold 1hepIlice-line!' 

Six amendments were moved by Sarvashri :Kanwar Lal Gupta, 
Raghuvir Singh Shastri, Shiva Chandra Jha, Bibhl.lti MiJhra .and N. K. P. 
Salve. 

mhe follow.ing :membttts ·took part :In lhe debate:-
:el) Shri 'P. ,G. Sen . 
(2) Shri Krishna Kumar Chatterji 
(3) Shri N. G. Ranga 
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(4) Shri K. N. Tewari 
(5) Shri Surendranath Dwivedy 
(6) Shri Kanwar Lal Gupta 
(7) Shri Bibhuti Mishra 
(8) Shri Satya Narain Singh 
(9) Shri N. K. P. Salve 

(10) Shri R. Muthu Gounder 
(11) Chaudhuri Randhir Singh 
(12) Shri Ram Sewak Yadav (Speech unfinished). 

The discussion was. not concluded. 

12. Half-u-Hour Diseussion on Matters Arising out of Answer to Question 
Shri Bhogendra Jha raised a half-an-bour discussion on points arising 

out of the answer given on the 9th November, 1970 to Unstarred Ques-
tioJl No. 103 regarding resumption of trade between India and Pakistan. 

Sardar Swaran Singh replied to the discussion. 
(Lok Sabha adjourned till 11 AM. on Monday. the 7th December, 1970). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, December 7, 1970lAgrahayana 16, 1892 (Saka) 

No. 460 

1. Starred Questions 

Starred QuestionS' Nos. 541, 543-547 and 549 were orally answered. 
Replies to remaining Questions were laid on the Table. 
2. Uutarred Questions 

Replies to Unstarred Questions Nos. 3489-3554, 3556-3562, 3565-3582, 
3584-3608, 3610-3613, 3615-3617, 3619-3622 and 3624-3628 were laid on 
the Table. 

A statement by the Minister of Defence correcting the reply given on 
the 25th March, 1970 to Unstarred Question No. 4121 regarding non-
publishing of Issue of Rum in Daily Routine Order of 18 Punjab Regi-
ment was laid on the Table. 
3. Short Notice Question 

Short Notice Question No.5 addreseed to the Minister ot Petroleum 
and Chemicals and Mines and Metals regarding stoppage of construction 
work at Talcher Fertilizer Plant was orally answered and supplementaries 
were also answered thereon. 
4. Caliina' Attention 

Shri Benoy Krishna Daschowdhury called the attention of the Minister 
of Tourism and Civil Aviation to the reported refusal by Indian Airlines 
pilots to fly Avres from Bombay despite agreement reached between the 
management and the Commercial Pilot's Association. 

The Minister of Tourism and Civil Aviation made a statement in regard 
thereto. The Minister alr»o laid on the Table a copy each of the follow-
ing:-

(1) A copy of the report dated the 5th December, 1970 of the 
General Manager, Hindustan Aeronautics Limited, Kanll\lr 
regarding flight test carried out by the Test Pilot of the Hindu-
stan Aeronautics Limited. 

(2) A copy of letter dated the 6th December, 1970 from General 
Manager, Hindustan Aeronautics Limited, Kanpur to the 
Regional Director, Indian Airlines, Bombay rega~ing. the safety 
of flight of HS-748 aircraft based at Bombay. . 

[p.T.O. 
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5. Papen Laid OIJ the Table 
A copy each of the following papers were laid on the Table under 

sub-section (1) of section 619A of the Companies Act, 1956:-
(i) Review by the Government on the working of the Engineers 

India Limited,JM~J:)eDtih.for the year 1969-70. 
(ii) Annual Rep0!1. of.t1ie,:EAgin..~rs India Limited, New Delhi for 

the year 1161J'ff. (~lonjrltittilQle Audited Accounts' and the 
comme~~fF4 .~.~ . ~~p~~~~a~.A~ditor General thereon. 

II. Messace from Rajya Sabha. 
Seoretal'Y ~r~ tl'~ag .. Jf~l R~j~~ j~£O* its Bitting 

held on the 3rd December, 19tQ.. ... Rma Sa,bha agreed without any amend-
ment to the Central Labour Laws (Extension to Jammu and Kuhmir) 
Bill, 1970, passed b'y Lok SablUit~IPtbe 9th November, 1970. 
7. Preaentadon of Petition 



(10) Shri M. Kamalanathan 
(11) Shri Shashi Bhushan 
(12) Shri K. M. Abraham 
(13) Shri G. P. Mangalathumadam 
(14) Shri Nardeo Snatak 
(15) Shri Tenneti Viswanatham 
(16) Dr. Sushila Nayar. 

The discus&ion on the Bill was not concluded. 

11. Report of Business Advisory Committee 
Shri K. Raghuramaiah presented the Fifty-fourth Report of the Busi-

ness Advisory Committee. 

'12. Half-au-Hour Discussion on Matters Arising out of Answer to Question 

Shri Samar Guha raised a half-an-hour discu&sion on points arising 
out of the answer given on the 9th November, 1970 to Unstarred Question 
No. 55 regarding time-bound schemes for improvement of Calcutta slums. 

Shri Parimal Ghosh replied to the discussion. 
(Lok Sabhaadjourned till 11 A.M. on Tuesday, the 8th December, 1970). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, December 8, 1970lAgrahayana 17, 1892 (Saka) 

No. 461 
1. Starred Questions 

Starred Questions Nos. 571, 572, 575 and 282-585 were orally an&wered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred QUestions 

Replies to Unstarred Questions Nos. 3629-3746, 3748-3809 and 3811-
3828 were laid on the Table. 
3. Calling Attention 

Shri Hem Barua called the attention of the Minister of Home Affairs 
to the reported escape of two Pakistani women working in Shillong to 
East Pakistan with some important documents including those on Mc-
Mohan Line. 

The Minister of Sta·te for Home Affairs made a statement in reaard 
thereto . 
•. Papen Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the Samb-
har Salts Limited, Jaipur, for the period from 1st October. 
1968 to 30th September, 1969. 

(b) Annual Report of the Sambhar Salts Limited, Jaipur, for the 
period from 1st October, 1968 to 30th September, 1969 &Jong 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(ii) (a) Review by the Government on the working of the Hindu-
stan Salts Limited, Jaipur for the period from 1st October, 
1968 to 30th September, 1969. 

(b) Annual Report of the Hindustan Salts Limited, Jaipur, for 
the period from 1st October. 1968 to 30th September, 1969 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

[P.T.O. 
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(2) A copy of the Delimitation of Council Constituencies (Bombay) 
Amendment Order, 1970 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 1821 in Gazette of India· dated the 
22nd October, 1970 under sub-section (3) of section 13 of the 
Representation of the.PeQple Act, 1950. 

5. Intimation Re: Arrest of Memllers 
The Speaker informed the House of a Wireless message, dated the 7th 

December, 1970, from the Additional District .~strate, Lucknow, inti-
mating that Sarvashri Janeshwar Misra and Arjun Singh Bhadoria, Mem-
bers, Lok Sabha, were 'arrested under Section 188 of the Indian PeIll&I 
Code, OIl·the 7th Decemher, 1970, at 1l.SOiloursand were detained in 
Lucknow Jail. 
6. Report of Committee on the Welfare of Scheduled Castes and Sche-

duled Tribes 
Sbri D. :Besumatari presented the Eleventh Repcm' (Htruii ;and English 

versions) of the CGmmittee· on the W-elfare·of .ScAetluled Castes 1lnd 
Scheduled Tribes regll1'din" action taken by Government on the recom-
mendations contained in their Fifth Report on the . Ministry of Labour, 
Employment. end Behabilltation (Department of Labour and:Em.p1oyment): 
Directorate General of Employment and Training ...... Employment· of :Sche-
duled Castes and Scheduled Tribes in Services. 
7. Presentation of Petition 

:Shri ·J.M.LolDo PraWlu presented i petition signed by Shri B. ~
_an.dra '~.andu:rker,' Gulbarga, ·rela-ting to·the; Scheduled 'Castes and -Sche-
duled Tribes Orders (Amendment) Bill, 1967 . 
...... tem.at lby Miaister 

The Minister of Law and Social Welfare made a statement on the 
constitutional implications of ..a Resolution panetl by a 'State Lt!gtslative 
Assembly in pursuance of Articles 169 of the CODititution Gdthe .iollow 
up action by Parliament. 
'1. Motion· for' Elediea to Comlliitiee 

Shri K. Raghuramaiah moved the following motion:-

'''That the members of this House do .proceed. to elect in the manner 
required by sub-rule (3) of Ru1e254 read with .sub-rule (1) of 
Rule 311 of the Rules oOf Procedure and Conduct of Business in 
L-* :Sabba, QJlS.m1!lDher from, among ;tiaemae1ws to serve 85' a 
member of the Committee·.an:Estimates for'the unexpired term 
of the .Committee tnce Shri M. Thiruma1a .Rao .died." 

The motion was adopted. 
'10. 'Metion Re: Fifty-Fourtb BeportefOwsinessAdvilO1'¥ Committee 

Shri K. Raghuramaiah moved' the ·following mation:-
"Tbat1thisHoule do,~ witb'the Fifty.;.im1rth Report·'Of the Busi-

'neaa Advisory Committee : presented to -theRmae on the 7th 
December, 1970." 

The motion was adopted. 
'~Lok S4bh4 l1d;ourned 4t 1 P.M.4M re-a.ssembled 4t 2-00 P.M.) 
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11. The General B1Iidpt 
!I'he followmg items of business were taken up tagether:-
~(i) Deza~ds for excess Grants ,Nos. I, 5, 6, 10, .18, 24, .28, 39, 48, 

49, 53, 54, 57, 64, 69,72, "79, 80, 82, 85, 88, 93, 121 and 129in 
respect of the Budget (General) for 1968-69. 

• (ii) Supplementary Demands for Grants ·Nos. 25, 50, 60, '70, 71, 82, 
95, 105, 114, 127 and 132, in respect of the Budget i(General) 
for 1970-71. 

Eight cut motions [Nos. 1 to 8] relating to the Demands for Excess 
Grants in respect of the Budget (General) for 1968-69, were moved. 

On Cut Motion No. 8 moved by Shri Shiva Chandra Jha, the House 
divided, Ayes 9; Noes 119. The cut motion was avml'dingly 'negatived. 

All other eut motions were also negatived. 
All the Demands for Excess Griants in.respect of the Budget (General) 

for 1968-'69, as shown under column 3 of the ,pIinted 'List of Demands for 
Excess Grants (General) for 1968-69, were voted in full. 

Forty-nlnecut motions [Nos. '8, 10, 11, '13, 14, 18, '20 ,to 28, S3 to 64, 
67 and 80] lelating to the Supplementary Demands for Grants in res-
pect .of the 'Budget (General) :for 1970-71, were'moved and negatived. 

All the Supplementary Demands for Grants in respect of the Budget 
(General) for 1970-71, as shown under column 3 of the printed List of 
Supplementary Demands for GI1ants (Geaeral) for 1070-71, we~ 'VOted 
in full. 

12. Government BiIl-.latroduced 
The Appropriation (No.4) Bill, 1970. 

13. Government Bill-Passed 
The AppttGpriatiion (No. 4)Bi1l, 1970 

The motion for consideration of the Bill was moved by 'Shri 'Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-bY"llllause consi-
deration of the Bill was taken up. . 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Vidya Charan 

Shukla. 
The motion was adopted and the Bill was passed. 

14. Government Bill-Introduced 
The Appropriation (No.5) Bill, 1970. 

15. Government BiU-P ..... 
The Appropriation ,(No. '0) Bill, uno. 

The rmotion for:consideration of the Bill was moved by Shri Vidya 
.Char.an :Shukla. 

The motion for consideration WBSJldopted and clause-by-clause consi-
deration of the Bill was taken up. ---

.Discussed together. 
'(p.T.D. 
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Clauses 2 and 3 and the Schedule were adopted. 
Clause 1 the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shrt Vidya Charan 

Shukla. 
The following members took part in the debate:-

(1) Shri N. G. Ranga 
(2) Shri Samarendra Kundu 
(3) Shri Vidya CHaran Shukla. 

The motion was adopted and the Bill was passed. 
16. The Railway Buqet 

The following items of business were taken up together:-
"(i) Demand for Excess GIiant No. 16 in respect of the Budget (Rail-

ways) for 1968-69 . 
•• (ii) Supplementary Demands for Grants Nos. 1, 2, 4 to 8, 10 and 

15 in respect of the Budget (Railways) for 1970-71. 
Eight cut motions [Nos. 13 to 20] relating to the Supplementary De-

mands for Grants in respect of the Budget (Railways) for 1970-71, were 
moved. 

The discussion was not concluded. 
17. Statement by Minister 

The Minister of Foreign Trade laid on the Table a statement on cotton 
situation. 
18. Distussion under Rule 193 

Dr. Karni Singh I1aised a discussion on the sports policy of the Gov-
ernment of India. 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Kamalnayan Bajaj 
(3) Shri K. P. Singh Deo 
(4) Shri Bal Raj Madhok 
(5) Shri Jyotirmoy Bosu 
(6) Shri Arangil Sreedharan 
(7) Chaudhuri Randhir Singh 
(8) Shri S. M. Banerjee 
(9) Shri Shiva Ch:andra Jha. 

Shri BIlakt Darsban replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 9th December, 1970). 

··Discussed together. 
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LOK SABBA 

BULLETIN-PART I 
(Brief Record of Proceedings) _. 

Wednesday, December 9, 1970/Agrahayana i8, 1892 (Saka) 

No. 482 
1. Starred Questiona 

,~ 

., 

Starred Questions Nos. 602-604, 606 and 607 were orally answered. Re-
plies to remaining questions were laid on the Table. 
Z.UDItarred Qaestio ... 

, ~ Replies to Unstarred Questions Nos. 3829-3847, 384~875. 3877-3934, 
.-936-3948, 3950-3965, 3967-4023 and 4025-4028 were laid on the Table. 

,,, 

3. Reprimand to ShrI S. C. Mukherjee 
'Mr. Speaker reprimanded Shri· S. C. Mukh~rjee, fQrmerIy "Deputy Iron 

and Steel Controller (at present Executive Secretary, Joint Plant Com-
mittee, Calcutta), at the Bar of the House for having committed contempt 
of the House. ", ... , 
4. CaIn., Attention 

, Shri H. N. Mukerjee called the attention of the·' Minister of Labour, 
Employment and Rehabilitation to the reported strike by Jute workers in 
W tit Bengal .. 

The Minister of State for Labour, Employment" and Rehabilitation 
made a statement in regard thereto. 
5. Papers laid 011 the Table 

The following pap~rs were laid on the Table-
(1) A copy of the Annual Report on the working of the Cardamom 

Board for the year 1969-70. . 
(2) A copy of the Annual Report on the activities of the Rubber 

Board for the year 1968-69. 
(3) A copy of the Exports (Control) Ninth Amendment Order, 

1970 (Hindi and English versions) pubUshed in Notification 
No. S.O. 3124 in Gazette of India dated the 19th. September, 

, 1970, issued under section 3 of the Imports and EXPOrts (Con-
trol) Act, 1947. 

• S. Report of BuIes Committee-Laid on the Table 
Shrl G. S. Mishra laid on the Table, under Bub-rule (1) of rule 331 

of the Rules of Procedure and Conduct of Business in Lok Sabha, the 
Fifth Report of the Rules Committee. . 

[p.T.O. 



7. Messages from HaJya SaMla 

Secretary reported the fonowin~ moessg~es from Rajya Sabha:-
(I) That at it.c; ~'ttfnll held on the 7th Der.emher. lA70. R8iv8 Sabba 

altreed without anv amflndmenf: to fh.,. Coal Mines (Con!llP.'I"Va-
tfnn and g"fptv) Amendment Bill, 1970. passed by Lok Sabha 
on the 9th November. 1970. 

.... 

(if) That "t it!ll !;fttfnl! held on the'th Dpr.emhpT'. lQ70 R"iv! Sahha 
am-P.f'Id without "nv 8mM'ldmpnt to theli'oref.:m F."C'Manlte Re-
!roll'lt'nn (Amendm""nt) Bfll, 1970. passed by Lok Sabha on the 
25th November. 1970. 

I. Motion for Election to Committee 
Shrl K. Hanumanthafva moved the following motion:-

e'(1) (al '!"hAt a Commfttp". of hn+h thp 'R'nllC1",S'. to bp r"lll..rl +hp. 
'Cnmmfttee on th", W..,.lfRt'p. nf Sche(1111pd ~ste!il Rnd Scheduled 
Tribe!!:' he Mnlll1:ftlltpd. cOJ",;fRtin IT of thi1'1:v mPTrlberR. ··tw.."tv 
from Lok SA""''' ""d b." floom RAin SlIbha to be elected in 
8ccordance with the ~stem' nf nT'onortfonal T'pn~enfi1ltion 
bv mPAnCl of the l'I'ngl", fTRnsfP.'!'Ahl. vote: and' the vottn~ . at_ 
such election shall he bv secret ballot: . . .' .... 
(bY 'f'hat II 'M1nfCltpl" !':h",n not bl'! oelit';ble fnT' election 8s a 
Member of the Committe", And tlrAt if R Mpmher "ftel' hf< 
election to thp Cnmmi+tp.e i~ ATmOintpd" Mfntste1'. he shall 
ceRA!! to be a Member thereof from the date of such ap?oint-
ment; 

(2) That the functions of the Commftt~ shall be:-
(f) tn ro""dd",T' +he reoo"+!'1 Clllhmfttprt 1m thl'! Commis!fnn,.r .,riT' 

S<-hednll>d rA!'lf!r:>!I! '8"d Sehp.duled Tribes undf!t" "T'ticle 338 
(2) nf the Constitution and tn nnnrt tobnth the H~l"P.\II.S 
to the measure!'! th~t should be tR'kPTI bv the Union Gnven'l-
ment in l'esnect of mRttl"l'S within thp nurvfew of the 
Un'on novemment ineludinQ; the AdmInistrationS' of .the 
Union Terrltories; 

(ii) to Tenon to both thp. 'Rouc::pc:: nn thpl'ction tA~PT\ "v th'e Unton 
Government and the AdmintAtrationr.' of the Union Terrl-
tories on the measures 'Pl'ollosed bv the Committee; 

(Ui) to examfne the mea~l1~ taken bv the TInion· ("70vernment t.Q. 
!'Ieeurf! due ... enresentation of the Scheduled Canes and tV) 
Scheduled Trlbes in s'ervfces and nnst! under fbi control 
(including aTl'Pointmpnts in the nublfc sectot' und.!rtakfn~. 
lII'tatutorv and semi-Government Bodt,.! and in tlte Unfon 
Territories) having Tegard to the provisions of article 335; 

(Iv) to renort to both the 'Hou!'Ies on the worldnl! of' the welfare 
tn"ocn-ammes fnr the Scheduled Castes .and. the Scheduled 
TrIbes fn the Union Terrltories; , 

(v) to consider ~nerally and to report to both the Houses. on all 
matters coneernlnl!' the welfare of the Scheduled Castes 
and Scheduled Trib .. which fall within the nUTVfew of the 
Union Government including the AdmtnlstratiODl . of the 
Union Terrltorles; and 
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(vi) to examine such of the matterl al may seem flt to the Com-
mittee or are specifically referred to it by the HoUle or the 
Speaker; 

(3) That the members of the Committee shall hold office for the 
duration of the present Lok Sabha from the date of their 
election to the Committ~e; 

(4) That in order to constitute a litting of the Committee the 
quorum' shall be ten; 

(5) That in all other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with such 
variations and modifications as the Speaker may make; and 

(6) That this House do recommend to the Rajya Sabha that the 
Rajya Sabha do join in the Committee and communicate to 
this House the names of ten members elected from amongst the 
members of the Rajya Sabha to the Committee as mentloned 
above." 

The motion was adopted. 
(Lok Sabha adjourned at 1 P.M. and re-usembled at 2-05 P.M.) 

t. The Railway Budpt 
Combined discussion on the following items of business continued:-

• (1) Demand for Excess Grant No. 16 in respect of the Budget 
(Railways) for 1968-69. 

·(11) Supplementary Demands for Grants Nos. 1, 2, 4 to 8, 10 and 
15 in respect of the Budget (Railways) for 1970-71 and cut 
motions thereto moved on the 8th December, 1970. 

The discussion was not concluded. 
10. DIscussion Under Rule 183 

Discussion on the statement laid on the Table by the Minister of 
Foreign Trade on the 31st July, 1970 regarding establishment of Cotton 
Corporation of India, raised by Shrt Shri Chand Goyal on the 27th 
August, 1970, continued. 

The following members took part in the debate:-
(1) Shri N. Dandeker 
(2) Shri S. Kandaj)pan 
(3) Shri K. Ramani 
(4) Shri Shiva Chandra Jha 
(5) 8bri 8. M. Banerjee. 

Shri Lalit Narayan Mishra repUed to the discussion. 
(Lok Sabha adjourned til111 A.M. on Thursday, the 10th December, 1970) 

• Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedin~s) 

Thursday, December 10, 1970lAgrahayana 19, 1892 (Saka) 

No .• 
1. Starred Questions 

Starred Questions Nos. 631-636 and 639 were orally answered. Re-
plies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4029-4166 and 4168-4173 were 
laid on the Table. 
3. ealline Attention 

Shri Indrajit Gupta called the attention of the Minister of Labour, 
Employment and Rehabilitation to the reported closure of daily 'Basu-
mati' and its allied publications resulting in the unemployment of a 
large number of workers. 

The Deputy MinisLer of Labour, Employment and Rehabilitation made 
a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Payment of Wages (Mines) Amendment Rules, 

1970 {Hindi and l!:nglish versions) published in Notification 
No. S.O. 3844 in Gazette of India dated the 5th December, 1970, 
under sub-section (6) of section 26 of the Payment and Wages 
Act, 1936. 

(2) A statement on the action taken or proposed to be taken on 
the Conventions and Recommendations adopted at the 53rd 
Session of tAle Lnternational Labour Conference held at Geneva 
in June, 1969. 

(3) A copy of the Indian Maize (Temporary Use in Manufacture of 
Starch) Order, 1970 (Hindi and .l!,;nglisn versions) published in 
Notification No. G.S.lt. 19~9 in Gazette of India da1ed the 21st 
November. 1970 under sub-section (6) of section 3 01 the Essen-
tial Commodities Act, 19:>5. 

(4) A copy of the Audit Report (Commercial) 1970-Part VII, 
under article 151 (1) of the Constitution. 
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(5) A copy of the National Cooperative Development Corporation 
(Amendment) Rules, 1970 (Hindi and English versions) pub~ 
lished in Notification No. G.S.R. 1884 in Gazette of India dated 
the 14th November, 1970, under sub-section (3) of section 22 
of National Cooperative Development Corporation Act, 1962. '" 

5. Messa,e from Rajya Sabha 
Secretary reported a message from Rajya .sabha that at its sitting 

held on the 7th December, 1970, Rajya Sabha pas~ed the Agricultural 
Refinance Corporation (Amendment) Bill, 1970. 
6. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the Agricultural Refinance 
Corporation (Amendment) Bill, 1970, as passed by Rajya Sabha. 
7. Report of Joint Committee on Offices of Profit 

Shri Dwaipayan Sen presented the Seventh Report of the Joint Com-
anittee on OfIices of Profit. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05· P.M.) 

8. The Railway Bud,et , ) 
Combined discussIOn on the following items of business continued and' . 

was concluded. 
*(i) Demand for Exces& Grant No. 16 in respect of theBud~et 

(Railways) for 1968-69. 
*'(ii) Supplementary Demands for Grants Nos. 1; 2, 4 to 8, 10 and 

15 in respect of the Budget (Railways) for 1970-71 and cut 
motions thereto moved on the 8th December, 1970. 

The Demand for Excess Grant in. respect of the Budget (Railways) 
for 1968-69, as shown under column 3 of the printed List of Demand for 
Excess Grant (Railways) for 1968-69, wa& voted in full. 

The cut motions relatin8 to the Supplementary Demands for Grants 
in respect of the Budget (Railways) for 1970-71, moved on the 8th 
December, 1970, wer-e negatived. 

All the S~pplementa'ry, Demands for Grants in reapect of the Budget 
(Ra11w~ys) for 1970-71, as shown under column 8 of the printed List 
of Supp~mentary Demands for Grants (Railways) for 1970-7l., were voted 
in full. 
t. Government BiII-Ia&roduced 

The Appropriation (Railways) No. 4 Bill. 1:9'70. 
10. Government Bill-Passed 

The App9'Op'riation (lilailWays) No. 4 Bm~ 1970 
. The mOtion for consideration Gf theBiH was moved -by Shri Gulzan 

.. WI: NRda. 
The motion for consideration was adopted and clause-by-clause consi-

",' 

) 

dera~on of the Sill was taken up. ~ 
~-----.--~ 

·Discu&sed together. 
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Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Gulzari Lal 

Nanda. 
The motion was adopted and the Bill was pas&ed. 

11. Government BiD-Introduced 
The Appropriation (Railways) No.5 Bill. 1970. 

1!. G."ernment Bills-Passed 
(i) The Appropriat on (Railways) No.5 Bill, 1970. 
The motion for consideration of the Bill was moved by Shri GuIzar! 

Lal Nanda. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and t..1-te Long Title were also adopted. 
The motion that the Bill be pa&seu was moved by Shri GuIzari La] 

Nanda. 
The motion was adopted and the Bill was passed. 
(ii) The Indian Medicine Central Council Bill, 1970, as passed by 

Rajya Sabha 
Shri B. S. Murthy replied to the debate on the motion for considera-

tion of the Bill, as pas&ed by Rajya Sabha, moved on the 4th December, 
1970. 

The motion for consideration was adopted and clause-b~-clause consi-
deration of the Bill was taken up. 

Clauses 2 to 36 and the First Schedule, Second Schedule, Third Sche-
dule and the Fourth Schedule were adopted. 

Clau&e 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri B. S. Murthy. 
The following members took part in the debRte:-

(1) Shri Kanwar Lal Gupta 
(2) Shri Mushir Ahamaca Khan 
(3) Shri Beni Shanker Sharma 
(4) Shri K. Narayana Rao 
(5) S.hri Kamla Misra 'Madhukar' 
(6) Shri J. H. Patel 
(7) Maulana lshaq Sambhali 
.(8) Shri Abdul Ghani Dal' 
(9) Dr. G. S. Melkote 

(10) Shri Janardan Jagannath Shinkre 
(11) Shri Kartik Oraon 
(12) Shri M. Muhammad Ismail 
(13) Shri Chandrika Prasad 
(14) Shri P. G. Sen 
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(15) Shri M. Kamalanathan 
(16) Pandit Shiv Sharma 
(17) Shri B. S. Murthy. 

The motion was adopted and the Bill was pas!lea. 
13. Statutory Resolutions 

.. (1) Shri Jyotirmoy Bosu moved the following Resolution:-
"This House resolves that in pursuance of sub-section (4) of section 

3 of the West Bengal St9.te Legislature (Delegation of Powers) 
Act, 1970, the West Bengal (Prevention of Violent Activities, 
Act, 1970, laid on the Table on the 23rd November, 1970, be 
repealed by the President by enacting a repealing Act. 

ThIS House recommends to Rajya Sabha that Rajya Sabha do con' 
cur in this resolution." 

·"'(ii) Shri Ganesh Ghosh moved the following Resolution:-
"This House resolves that in pursuance of sub-section (4) of 

Section 3 of the West Bengal State Legislature (Delegation of 
Powers) Act, 1970, the West Bengal Maintenance of Public 
Order Act, 1970, laid on the Table on the 3rd December, 1970, 
be repealed by the President by enacting a repealing Act. 

This House recommends to Ralya Sabha that Rajya Sabha do can-
cur in this resolution." 

An amendment to the Resolution moved by Shri Ganesh Ghosh was 
moved by Shri Deven Sen. 

Shrimati Ila Palchoudhuri took part in the combi~d debate on the, 
two Resolutions. Her speech was not concluded. 

The discussion was not concluded. 
14. Motion 

Discussion on the following motion moved by Shri Manubhai Patel 
I)n the 8th May, 1970, continued:-

"That the Report of the Study Team on Prohibition, laid on the 
Table of the House on the 2nd June, 1964, be taken into consi· 
deration." . 

The follOWing members took part in the debate:-
(1) Shri Tulsiram Dashrath Kamble 
(2) Dr. Sushila Nayar (Speech unfinished). 

The discussion was not concluded. The House was adjourned for 
want of quorum. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 11th December, 1970). 

S. L. SHAKDHER, 
Secretary. 

__ ~_. __ ,_ •• _. M •• ____ .'_'_ ._. ______ • ___ • • ____ _ _____ • _. _ 

UDiscussed together. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Prfday, December 11, 1970lAgrahayana 20, 1892 (Sua) 

No. "' 
1. Starred Queatioas 

Starred Questions Nos. 661, 663, 664, 668, 669, 671, 672 674, 681,682 and 
687 were orally answ.:!red. Replies to remaining Question&' were laid on 
the Table. i ! 
Z. Unstarred Questions 

iI 
Replies to Unstarred Questions Nos. 4174, 4176-4206, 4208-4209, 

·421a.--4274, 4276-4296 and 4298--4373 were laid on the Table. 

3. eailing Attention 
Shri Shashi Bhushan called the attention of the Minister of Industria] 

D@v~lopment and Internal Trade to the reported acute shortage of truck 
and bus tyres in the country due to hoarding by dealers. 

The Deputy Minister of Industria,l Development and Internal Trad. 
made a statement in regard thereto. 

4. Papers Laid on the Table 
The following paper&' were laid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) (a) Review by the Government on the working of the Central 
Inland Water Transport Corporation Limited, Calcutta, for 
the year 1968-69. 

(b) Annual Report of the Central Inland Water Transport Corpo-
ration Limited, Calcutta, for the year 1968-69 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) Annual Report of the Central Road Transport Corporation 
Limited Calcutta, for the year 1968-69 along with the Audit-
ed Accounts and the comments o.f the Comptroller and 
Auditor General thereon. 

(2) A statement showing reasons for delay in laying the :papers 
mentioned a,t (1) (if) above. 
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(3) Following &tatements showing the action taken by Govarn-
ment on various assurances, promises and undertakings given 
by the Ministers during the various sessions of Fourth Lok 
Sabha:- . '" 

(i) Supplementary Statement No. XXX-Second Session, 1967. 
(ii) Supplementary Statement No. XXIII-Third Session, 1967. 
(iii) Supplementary Statement No. XXIV-Fourth Session, 1968. 
(iv) Supplementary Statement No. XXIII-Fifth Sesaion, 1968. 
(v) Supplementary Sta,tement No. XVI-Sixth Session, 1968. 
(vi) Supplementary Statement No. XXI-Seventh Session, 1969. 
(vii) Supplementary Statement No. XI-Eighth Session, 1969. 
(viii) Supplementary Statement No. LX-Ninth Session, 1969. 
(ix) Supplementary Statement No. X-Tenth Session, 1970. 
(x) Supplementary Statement No. I-Eleventh Session, 1970. 

(41 A copy of Notification No. G.S.R. 1926 (Hindi and English v£.') . 
sions) published in Gazette of India dated the 21st November .. 
1970 under section 159 of the Customs Act, 1962, together with 
an explanatory memorandum. . 

(5) A co,py ea-ch of the following Notifications (Hindi and Engliah 
versions) under section 159 of the Customs Act, 1962 and 
section 38 of the Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Seventy-ninth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1922 in Gazette of India dated the 
21st November, 1970, together with an explanatory memo-
randum. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Eightieth Amendment Rules, 1970, published inf 
Notification No. G.S.R. 1923 in Gazette of India dated the' 
21st November, 1970. 

(6) A copy of Notification No. G.S.R. 1925 (Hindi and English ve" 
sions) published in Gazette of India dated the 21st Novemb( )) 
1970, issued under the Central Excise Rules, 1944, togethet 
with an explanatory memorandum. 

(7) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companiu 
Act, 1956:-

(i) Review by the Government on the working of the Hindu-
stan Shipyard Limited, Visakhapatnam, for the year 1968-69. 

. \ 

(ii) Annual Report of the Hindustan Shipyard Limited, Visakha~~< 
patnam, for the year 1968-69 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

2010 . I 



5. M ..... ' .. from Rajya Sabba 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 9th December, 1970, Rajya Sabha 
agreed without any amendment to the Salaries and Allow-

, anees of Officers' of Parliament (Amendment) Bill, 1970, paned 
by Lok Sabha on the 3rd December, 1970. 

(ii) That at its sitting held on the 9th December, 1970, Rajya Sabha 
agreed without any amendment to the Tea Districts Emigrant 
Labour (Repeal) Bill, 1970, passed by Lok Sabha on the 3rd 
December, 1970. 

6. Assent to Bills 
Secretary laid on the Table following two Bills passed by the Houses 

of Parliament during the current session and assent to:-
_ .. (1) The Agricultural Produce Cess (Amendment) Bill, 1970. 

(2) The Iron Ore Mines Labour Welfare Cess (Amendment) Bill, 
1970. 

7. lDtimation Re: Health of Deputy Speaker 
The Speaker informed the House of a teleprinter message dated the 

9th December, 1970, from the Medical Adviser, Indian High Commission, 
. London, regarding the health of the Deputy Speaker of Lok Sabha. 

8. Report of Estimates Committee 
Shri K. N. Tewari presented the Hundred and thirty-first Report 

(Hindi and English versions) of the Estimates Committee on the Minis-
try of Finance-Transfer of Budget Provision for certain items of expen-
diture. -9. Report of Committee on the Welfare of Scheduled. Castes: and 

Scheduled Tribes 
Shri D. Besumatari presented the Twelfth Report (Hindi and Eng-

lish versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on the Ministry of Petroleum and Chemicals and Mines 
and Metals (Department of Petroleum)-Reservatiolli for Scheduled 
Castes and Scheduled Tribes in Gauhati Oil Refinery. 

10. Presentation of Petition 
Shri Jyotirmoy Bosu presented a petition signed by Shri M. I. K. 

Muthalaly, Trivandrum, and others, regarding applicability of the Indus 
trial Disputes Act. 1947 to Medical and Sales Representatives. 

11. Statement by Minister 
The Minister of Tourism and Civil Aviation made a statement on tluo 

situation arising out of the continued agitation by the Indian Airlines 
pilots. The Minister also laid on the Table a copy of the agreement 
dated the 2nd December, 1970 between the Management of the Indial" 
,Airljnes and the Indian Commercial Pilots Association. 
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12. Statement Re: Supplementary Demands f. Grants (Muipur) I. 
1978-71 . 

Shrt VidyaCharan Shukla presented a statement showfngSitpple-
.I!lentary Demands for Grants in respect of the Union territory·of Mart;-
pur for 1970-71. . 

n. Statement Re: Government Business 
The Minister of Parliamentary Affairs made a statement regardlng 

Government business for the week commencing the 14th December. 
1970. 
14. Government Bill-Introduced 

The State of Himachal Pradesh Bill, 1970. 
(Lok Sabha adjourned at 1-40 P.M. a.nd re-assembled a.t 2-45 P~M.) 

15. Statutory Resolutions 
• (i) Discussion on the following Resolution moved by Shri Jyotirrnoy 

Bosu on the lOth December, 1970, continued:-
"This House resolves that in pursuance of sub-s'ection (4) of sectIon 

3 of the West Bengal State Legislature (Delegation of Powers) 
Act, 1970, the West Bengal (Prevention of Violent Activities) 
Act, 1970, laid on the Table on the 23rd November. 1970, bo 
repealed by the President by enacting a repealing Act. 

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this Resolution." 

·(Ii) Discussion on the followin,g Resolution moved- by Shrt Ganesh 
Ghosh and the amendment thereto moved on the 10th December, 1970, 
continued:-

''This House resolves that in pursuance of sub-section (4) of section 
3 of the West Bengal State Legislature (Delegation of P.ow.ers) 
Act, 1970, the West Bengal Maintenance of Public Order Act, 
1970, laid on the Table on the 3rd December, 1970, be repealed. 
by the President by enacting a repealing Act. 

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this Resolution." 

The following members took part in the combined. debate on the two 
Resolutions:-

(1) Shrimati Ila Palchoudhurl 
. (2) Shri Bal Raj Madhok (Speech 'Unfinished). 

The discussion was not concluded. 
16. Private Members' Bills-Introduced 

(1) The Salaries and Allowances of Ministers Bill, 1970, by Shri N. 
Dandeker. 

The ,motion for leave to introduce the Bill moved by· Shri N. Dandeker 
was opposed. The motion was adopted and the Bill was introduced. 

-Discussed together. 
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~~ ... ~. (2) -The Stock Exchange (Representation of Employees on Govern-
ing Body) Bill, 1970 by Shri George Fernandes. 

(3) The Exhibition of Cinematograph Films Bill, 1970 by Shri George 
Fernandes . 

. " (4)- The Constitution (Amendment) Bill, 1970 (Amendment of the 
Seventh Schedule) by Shri Om Prakash Tyagi. 

(5) The Constitution (Amendment) Bill, 1970 (Amendment of article 
174) by Shri On Prakash Tyagi. 

(6) The Constitution (Amendment) Bill, 1970 (Amendment of article 
348) by Shri Om Prakash Tyagi. 

(7) The Workmen's Compensation (Amendment) Bill, 1970 (Amen-
ment of sections 2 and 15) by Shri Nath Pai. 

17. Private Member's Bill-Negatived 
.'T'he Conferment of Decorations on Persons (Abolition) Bill, 1969 by Shri 

) I J. B. KripaZani 
Discussion on the motion for consideration of the Bill moved by Shrl 

J. B. Kripalani on the 12th November, 1970, continued. 

The following members took part in the debate:-
(1) Shri Yamuna Prasad MandaI 

..0.:-- . 

(2) Shri Shiva Chandra Jha 
(3) Shri Shambhu Nath 
(4) Shri Sardar Amjad Ali 
(5) Shri Rajdeo Singh 
(6) Shri E. K. Nayanar 
(7) Shri H. N. Mukerjee 
(8) Shri Beni Shanker SharmCi 
(9) Shri K. Narayana Rao 

(10) Shri Samar Guha 
(11) Shri N. G. Ranga 
(12) Shri Raghuvir Singh Shastri 
(13) Shri Sitaram Kesri 
(14) Shri Shri Chand Goyal 
(15) Shri Ram Niwas Mirdha. 

Shri J. B. Kripalani replied to the debate. 
On the motion for consideration of the Bill, the House divided, Aye~ 

61; Noes 115. The motion W88 accordingly negatived. 

~ 18. Private Member's Bill-Under Consideration 
'1'he Con.a.titu:tion (Amendment) Bill, 1969 (Amendment of articles ~2 and 

226) by Shri Tenneti Viswanatham, as reported by Select Commtttee 
[P.T.O. 
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TM ~t~ fill QOPside,.tioA of tbe Bill" .. reper1ai' ,by __ Com-
mittee, was moved by Shri ~nneti Vilwanatham. Ria ,...aecb-- not 
concluded. 

The discussion on the Bill was not concluded. 

II· lI,lf.an-Bo1U' Dile_on on Mattera J\rWa, out of Aaawer to;q,q.tion 
Shri Jyotirmoy Bosu raised. a, balf-an .. hour discussion on pOints meg 

out of the answer given on the 10th November, 1970 to Up,stlU'redQues-
tJon No. 216 re,arding production of Indian Tobaeco CmnpallY be)rQJld 
in&talled capacity. 

The diaeunion on the Bill wal not CiODCNdad. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 14th December, 1970). 
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LOK SAlIBA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, December 14. 1970lAgrahayana 23, 1892 (Saka) 

No. 465 
1. Starred Questions 

Starred Que!;tions Nos. 692-696, 698 and 707 were orally answered 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4374-4406, 4408-4430, 4432-4486, 
4488-4498, 4500-4531, 4533-4548, 4550-4552 and ~4 4573 were laid 
on the Table. 
3. Short Notice Question 

Rt!i>ly to Short Notiee Question No.6 ackhessed to the MiAiaw of 
Information and Broadcasting and Communications regarding Cmltral 
Government Funds to P.T.I., was laid on the Table. both the Member. 
being absent. 
4:. c.lbe AttentieD 

Shri K. N. Tewari called the attention of the Minister of Home Affairs 
to the reported appeals made repeatedly to the Government by the 
former reovolutionaries and freedom flghters to m.ftig.ate SQIII!le aspects of 
their sufferinp. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
S. Papers Laid on the Table 

The followinll papers were laid on the Table:-
(1) A copy of the Navy (pension) Second Amendment Regula· 

tions, 1970 (HindiandEnglish versions) published in Notifica-
tion No. S.R.O. 457 in Gazette of India dated the 2.1st Novem-
ber, 1970, under section 185 of the Navy Act, 1957. 

(2) A copy of the Prevention of Food Adulteration (Amendment) 
Rules, 1970 (Hindi and English versions) published in NotUlca' 
tion No. G.S.R. 1009 in Gazette of India dated the 24th October, 
1970, under sub-section (2) of section 23 of the Prevention of 
Food Adulteration Act, 1954. 

(3) A copy of the Report of the Indian Delegation to the TweatY'· 
third World Health Assembly held at Geneva, from 5th to 23rd 
May. 1970. 
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(4) A copy of Notification No. G.S.R. 1797 (Hindi and English ver-
sions) published in Gazette of India dated the 17th October. 
1970 making certain amendments to Notification No. G.S.R. 867 
dated the 24th May, 1967, under sub-section (3) of &ection 24 
of the Passports Act, 1967. 

b. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting helc3 

on the 3rd December, 1970, Rajya Sabha concurred in the recommend,,· 
tion of Lok Sabha to join the Joint Committee of the Houses to consideJ 
the question of amendment to election law and nominated the following 
members to serve on the said Joint Committee:- . 

(1) Shri Lal K. Advani 
(2) Shri Narayana Kalliyana Krishnan 
(3) Shri V. B. Raju 
(4) Shri Triloki Singh 
(5) Shri Awadheshwar Pra&ad Sinhl:t. 
(6) Shri Sawaisingh Sisodia 

. (7) Shri Mahavir Tyagi 

1. Reports of Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes 

Shri D. Basumatari presented the following Reports of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes:-_on,. 

(1) Eighteenth Report on action taken by Government on the 
recommendations contained in their Fourtn Report on the 
Ministry of Home Affairs and Department of Social Welfare~ 
Reservations for Scheduled Castes and Scheduled Tribes in 
Public Services. 

(2) Ninteenth Report on ComplaintslRepresentations received by 
the Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.) 

8. Statutory Resolutions 
* (i) Discussion on the following Resolution moved by Shri Jyotirmoy 

Bosu on the 10th December, 1970, continued:-
"This House resolve&' that in pursuance of sub-section (4) of 

section 3 of the West Bengal State Legislature (Delegation of 
Powers) Act, 1970, the West Bengal (Prevention of Violent 
Activities) Act, 1970, laid on the Table on the 23rd November, 
1970, be repealed by the President by enacting a repealing Act. 

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this Resolution." 

* (ii) Discussion on the following Resolution moved by Shri Ganesh 
Ghoin and the amendment thereto moved on the 10th December, 1970, 
continued:--------------_ ... 

*Discussed together. 
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"This House resolves that in pursuance of sub-section (4) of 
section 3 of the West Bengal State Legislature (Delegation of 
Powers) Act, 1970, the West Bangal· Maintenance of· Public 
Order Act, 1970, laid on the Table on the 3rd December, 1970, 
be repealed by the President by enacting a repealing Aet. 

This "House recommends to Rajya Sabha that Rajya "Babha do con-
cur in this Resolution." 

The following members took part in the combined debate on the two 
Resolutions:-

(1) Shri Bal Raj Madhok 
(2) Chaudhuri Randhir Singh 
(3) Shrimati Such eta Kripalani 
(4) Shri Surendra Kumar Tapuriah 
(5) Shri R. ·D. Bhandare 
(6) Shri H. N. Mukerjee 
(7) Shri Shiv a Chandra Jha 
(8) Shri Krishna KUmar Chatterji 
(9) Shri Samar Guha 

(10) Shri Raghuvir Singh Shastri 
(11) Shri N. K. P. Salve 
(12) Shri V. K. Krishna Menon 
(13) Shri K. Narayana Rao 
(14) Shri Syed Badrudduja 
(15) Shri Madhu Limaye 
(16) Shri Tridib Chaudhuri 
(17) Shri K. N. Tewari. 

The discussion was not concluded. 

8. Diseuuion Under Rule 113 

. , 

Shri Kanwar La1 Gupta raised a discUllion on the prices of drUSII 
and medicines in the country. 

The following members took part in the debate:--

(1) Shri Dhireswar Kalita 
(2) Shri C. M. Kedaria 
(3) Shri J. M. Lobo Prabhu 
(4) Shri Jyotirmoy Boau 
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(5) Shri Prakash Vir Shastri 
. (6) Chaudhuri Randhir Singh. 

Dr. Triguna Sen replied to the discUHion. 

(Lok. Saba adjouraed till 11 A.M. on Tuesday, the 15th December, 1970). 

CORRIGENDUM. 
In Bulletin-Part I, dated December 11, 1970-

Page 2014, paragraph 19, line 5., 

s. L. SHAKDHER, 
Seeretary. 

for "The discussion on the Bill waa not CCIIlcluded" 
reAd "Shri M. R. Krishna replied to the discul8ion." 

~'::" ' •••• ~ • 4 • ~ 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceeding.~ 

Tuesday, December 15, 1970!Agrahayana 24, 1892 (Saka) 

No. 466 
1. Starred Questions 

Starred Questions Nos. 721. 723, 724, 728, 729 and 731 were orally ans-
'. wered. Replies to remaining questions were laid on the Table. . 

.\' 2. Vnstarred Questions 
Replies to Unstarred Questions Nos. 4574-4773 were laid on the Table. 

3. CaDiag Attention 
Shri Meetha Lal Meena called the attention of the Minister of Irriga-

tion and Power to the reported serious crisis developing in the Northern 
States as a result of steep fall in the generation of power at Bhakra and 
steps taken 10 avert the power crisis. 

The Deputy Minister of Irrigation and Power made a statement in 
regard thereto. 
4. Papen laid on tile Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Development Council for Automobiles, Automobile An-
cillary Industries, Transport Vehicle Industries, Tractors, Earth-
moving Equipment and Internal Combustion Engines for the 
year 1969-70, unde!" sub-section (4) of section 7 of the Indus-
tries (Development and Regulation) Act, 1951. 

(2) A statement (Hindi version) &howing reasons for delay in lay-
ing the Certified Accounts of the Khadi and Village Industries 
Commission for the year 1966-67 .and the Audit Beportthereon. 

5. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 8th December. 1970, Rajya Sabba concurred in the recommenda-
tion of Lok Sabha to appoint a Member of Rajys Sabha to the Joint Com-

~ mittee on Offices of Profit, in the vacancv caused by the retirement of Shri 
"'I Narayan Patra from the membership of Ra;ya Sabha and had appointed 

ShriVenigalLa Satyanarayana, Member of Rajya Sabha, to the said lomt 
Committee to fill the vacancy. 

[P.T.O. 
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6. Report of Committee on Government Assurances 
Shri K. Anbazbagan presented the Tenth Report of the Committee on 

Government Assurances. 

7. Reports of Committee on .. he Welfare of Scheduled Castes and Sche-
duled Tribes 

Chawdhury Sadhu R.am presented the following Reports of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes:-

(1) Thirteenth Report (Hindi and English versions) on the Minis-
try of Steel and Heavy Engineering-Reservations for Sche-
duled Castes and Scheduled Tribes in Heavy Engineering 
Corporation Limited. 

(2) Fifteenth Report on the Ministry of Railways (Railways 
Board)-Reservations for Scheduled Castes and Scheduled 
Tribes in Indian Railways. 

(Lok Sabha adjourned at 1-30 P.M. and re-assembled at 2-35 P.M) 

8. Statutory RelOlutioDS--Negatived 
-(i) Discussion on the following Resolution moved by Shri Jyotirmoy 

Bosu on the 10th December, 1970, continued:-
"This House resolves that in pursuance of sub-section (4) of section 

3 of the West Bengal State Legislature (Delegation of Powers) 
Act, 1970, the West Bengal (Prevention of Violent Activities) 
Act, 1970, laid on the Table on the 23rd November, 1970, be 
repealed by the President by enacting a repealing Act. 

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this Resolution." 

On the Resolution, the House divided, Ayes 36; Noes 179. The Reso-
lution was accordingly negatived after discussion as indicated under item 
(ii) below. 

-(ii) Discussion on the following Resolution moved by Shri Ganesh 
Ghosh and the amendment thereto moved on the lOth December, 1970, 
continued:-

''This House resolves that in pursuance of sub-section (4) of section 
3 of the West Bengal State Legislature (Delegation of Powers) 
Act, 1970, the West Bengal Maintenance of Public Order Actl 
1970, laid on the Table on the 3rd December, 1970, be repealea 
by the President by enacting a repealing Act. 

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this Resolution." 

Shrimati Sharda Mukerjee took part in the combined debate on the 
two Resolutions. 

Shrl Krishna Chandra Pant replied to the debate. 

~i Jyotirmoy Bosu spoke ~ way of reply to his Statutory Reso-
lution). 

-Discussed together. 
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Shri Ganesh Ghosh spoke (by way of reply to his Statutory Reso-
lution). 

The amendment to the Resolution moved by Shri Ganesh Ghosh, was. 
negatived. 

On the Resolution moved by Shri Ganesh Ghosh, the House divided, 
Ayes 34; Noes 176. The Resolution was accordingly negatived. 

9. Govemment Bill-Passed 
The State of Himachal Pradesh Bill, 1970 

The motion for consideration of the Bill was moved by Shri Krishna 
Chandra Pant. 

The following members took part in the debate:-
(1) Shri Abdul Ghani Dar 
(2) Shri Partap Singh 
(3) Shri N G. Ranga 

• (4) Shri Prem Chand Verma 
\ (5) Shri Prakash Vir Shastri 

(6) Shri Virbhadra Singh 

:1 

(7) Shri Bal Raj M,adhok 
(8) Shri Sheo Narain 
(9) Shri Vikram Chand Mahajan 

(10) Shri S. Kandappan 
(11) Shri Hem Raj 
(12) Shri M. Meghachandra 
(12) Shri M. Meghachandra 
(13) Shri Lnder J. Malhotra 
(14) Shrimati Suseela Gopalan 
(15) Swami Brahmanand 
(16) Shri Rabi Ray 
(17) Chaudhuri Randhir Singh 
(18) Shri Bakar Ali Mirza 
(19) Shrimati Sangam Laxmi Bai 
(20) Shri Samarendra Kundu 

Shri Krishna Chandra Pant replied to the debate. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 to 23 were adopted. 
[P.T.a. 
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Clause 24 was adopted, as amended. 
Clauses 25 to 47 were adopted. 
Clause 48 was adopted, as amended. 
Clauses 49 to 54 were adopted. 
The First Schedule was adopted, as amended. 
The Second Schedule was adopted. 
The Third Schedule was adopted, as amencied. 
The Fourth Schedule was adopted. 
Clause 1, the Enacting Formula and the Long Title were a 190 adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Krishna Chandra Pant. 
The motion was adopted and the Bill, as amended. was passed 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the HUh December, 
1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 16, 1970lAgrahayana 25, 1892 (Saka) 

No. 467 
1. Starred QuestiODI 

Starred Questions Nos. 751, 753, 754, 757 and 759 were orally ana-
wered • Replies to remaining questions were laid on the Table. 

2. UDitarred Questions 
Replies to Unstarred Questions Nos. 4774-4861, 4863-4962 and 4964-

4973 were laid on the Table. 

3. CaIIba,r Attention 
Shri S. M. Banerjee called the attention of the Minister of Home 

Mairs to the reported stabbing of Mrs. Parimal Ghosh and her iOn at 
their residence at Calcutta. 

The MiD1ster of State for Home Affairs made a statement in regard 
thereto. 
4. Papers Laid on the Table 

The followinR papers were laid on the Table:-
(1) A copy of the Annual Administration Report of the Delhi 

Development Authority for the year 1968-69 under section 26 
of the Delhi Development Act, 1957. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Police Service (Fixation of Cadre Strength) 
Seventh Amendment RegulatioDS, 1970 published In Notifica-
tion No. G.S.R. 1944 in Gazette of India dated the 28th 
November, 1970. 

(li) The Eleventh Amendment of 1970 to the Indian Police Ser-
vice (Pay) Rules, 1954 published in Notification No. G.S.R. 
1955 in Gazette of India dated the 28th November, 1970-

(iii) The Indian Forest Service (Ap{)Ointment by cr,nJ!titive 
Examination) Amendment Regulations, 1970 pub· ed in 
Notification No. G.S.R. 1956 in Gazette of India dated the 
28th November, 1970. 

[p.T.O. 
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(iv) The Indian Forest Service (Initial Recruitment) Amend-
ment Regulations, 1970 published in Notification No. G.S.R. 
1957 in Gazette of India dated the 28th November, 1970. 

(v) The Indian Forest Service (Released Emer~ncy Commis-
sioned and Short Service Commissioned Officers) (Appoint-
ment by Competitive Examination) Amendment Regula-
tions, 1970 published in Notification No. G.S.R. 1958 in 
Gazette of India dated the 28th November, 1970. 

(3) A copy each of the following Reports under sub-section (1) of 
section 75 of the Electricity (Supply) Act, 1948 read with clause 
(c) (iii) of the Proclamation dated the 19th March, 1970 issued 
by the President in relation to the State of West Bengal:-

(1) Annual Administrative Report of the West Bengal State 
Electricity Board for the years 1961-66. 

(ii) Annual Administrative Report of the West Benlal State 
Electricity Board for the year 1966-67. 

(iii) Annual Administrative Report of the West Bengal State 
Electricity Board for the year 1967-68. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the Reports mentioned at (3) above. 

(5) A copy of Notification No. S.O. 3764 (Hindi and English ver-
sions) 'i'ublished in Gazette of India dated the 17th November, 
1970 regarding the management of the India United MUts 
Limited, Bombay (Maharashtra), under sub-section (2) of 
lection 18A of the Industries (Development and Regulation) 
Act, 1951. 

(6) A copy of the Export of Fish and FWl Products (Inspection) 
Amendment Rules, 1970 (Hindi and English versions) publish-
ed in Notification No. S.O. 3801 in Gazette of India dated the 
25th November, 1970, under sub-section (3) of section 17 I)f 
the Export (Quality Control and Inspection) Act, 1963. 

S. Messa,el from Raj,. Sabba 
Secretary reported the following messages from Bajya Babha: 

(i) That Rajy. Babha had no recommendationa to make to Lok 
Sabba .in regard to the Appropriation (No.4) Bill, 1970, passed 
by Lok Sabha on the 8th December, 1970. 

EU) That Rajya Babba had no recommendatiom to make to Lok 
Sabbs in regard to the Appropriation (No.5) BUI, 1970, passed 
by Lok Sabba on the 8th December, 1970. 

6. Beport of Committee on Private Members' BUIs and ae.olutioDa 
ShrlP. G. Sen preaenteci the· Seventieth Report of the Committee on 

Private Members' Billa and Resolutions. 

~ Rt;ports of Committee .. the WeIIan ef SeIaedaIed Cut. and 8eh ... 
..... ~bes. 

Sh;l D. B8Sumatari 'i'resented the folIqwing Reports of the Committee 
on the Welfare of Scheduled Castel and Scheduled Tribes:-... : :~<} . 
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(1) Sixteenth Report on the Department of Social Welfare and 
Ministry of Health, Family Planning, Works Housing and 
Urban Development (Department of \\torA Housing and Urban 
Development)-Housing facilities for Scheduled Caste. and 
Scheduled Tribes. 

(2) Seventeenth Report on the Department of Sodal Welfare and 
Ministry of Education and Youth Servl<:es-Hostel facWtles 
for Scheduled Caste and Scheduled Tribe students. 

8. Report of Committee on Subordinate LegIslation 
Shri N. K. Sangbi pr~ented the Seventh Report of the Committee on 

Subordinate Legislation. 
t. Statement by Minister 

The Minister of Defence made a statement regarding progrell of 
investigation into the alleged publication of material from secret docu-
ments in Neville Maxwell's book "IncIi4', C~M W4T". 

(Lok Sabha adjourned at 1-45 P.M. and re-a,embled at 3 P.M.) 
to. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regardfng 
Government bUSiness for the 17th December. 1970. 
11. Motions 

(i) Twelve motions for modifications of the Nationa&ed Banks 
(Management and Miscellaneous Provisions) Scheme. 1970, were moved 
by-

(1) Shri Tenneti Viswanatham 
(2) Shri D. N. Patodia 
(3) Shri S. M. Banerjee 
(4) Shri Murasoli Maran 
(5) Shri Samarendra Kundu 
(6) Shri S. S. Kothari 
(7) Shri Shiva Chandra Jba 
(8) Shri Sardar Amjad Ali 
(9) Shri J. M. Lobo Prabhu 

(10) Shri Ramavatar Shastri. 
The following members took part in the debate on the moUODa;-

(1) Shri Tenneti Viswanatham 
(2) Shri Maddi· Sudarsanam 
(3) Shri D. N. Patodia 
(4) Shri S. M. Banerjee 
(5) Shri Naval Kishore Sharma 
(6) Shri S. S. Kothari. 

The discussion was not concluded. 
(ii) Shri Surendranath Dwivedy moved the following moUon:-
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.'That the urgency and desirability of letting Ui> a Jute Mill either 
in the public or in the co-operative sector in the State of 
Orissa, be taken into consideration." 

The following members took part in the debate:-
(1) Shri S. Supakar 
(2) Shri P. K. Deo 
(3) Shri Rabi Ray 
(4) 8m! Shri Chand Goyal 
(5) Maulana Ishaq Sambhali 
(6) Shri Jyotirmoy Bosu 
(7) Shri Samarendra Kundu 
(8) ShP K. N. Tewan 
(9) Shri N. G. Ranga 

(10) Dr. Ram Subhag Singh 
(11) Shri Lalit Narayan Mishra. 

Shri Surendranath Dwivedy replied to the debate. 
D. HaU-u-Bour Discussion on Mattera Arilin, out of Auwu to QuestioD ~ 

Shrimati Da Palchoudhuri raised a half--an-hour discussion on points 
arising out of the answer given to Unstarred Question No. 706 on the 
12th November, 1970 regarding winding up of the Central FIsheries 
Corporation. . 

Shri Annasahib P. Sh1nde replied to the discussion. 
13. DiIcuss10n Under Rule 193 

Shri Kashi Nath Pandey raised a discus'Sion on the suaBr posttion ob-
taining in the country including cane price. 

The following members took part in the debate:-
(1) Shri K. N. Tewari 
(2) Shri N. K. Somani 
(3) Shrimatl Savitri Shyam 
(4) Shri Raghuvir Singh Shastri 
(5) Shri Beni Shanker Sharma 
(6) Shri Tulsidas J aclhav (Speech unfinilhecl). 

The discussion' was not concluded. 
(Laic Sabha adjoumeel till 11 A.M. on Thur.day, the 17th Decembe,-, 1970) 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, December 17, 1970!Agrahayana 26, 1892 (Saka) 

No. 488 
1. Starred Questions 

Starred Questions Nos. 783, 786-789 and 795 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unatarred Que&tioDi 
Replies to Unstarred Questions No. 4974-5049 and 5951-5168 were 

laid on the Table. 
Statement by the Minister of State in the Ministry of Food, Agricul-

ture, Community Development and Cooperation correcting the ~ly 
given on the 12th November, 1970 to Unstarred Question No. 659 r~.,.d
in2 Solution of drought problem in the country was laid on the Table. 

3. (lallla,· AttentioD 
Shrt Raghuvir Singh Shastri called the attention of the Minister of 

Railways to the reported depression in the rice market in Punjab due to 
non-availability of adequate number of railway w~ 

The Minister of Railways made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Navy (Pension) Third Amendment Regulations, 

1970 (Hindi and English versions) published in Notiftcation 
No. S.R.O. 461 in Gazette of India dated the 28th November, 
1970, under section 185 of the Navy Act, 1957. 

(2) A copy of the Annual RePOl't (Part I) of the Registrar of 
Newspapers for India on Press in India for the year 1970. 

(3) A copy each of the following paper& under sub-section (1) of 
section 619A of the Companies Act, 1~6:-

(i) Review (Hindi and English version&') by the Government on 
the working of the Indian Oil Corporation Limited, Bombay 
for the year 1969-70. 

(if) Annual RIeport of the Indian Oil Corporation Limited, Born· 
bay for the year 1969-70, along with the Audited Accounts 
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and the comments of the Comptroller and Auditor Genera) 
thereon. 

(4) A copy of the Audit Report (Commercial) 1970, under article 
151 (1) of the Constitution-

Part VIII-Comprehensive appraisal of the working of the on 
and Natural Gas Commission. 

Part IX-Comprehensive appraisal of the working of the Bharat 
Heavy Electricals Limited. 

Part X-Individual irregularities and a resume of the Company 
Auditors Report. 

(5) A statement correcting the answer given on the 24th Novem-
ber, 1970 to Unstarred Question No. 2086 by Shri G. C. Dixit 
regarding applications for licences from Madhya Pradesh. 

5. Minutes of Parliamentary Committees-Laid on the Tablo 
(i) Minutes of the Sixty-seventh to Seventy-fifth sittings of the Com-

mittee on Petitions, were laid on the Tabre. 
(ii) Minutes of the Twenty-first to Thirty-third and Thirty-fifth tCJ 

Thirty-ninth sittings of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes held during the year 1970. were laid on the 
Table .. 
6. Messages from Bajya Saltha 

Se~retary reported the followin~ messages from Rajya Sablla:-· 
(i) That at its sitting held on the 15th December, 1970, Rajya Sabh .. 

passed a motion referring the Code of Criminal Procedure Bill. 
1970. to a Joint Committee of the Houses consisting of 45 mem-
bers, 15 members from Rajya Sabha, namely:-

(1) Shri Akbar Ali Khan 
(2) Shl'i G. R. PatiI 
(3) Shri Sin am Krishan Mohan Singh 
(4) Shri Syed Hussain 
(5) Shri Rattan Lal Jain 
(6) Shri K. P. Mallikarjunudu 

·(7) Shri Suresh J. Desai 
(8) Shri Shyam Lal Yadav 
(9) Dr. B. N. Antanl 

(10) Shri Mulka Govinda Reddy 
(11) Shri Suraj Prasad , 
(12) Shri Hamid Ali Schamnad 
(13) Shri A. D. Mani 
(14) ShriM. P. Shukla 
(15) Shri Ram Niwas Mirdha. 

and 30 members' -from Lok Sabha and recommended that 
Lok Sabha do join in the said Joint Committee and communi-
cate to that House the names of members to be appointed by 
Lok Sabha to the said Joint Committee. 
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(it) That Rajya Sabha had no recommendations to make 'to Lok 
Sabha in regard to the Appropriation (Railways) No. 4 Bill, 
1970, passed by Lok Sabha on the 10th December, 1970. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 5 Bill, 
1970, passed by Lok Sabha on the 10th December, 1970. 

'1. Intimation Re: Arrest of Member 
The Speaker informed the House of a te]e~ram. dated the 16th Decem-

ber, 1970, from the Station House Officer, Police 'Station, Nagda, Madhya 
Pradesh, intimatin~ that Shrj Hukam Chand Kachwai. Member. Lok 
Sabha, was arrested at Nagda. on the 16th December, 1970 at 19.30 hours, 
for violation of prohibitory orders under Sections 144 and 151 of the Code 
of Criminal Procedure and was sent to judicia] custody. 

8. Report of Committee on Absence of Members 
Shri G. C. Naik presented the Sixteenth Report of the Committee on 

Absence of Members from the Sittings of the House. 

(", Report of Committee nn the Welfare of Scheduled Castes and Sche-
duled TrIbes 

Shri D. Basumatari presented the Fourteenth Report (Hindi and Eng-
lish versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on the Ministries of Education and Youth Services. 
Health. Familv Planning. Works'. Housing and UrbRn Development And 
Labour. Employment and Rehabilitation and Department of Social Wel-
fare-Admission facilities for Scheduled Castes and Scheduled Tribes in 
Educational Institutions (Technical and non-technical). 

10. Presentation of Petition 
Shri Jyotirmoy Bosu 'Presented a petition signed by Shri Potit Paban 

Pathak and others regarding the Howrab-Amta and Howrah-Sheakhala 
Li~ht Railway Companies. 

. (Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

~ 11. Motions 
(i) Discussion on the twelve motions for modifications of the Nationa-

lised Banks (Mana~ement and Miscellaneous Provisions) Scheme, 1970, 
moved by Sarvashri Tenneti Viswanatham. D. N. Patodia, S. M. Baneriee, 
Murasoli Maran. Samarendra Kundu. S. S. Kothari. Shiva Chandra Jha. 
Sardar Amjad Ali. J. M. Lobo Prabhu and Ramavatar Shastri, on th~ 
16th December, 1970, continued. 

The followina members took part in the debate:-
(1) Shri Murasoli Maran 
(2) Shri N. K. P. Salve 
(3) Shrj Samarendra Kundu 

, (4) Shri Kamalnayan Bajaj 
(5) Chaudhuri Randhir Singh 
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(il) Shri Shiva Chandra Jha 
(7) Shri Sardar Amiad Ali 
(8) Shri J. M. Lobo Prabhu 
(9) Shri Pattiam Gopalan 

(10) Shri K. Nar~YlDa Rao 
(11) Shri D. K. Kunte 
(12) Shrimati Sharda Mukerjee 
O.3~ Shri Ramavatar Shastri. 

Shri Vidya Charan Shukla replied to the debate. 
All the motions were negatived. 
(if) Shri Samar Guha moved the following motion;-

"That this House is of opinion that effective stees be ta~n for the 
rehabilitation of the East Pakistan refugees. 

'ftle following members took part in the debate:-
(1) Shri Beni Shanker Sharma 
(2) Shri Krishna Kumar Chatterji 
(3) Shri Amiya Nath Bose 
(4) Shri Jyotinnoy Bosu 
(5) Shri S. M. Banerjee 
(6) Shri Deven Sen 
(1)Shri Benoy Krishna Descho'\lVdbury 
(8) Shri Bhagwat Jha Azad. 

Shri Samar Guha replied to the debate. 
The motion was withdrawn by leave of the House. 

I, ;J 

(Lok Sabha adjourned till 11 A.M. on Friday, the 18th December~ 1970~. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, December 18, 1970lAgrahayana 27. 1892 (Saka) 

No. 469 
1. Starred Questions 

Starred Questions Nos. 811, 812 and 814-817 were orally answered. 
Replies to 'remaining questions were laid on the 'rable. 

2. Unatarred Questions 
Replies to Unatarred Questions Nos. 5167-5366 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table-

(1) A statement containing the decisions taken on the recommenda-
tions of the Aeronautics Committee. 

(2) A copy of the Review (Hindi and English versions) by the Gov-
ernment on the working of the Central Road Transport Corpo-
ration Limited, Calcutta. for the year 1968-69, under sub-section 
(1) of section 619A of the Companies' Act, 1956. 

(3) Following statements showing the action taken by Government 
on various assurances. promises and undertakings given by the 
Ministers during the various sessions of Fourth Lok Sabha:-

(i) Supplementary Statement No. XXX-Fourth Session. 1968. 
(ii) Supplementary Statement No. XXIV-Fifth Seasion, 1968. 
(iii) Supplementary Statement No. XVII-Sixth Session, 1968. 
(iv) Supplementary Statement No. XXII-Seventh Session, 1969. 
(v) Supplementary Statement No. XII-Eighth Session, 1969. 
(vi) Supplementary Statement No. X-Ninth Session, 1969. 

(vii) Supplementary Statement No. XI-Tenth Session, 1970. 
(viii) Supplementary Statement No. II..-Eleventh Session, 1970. 

(4) A copy of the Annual Report of the Indian Institute of Tehno-
logy, Kharagpur. for the year 1969-70. 

(5) A copy of the Annual Report of the National Institute of Foundry 
and Forge Technology, Ranchi. for the 1969-70. 
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(6) A copy each of the following papers (Hindi and English versions) 
under sub-section (2) of section 37 of the Air Corporations Act 
1953:- ' 

(i) Annual Report of the Air India for the year 1969-70. 

(ii) Annual Report of the Indian Airlines for the year 1969-70. t' 
(7) A copy each of the followinllpapers under sub-section (4) ot 

section 15 of the Air Corporations Act, 1953:-
(i) Certified Accounts of the Air India for the year 1969-70 together 

with the Audit Report thereon. 

(ii) Certified Accounts of 1he Indian Airlines for the year 1969-70 
together with the Audit Report theron. . 

(8) A copy each of the following Notifications under sub-section (6) 
of section 3 of the Essential Commodities Act, 1985:-

(i) Hindi version of the Drugs (Price Control) Order. 1970 pub. 
lished in Notification No. S;O. 1752 in Gazette of India dated 
the 16th May, 1970. 

(ii) The Drugs (Price Control) Amendment Order, 1970 (Hindi and it 
EngUsh versions) published in Notification No. S.O. 2193 in 
Gazette of India dated the 15th June., 1970. 

(iii) S.O. 2193A (Hindi and English versions) published in Guette 
of India dated the 15th June, 1970 containing corrigendum to 
Notification No. S.O. 1752 dated the 16th May, 1970. 

(9) A copy each of the following Notifications (Hindi and,English 
versions) issued under the Dru~s (Price Control) Order 1970:-

(i) S.O. 1873 published in Gazette of India dated the 18th May. 
1970 bing the maximum sale prices of bulk drugs included 
in Scheduled I to the said order. 

(ii) S.O. 1883 published in Gazette of India dated the 25th May, 
19'70. 

(iii) S.O. 2192 published in Gazette of India dated the 15th June, 
1970 makinll certain amendment to Notification No. S.O. 1873 .. 
dated the 18th May, 1970. , 

(iv) S;O. 2195 published in Gazette of India dated the 17th June. 
1970 makiDJt cert!l.in further amendment to Notification No 
S.D. 1873 dated the 18th May. 1970. 

(v) S.O. 2526 published in Gazette of India dated the 22nd July, 
19'10 making certain further ;:tmendment to Notification No. 
S.O. 1873 dated the 18th May, 1970. 

(vi) Ministry of Petroleum and Chemicals and 'Mines and Metals 
(Department of Petroleum and Chemicals) Order No. 17(39) I 
70-Ch. III dated the 28th July, 1970 making certain amendment 
to Notification No. S.O. 1873 dated the 18th May, 1970. 

(vU) Ministry of Petroleum and Chemicals and Mines and Metals ,_'i 
(Department of Petrol~~m and Chemicals) Order No. 17(18)l -' 
70-Ch. III dated the 28th July. 1970. ' J 
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(viii) S.D. 2857 published in Gazette of India dated the 14th 
August, 1970. 

(ix) S.D. 3647 published in Gazette of India dated the 3rd Novem-
ber, 1970 making certain further amendment to Notiflcation 
No. S.O. 1873 dated the 18th M~y, 1970. 

(10) (i) A copy of the Ministry of Petroleum and Chemicals and Mines 
and Metals (Department of Petroleum and Chemicals) Resolution 
(Hindi and English versions) published in Notification No. S.D. 
3004 in Gazette of India dated the 11th September, 1970 consti-
tuting a Working Group to study inteT alia the cost structure of 
the 25 bulk drugs together with the Order published in Notifi-
cation No. S.O. 3005. 

(11) A statement showing reasons for delay in laying the above 
papers mentioned at items (9) and (10). 

(12) A copy of the Mineral Concession (Third Amendment) Rules. 
1970 (Hindi and English versions) published in Notification No. 
G.S.R. 1974 in Gazette of India dated the 5th December, 1970, 
under sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(13) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 6l9A of the Com-
panies Act, 1956:-

(i) (a) Review by the Government on the working of the Manga-
nese Ore (India) Limited, Nagpur for the year 1968-69. 

(b) Annual Report of the Manganese Ore (India) Limited, Nagpur 
for the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. -

(ii) (a) Review by the Government on the working of the Mangn-
nese Ore (India) Limited, Nagpur for the year 1969-70. 

(b) Annual Report of the Manganese Ore (India) Limited, Nagpul 
for the year 1969-70 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) (i) above. 

(Hi) A statement of facts relating to the death of late Prime Minister, 
Shri Lal Bahadur Shastri. 

(16) A copy of Notification No. G.S.R. 1987 (Hindi and English ver-
sions} published in Gazette of India dated the 3rd December, 
1970 rescinding the Andhl'a Pradesh Coarse Grains (Export 
Control) Order, 1965 published in Notification No. G.S.R. &I 
dated the 5th Janua·ry, 1965, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(17) A copy of the Audit Report,Defence Services, 1970 (Hindi ver-
sion) under article 151(1) of the Constitution read with sub-
section 3(ii) of section 3 of the Official Languages A-ct, 1963. 

(18) A copy of Appropriation Accounts of the Defence Services for 
the year 1968-69 and Commercial Appendix thereto (Hindi 
version). 
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(19) A copy of the Income-tax (Fourth Amendment) Rules, 1970 
(Hindi and English versions) published in Noti1ication No. 8.0. 
3769 in Gazette of tndia dated the 18th No~mber, 1970, under 
section 296 of the Income-tax Act, 1961. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 1966 published in Gazette of India dated the 28th 
No~mber, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 1986 published in Gazette of India dated the 5th Decem-
ber, 1970 together with an explanatory memorandum. 

(21) A copy of the Customs and Central Excise Duties Export Draw-
back (General) Eighty-first Amendment Rules, 1970 (Hindi and 
Englirt'h versions) published in Notmcation No. G.S.R. 1964 in 
Gazette of India dated the 28th November, 1970 under section 159 
of the Customs Act, 1962 and section 38 of the Central ExciSes 
and Salt Act, 1944. 

(22) A statement (Hindi and English versions) explaining reasons for 
not laying the Hindi version of the Annual Report of the Life 
Insurance Corporation of tndia for the year en~ the 31st 
March, 1970 and the Audited Accounts. 

(23) A copy of the Fundamental (Fifth Amendment) Rules. 1970 
(Hindi and English versionr.) publisbed in Notification No. 5.0. 
3346 in Gazette of India dated the 17th October, 1970. under sub-
section (2) of section 3 of the All India Services Act, 1951. 

(24) A copy of the Indian Telegraph (Tenth Amendment) Rules. 197U 
(Hindi and English versiOns) published in Notification No. G.S.R. 
1902 in Gazetle of India dated the 21st November, 1970 Undtll' 
sub-section (5) of section 7 of the Lndian Telegraph Act, 1885. 

(25) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Steel Limited, Ranchi, for the year 1969-70. 

(ii) Annual Report of the Hindustan Steel Limited, Ranchi, for the 
year 1969-70 along with the. Audited Accounts and the com-

ments of the Comptroller and Auditor General thereon. 

(26) A copy of the Audited Accounts together with the Audit Report 
thereon of the Employees' State Insurance Corporation for the 
year 1968-69 (Hindi and English versions) under section 36 of 
the Employees State Insurance Act, 1948. 

(27) A copy of the Annual Accounts of the Paradip Port Trust for the 
year 1968-69 and the Audit Report thereon, under sub-section 
(2) of section 103 of the Major Port Trusts Act, 1963. 

(28) A copy of the Report (Hindi and English versions) of the Com-
mission on Maharashtra-Mysore-Kerala Boundary Disputes-
Volume I. together with a statement thereon. 
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4. Minutes of Parliamentary Committees-Laid on the Table 
(i) Minutes of the Sixty-eighth to Seventy-first sittings- of the Com-

mittee on Private Members' Bills and Resolutions held during the current 
session, were laid on the Table. 

(ii) Minutes of the Sixteenth sitting of the Committee on Absence of 
Members from the Sittings of the House held during the current session, 
were laid on the Table. 

(iii) Minutes of the sittings of the Estimates Committee relating to 
Hundred and thirty-first Report on the Ministry of Finance-Transfer of 
Budget Provision for certain items of expenditure, were laid on the 
Table. 
5. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 14th December, 1970, Rajya Sabha concurred in the recom-
mendation of Lok Sabha to join the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes and had elected the following mem-
bers of Rajya Sabha to serve on the said Committee:-

(1) Shri Brahmananda Panda 
(2) Shri Sukhdev Prasad 
(3) Shri B. T. Kemparaj 
(4) Shri Ganeshi Lal Chaudhary 
(5) Shri Balram Das 
(6) Shri Roshan Lal 
(7) Shri K. P. Subramania Menon 
(8) Shri Melhupra Vero 
(9) Shri Golap Barbora 

(10) Shri G. A. Appan 
6. Assent to Bill 

Secretarv laid on the Table the Taxation Laws (Amendment) Bill, 
1970, passed by the Houses of Parliament during the current session and 
assented tn. 
7. Leave of Absence 

The following Members were granted leave of absence from the sit-
tings of the House for the periods mentioned against each:- . ' 

(1) Shri J. Rameshwar Rao 9th November to 30th November. 

(2) Shri S. M. Joshi 

(3) Shri Erasmo de Sequeira 

(4) Shri J. K. Choudhury 

(5) Shri K. Rajaram 

(6) Shri Viren Shah 

1970 (Twelfth Session). 
5th August to lst September. 

1970 (Eleventh Session). 
9th November to 18th December. 

1970 (Twelfth Session). 
9th November to 18th December. 

1970 (Twelfth Session). 
23rd November to 11th December, 

1970 (Twelfth Session). 
20th November to 4th December. 

1970 (Twelfth Session). 

8. Reports of Public Accounts Committee 
Shri Ata! Bihari Vajpayee presented the fol~owing Reports of the 

Public Accounts Committee:-
[P.T.O. 
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(1) Hundred and twenty-fourth Report (Hindi and English ver-
sicma) reprding Audit Report (Civil), 1970 and Appropriation 
Accounts (Civil) 1968-69 relatinJ( to the DepaTtment of Civil 
Aviation. 

(2) Hundred and twenty-fifth Report (Hindi and English ver .. 
sions) regarding Audit Report (Civil), 1970 and Appropriation 
Accounts (Civil), 1968-69 relating to the Department of 
Health. 

9. Presentation of Petition 
Shri. Kanwar Lal Gupta presented a petition signed by Shri D. D. 

Saxena, General Secretary, Delhi Adhyapak Parishad, and others regard-
ing pay scales of teachers of Delhi. 
10. Statements by Ministers 

(i) The Minister of &ate for Home Affairs laid on the Table a state-
ment on the review of policy regarding Delhi Police personnel who par-
ticipated in the agitation in April, 196'7. 

(U) The Minister of Parliamentary Affairs, and Shipping and. Trans-
port laid on the Table a statement regarding Indian cargo vessel m. v. 
'Mahajagmitra' missing from the 12th November, 1970 in the Bay of 
Bengal during the recent cyclone which hit East Pakistan. 
11. Govemment Bill-Introduced 
The Central Board of Direct Taxes (ValidatiOn af Proceedings) Bill, 1970 

The motion for leave to introduce the Bill moved by Shri Vidya 
Charan Shukla was opposed. The motion was adopted and the Bill was 
introduced. 
12. Motion Re. Joint Committee on Govemment Bill-Aclo,.ted. 

The Code of Criminal Procedure Bill, 1970 
The motion for concurrence in the recommendation of Rajya Sabha 

for· refereaee ·of ·the Bill to a Joint Committee of the Houses was moved 
by Sbri Krishna Chandra Pant. 

The motion was adopted as follows:-
"That this House do concur in the recommendation of Rajya Sabha 

that the HOllse do join in the Joint Committee of the Houses 
on the Bill to consolidate and amend the law relating to Cri-
minal Procedure, made in the motion adopted by Rajya Sabha 
at its sitting held on the 15th December, 1970 and communica· 
ted to this House on the 15th December, 1970 and do resolve 
that the following 30 members of Lok Sabha be nominated to 
serve on the said Joint Committee, namely:-

(1) Sbri Sardar Amjad Ali 
(2) Shri S. C. Besra 
(3) Shri 'fulsidas Dasappa 
(4) Sbri C. C. Desai 
(5) Shri sari Chand Goyal 
(6) Shri Ram Krishan Gupta 
(7) Shri V. N. Jadhav 
(8) Shti Bhogendra Jha 
(9) Shri H. Ajmal Khan 

(10)· Shri Lila4har Kotaki 
(11) Shri K. M. Koushik 



(12) Shri D. N. Kunte 
(13) Shrimati T. Lakshmikanthamma 
(14) Shri Brij Bhushan Lal 
(15) Shri Madhu Limaye-
(16) Shri V. Viswanatha Menon 
(17) Shri G. M. Mishra 
(18. Shri Srinibas Mishra 
~19' Shri Krishna Chaadra ,Pant 
(20) Shri Dahyabhai Parmar 
(21) Shri Shiva Chandika Prasad 
(22) Shri Y. Ankineedu Prasad 
(23) Shri Gajraj Singh Rao 
(24) Shri M. Narayana Reddy 
(25) Shri Dwaipayan Sen 
(26) Shri Shambhu Nath 
(27) Shri Naval Kishore Sharma 
(28) Shri Sheo Narain 
(29) Shri Kedar Narth Singh 
(30) Shri G. Viswanathan" 

13. Motion reo Seventieth Report of Committee on Pnvaie Mlmbers' 
Bills and Resolutions 

Shri P. G. Sen moved the following motiOn:-
"That this House do agree with the Seventieth Report of the Com-

mittee on Private MembellS' Bills ~and -Resolutions presented 
to the House on the 16th December. 1970." 

The motion was adopted. 
If. Private Mem1ter's ReIolutio~Under CODIIideration 

Discussion on the following Resolution moved by Shri InvaQit Gupta 
on the 20th November, 1970 and the amendments thereto movei on the 
4th December, 1970, continued:-

"This House views with grave concern the galloping prices of all 
essential articles of popular consumption, and demands that 
effective measures be taken to hold the price-line." 

The following members took part in the debate: -
(1) Shri Ram Sewak Yadav 
(2) Shri Shiva Chandra Jha 
(3) Shrimati Tarkeshwari Sinha 
(4) Shri Vikram Chand Mahajan 

[An amendment to Shri Bibhuti Mishra.'s amendment No. 8 was 
moved by Shri Prem Chand. Verma.]. 

(5) Shri Raghuvir Singh Shastri 
(6) Shri A. C. George 
(7) Shri Bal Raj Madhok 
(8) Shri P. Ganga Reddy 
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,,.,,,.,c,", .," ·(9rShrrs:·M:·]i~;;;~j~~ (Speech unfinished) 

The discussion was not concluded. 
15. Statement by Minister 

The Minister of State for Labour, Etnployment and Rehabilitation 
made a statement regarding appointment of an Employment Commis-
sion. 
16. Balf-an-hour Discussion on Matters Arising out of AnllWer to Q1IeItion 

Shri Ramavatar Shastri raised a half-an-hour discussion on points 
arising out of the answer given on the 17th November, 1970., to Unstarred 
Question No. 1083 regarding the compaint by Members of Parliament 
about the late running of trains. 

Shri Mohammad Yunus Saleem replied to the discussion. 
17. DlseaasioDS Under Rule 193 

(i) Shri Atal Bihari Vajpayee raised a discussion on the Report of 
Commission of Inquiry regarding the facts and clr:cumstances reIatinJ 
to the death of Shri Deen Dayal Upadhyaya, laid on the Table of the 
House Oil the 27th November, 1970. 

The following members took part in the debate:-
(1) Dr. Ram Subhag Singh 
(2) Shri P. K. Deo 
(3) Shri Jharkhande Rai 
(4) Shri Jyotirmoy Bosu 
(5) 8hri Janeshwar Misra 
(8) Chaudhuri Randhir Singh 
('7) Shri Prakash Vir Shastri 

Shri Krishan Chandra Pant replied to the discussion. 
(ii) Discussion on the ~arposition obtaining in the country includ-

ing cane price, raised by Sbri Kashi Nath Pandey on the 16th December. 
19'10, continued. 

The following members took part in the debate:-
(1) Shri Tulshida'; Jadhav 
(~) Shri Ram Sewak Yadav 
(3) Shri P. A. Saminathan 
(4) Shri Shivajirao S. Deshm.ukb 
(5) Shri N. p, C. Naidu 
(6) Shri Sarjoo Pandey 
(7) Shri M. Narayana Reddy 
(8) Shri Jyotirmoy Bosu 
(9) Shri S. S. Kothari 

(10) Chaudhuri Randhir Singh 
Shri Fakhruddin Ali Ahmed replied to the discussion. 
(Lok Sabha adjourned sine die at 8-48 P.M.) 
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